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I, the Chairman of the Public Accounts Committee, as authorismi 
!by the Committee do present on their behalf, this Second Report on 
She Appropriation Accounts (Posts & Telegraphs), 1960-61 and Audit 
'Report, 1962, which were laid on the Table of the House on the 11th 
May, 1962. The Committee examined these documents at their sit- 
tings held from the 19th to  21st July, 1962. A brief record of the pro- 
,ceedings of these sittings has been maintained and forms part of the 
Report (Part IT). 

The Committee considered and approved this Report a t  their mt- 
ting held on the 25th September, 1962. 

2. A statement showing the summary of the principal conclusions/ 
recommendations of the Committee is appended to the Report (Ap- 
pendix IV). For facility of reference these have been printed fn 
thick type in the body of the Report. 

3. The Committee also considered the Statement showing 'action- 
taken' or proposed to be taken, pursuant to  the recommendations of 
t he  Committee made in their earlier Reports relating to P. & T. Ac- 
counts. The Statement as approved by the Committee has been 
appended to this Report (Appendix I) 

4. Thc Committec place on record their appreciation of the assis 
tance rendered to them in their examination of these Accounts by 
t h e  Comptroller and Auditor General of India 

They would also likra to express their thanks to the Chairman and 
Members of thc P. & T. Board for the co-operation extended by them 
in f~iving th r  information asked for by the Committee during the 
wurst of evidence. 

h4AHAVIR TYAGI, 
Chairman, 

Public Accounts Committee, 



POSTS & TELEGRAPHS DEPARTMENT 

l~inundul Working of the P. & T.  Department, 1960-81 
The following table shows the original and final Grants and Charg- 

ed Appropriations and expenditure actually incurred there against 
during the year 1960-61: 

Originnl Grant Find Grant or Actual 
or Appropriation Appropriation expendimre 

Erpenditure met from Revcnuc- 
Charged ! 3- 41,000 36,903 
Voted .. 71,62.93,000 ?r,62,93,000 70,3o.4zr~9f 

Div1dc:d payable to General 
Revenues nrld Approprintrons ' 
to Rescr~e Fu?dr - 

Voted %q3.99,933 1 r,32,ly,oan r2,og,69,659 

Capital outlay on posts & Tclc- 
m p h s  (:lot met f r o m  Rcucnuc)- 

Ctlnrgcd 

As the Grants and Appropr~ations arc for gross amounts, the 
above details do not include the recoveries which are adjusted in the 
accounts in reduction of expenditure. The total of actual recoveries 
against all the grants mounted to Rs. 1,231.98 lakhs. 

Revenue recetpts ntld ~ r o r k m g  e.rl>enses-Para 2 of Audit Repart 
pp. 1-2 

The actual revenue recclpts of thc Department during the y w  
1960-61 amounted to Rs. 77-14 crores as against the budget sti-w 
of Rs. 75.40 crores. On the other hand the working expenses (exclud- 
ing appropriation to Renewals Rescrve f ind  but including D i v i h d  
k, Ccneral Revenues) amounted to Rs. 69:B mres as against 
budget es.tlnrates of Rs. 71.03 mres .  The revenue surplus acco&g~ 
ly amounted to Ra 7.86  crores against the budget estimates of Rs. 4.57 
m r m .  A review of the estimated and actual figures of revenue 



receipts and working expenses from the year 1956-57 to 196061 
rwealed that except during 1957-58 the actuals under Revenue had 
been higher than the Budget Estimates while the actuals under 
working expenses (exclusive of contributions to the Renewals Reserve 
Fund but including interest on Capital Outlay/dividend to General 
Revenues) were less than the budgeted figures. 

Explaining the reasons for large variations between the budget 
estimates and the actuals for revenue and working expenses, the 
representative of the Department stated in evidence that so far a~ 
revenue was concerned, the estimates of the Department were based 
on the past trends of traffic and the estimates furnished by the Ac- 
countant General. However, the actuals in thiS regard t u r d  out to 
be more than the estimates of the Department. One additional factor 
for these variations in 1960-61 was the change in telephone tax-iffs as 
a result of the recommendations of the Tariff Revision Committee. 
As the decision in this regard was taken shortly before the end of 
the financial pear 1959-60, the exact impact of the proposals could not 
be included in the Budget Estimates for 1960-61. The Chairman, P. & 
T. Board, however, admitted that there was scope for more realistic 
budgeting of expenditure. 

The Committee trust that necessary steps would be taken by the 
Department to improve the standard of budwing. They would in 
this connection also invite attention to the instructions issued by the 
Ministry of Finance in August, 1958 to improve the techdque af 
estimating and financial control over expenditure. 
Contributions t o  Renewals Reserve Fund-Para 3, p. 2 .  

2. The amount to be appropriated to the Renewals Reserve Fund 
was fixed ad hoe at Rs. :a25 crorcs in 3956-57, but was raised to Rs. 2.5 
crores in 1957-58, and 1958-59 and to Rs. 4.64 crores in 1959-60 with a 
view to augmenting the balances in the Renewals Reserve Fund. In 
1960-61, practically the entire surplus revenue of the Department 
(Rs. 7-86 crores) was appropriated to the Renewals Reserve Fund 
after providing a nominal amount of Re. 1 lakh each to two new funds. 
namely the Posts and Telegraphs Development Fund and Rcvcnuc 
Reserve Fund. The credits to the Renewals Rewrve Fund during tht. 
five years endfng 1960-61 amounted to Rs. 18-74 mores and with- 
drawals from the Fund to &. 6.95 crores. 

Prior to 1960-61, the contribution to the Fund was treated ae part 
of the workirg exlwbnsm but from 1960-61 thc contribution h ~ s  hcen 
treated as an ~pprnpriation of the surplus. According tc., the orders 
ijsued by the Ministry of Finance in Dwemhcr, 1959, the balance of 
the surplus aveilable after pa>ment of tbc dividend fs to be utfltscd 



for making adequate contributions to the Renewals Reserve Fund 
and any balance still remaining would be funded by the Department 
.of being utilised for its development programmes and capitd needs. 
However, the principles according to which the cpntributions to the 
Renewals Reserve Yund and the two other Funds referred to above 
would be made out of the Revenue Surplus have not been formally 
laid down by the Government so far. 

The Committee enquired whether taking into consideration the 
expected life of the assets and the total capital at charge, the Depart- 
ment considered the present contributions to the Renewals Reserve 
Fund adequate. They were informed that the present balance in 
the Fund was just adequate to meet the current demand of deprecia- 
tion but there was qulte a substantial leeway b be made. AS the 
new system of mak~np contributions to the Renewals Reserve Fund 
had comc into force only from 1st April, 1960, it was proposed to 
ttview this matter after bve years with a view to d e  iding whether 
it was necessary to increase the contributions to the Fund. 

The Committxx, how eve^, learnt that the allocation of total 
contribution to the Fund among various Branches of the Department 
wns still. on an ad hoc basis. As the profits of Telegraphs and Postal 
Branches were not su!tlrient to make adequate contributions to the 
Fund, the major appropriat~on was made from the surplus of the 
Trlrphoncs Branch 

The Committec are not satisfied with the present arrangements 
tor mnkiap contributions to the Renewals h c r v c  Fund by the 
different Branches. As the accounts of the Department are mnin- 
t a i d  separately for each Branch it is essential that the allocation 
of the contribution to the Fund among the various Branches should 
be on commercial principles so as to represent the'true statement 
of arcoants for each Branch. 

3 The Committee also fail to tbc reasons for changtng 
the systcw~ of making contribution to the Fund and trcating it as en 
appropriation of the aurpius instead of as a part of working cxpcnsm 
.s wes the practice prior to 1960-61. They would like to o b ~ ~ o  
that according to the normal commercinl principles and the prncticc 
tollowcd on the Railways, such contributions to the Fund should bb 
h t e d  as a part of working expe- so as to present the correct 
&taw of tbe mvcnue/ deficit of each Bnach. 
financial: Result of the warking of Telegraphs Branch-Para 5, p. 3 

4. A revim of thr capital outlay and the surplus of the Telegraphs 
Branch during the year6 1936-57 to 1960-61 revealed that w h e m  



there had been an increase of about Rs- 10 crores in the Capital 
Outlay, the surplus had gone down by Rs. 0.39 crores (from 0.41 to 
Rs. 0.02 crores). 

The Committee were informed during the course of evidence 
that the increase in Capital Outlay under 'Telegraphs' was 
actually on trunk telephone h e s ,  which, under the existing proce- 
dure, were considered as the assets of the Telegraphs Branch but 
the Telephones Branch was required to pay rental on them. Similar 
was the case with lines and wires leased to the Railways. The 
rental that was being paid by the Telephones Branch and the Rail- 
ways was based on very old figures of depreciation, interest and 
maintenance and had littlp to do with the Capital investment. These 
bates had, howevsr, lately been rationalised and the matter was 
under correspondence with the Railways. The lnter-branch adjust- 
ment of rental between the Telegraphs and the Telephones Branches 
would also be taken up thereafter. "The Committee, however, under- 
stand from Audit that orders were issued in 1961 revising rentals 
in respect of Railways with retrospective effect from 1-4-56 and a 
further revision with effect from 14-61 was under correspondence 
with the Railways-" 

'The Committee desire that a comprehensive note should be sub- 
mitted to them showing the position in respect of the revision of 
rentals payable by the Railways and the other parties to whom 
circuits have been leased." 
Percentage of total working expenses (including contribution to 

Renewals Reservo fund and interest dwidend to General Reve- 
nues) to the Revenue earned by the main branches-para 6, 
p.4- 

5. From the table given in para 6 of the Audit Report, it would be 
seen that there has been a sharp increase in the percentage of total 
working expenses to the Revenue, in each of the three Branches 
during 1960-61 as compared to the corresponding figures of the 
earlier years. In the case of Postal and Telegraph branches tho 
percentages have gone over 100. The Committee feel concerned to 
wte  this increasing trend of working expenses. They suggest that 
&e position mag be analysed in detail and remedial measures taken 
to keep the percentage below 100, by curtailing the working expenses 
to the maximum extent possible. 

Savings under voted Grants-Para 8, pp. 4-5. 
6. During 196041, the total voted grants were 106.52 crores 

against which the Expenditure was Ra. 100.72 crores. Thus there 
was a saving of Rs. 5.80 wrest or 5.4% on the voted expenditure of 



the Department. The savings under this heading were mainly due tcr 
non-utilisation of the provision for capital expenditure under Grant 
No. 130. There had been progressive increase in the amount of the 
unutilised budget provision from year to year under this Grant a~ 
shown below: 1 1 1 

Amount Savings Pcrcentagc of 
Voted (In crorcs of Rs.) Savings 

During the course of evidence, the Chairman, P. & T. Board 
admitted that the percentage of savings under this Grant had been 
high. I t  was, however, stated that there were a number of factors 
leadmg to this high percentage of savmgs e.g. delays in procurement 
of land and constrttct~on of bulldmgs, ddTicultics In supply of cables 
and d:fTicult fore~gn exchange p s ~ t l o n  etc. The new C.P.W.D. 
Divis~on for the P. & T Works had been establ~shed only In 
November, 1960. It took that Dlvision several months to take over 
the works from the prev~ons Divis~on. Further, tne staff sanctroned 
was inaciccluatc. Consequently, there was a shortfali 111 tne ivo~.ks 
carried out during the year 1960-61 and as against the previous five 
years' average of Rs. 1.25 lnkhs. works of the order of Rs. 1,15 lakhs 
only were carrled out in 1MO-61. Even durlng the yesr 196142 
works to the extent of Rs. 1,06 lakhs cculd be carried out 
agatnst the total allntmcn: of Rs. 1.64 lakhs The Committee 
were, however, informed that additmnal staff had recently lwen 
sanct~oncd To :myrove the  pos~tlon further rcgxdmg execution of 
P. E(t T. works, the Ikpartmcnt had t r ! d  to use thc a;lency of the 
Statc P.W.Ds. for the esecutlon of works in the Statcs to the extent 
possible Asslstancc of prlvatc architects was also obtained in some 
important cities. 

The Cornmitt* were also informed that the percentage of sav- 
ings under this Grant had come down from 22.3 in 1960-61 to  5.9 
in lMl-62 

The Committee observe that there has been ptogwssivc increase 
In the savings under this Grant and year after year the same reasons 
have h e n  advanced for these savings. It indicates a persistenl; 
tendency of over-budgeting without taking into account the dim- 
cultkcxi experleneed in the execution of capital works. Had the 
Depufixlant made due aUou*ance for those diicuiti6~) on the buir 
of its past axpsrianecb, the w b a t a r  w w l d  have been mora rsellrtk. 



The Cormnittee would like to e m p h a s b  the need for estimating the 
requirements for funds correctly and working up to thest estimates 
with the closest degree of approximation making a periodical review 
of progress of expenditure during the p a r .  

7. The Committee were, however, glad to learn that the percent- 
age of savings under this Grant had come down to 5.9 during 1961- 
.62 from 22-3 during 1960-61. They hope that this improvement 
will continue during the subsequent years also. The Committee are, 
however, disappointed to learn tbat the creation of a separate wing 
of the C.P.W.D. for P. & T. Works had not improved the tempo 04 
the executicm of works, even in 196l-62. They hope that mom 
effective steps will be taken to improve the position from 1962-63 
onwards. 

Excesses over Voted Gsant and Charued Appropriation-Para 9, p. 6. 

8. Durlxg the year under report excesses occurred in the follow- 
ing cases:- 

No. and Name of the Amount of Acmd Bxcesa Perccn 
G R ? ~  Grant expexliture W e  

RI. RJ. 
8s Dividcqd wble Original 8983999,m 1~%69,659  77~0,659 6.3 

to ~e:.craI?fieve- Supplcmcn- 148.3 o,ax, 
nues and Appro- I 1 , 3 2 , 2 9 , ~  
priations 10 Re- :% 
m e  Pu~da.  

130 Capital out11 on Original and Nil 15.7!34 aL794 - 
P ~ I  & ~ c 6 g r a -  ~upplcmcn- 
phs (not mcr ury 
from rcvcnue) 

The detailmi reasons for the excesses under these GrantiAppropria- 
tion have been set forth in t h e  notes submitted to the Committee 
by the P. B. T. Directorate (Appendices I1 & 111). 

As regards excess over 'charged' Appropr~ation it ha4 k n  
ex-plamed in t h e  note (Appendix 11) that the  excess was dur to 
ar. anloant paid as add t~ona l  compenwtion decreed by a court for 
certain land acqulrcd tj:~ the Department having been booked under 
'charged' while the  provision for the  .wrr.ta I.. .I.. rnade under ' v o t i d .  
However, as the decree In this case W ~ S  awarded aga~nst the State 
concerned through whom the land was acquired and only debit wa8 
pa>+,e.i to  the P. iYr T. 1Iepar:ment by bwk a d j u ~ t r ~ n t ,  thc rvcerms 
should have been booked under 'vot&' jn the P. R. T. hooks insW+d 
of ;uldcr 'ckarged' In accordance with the  decision of the Ministry 



of Finance contained in their letter No. F. fL(43)-B/59, dated the 12th 
September, 1959. Therefore, the excess was due k> misclassification 
in the accounts and would not actually require any regularisation, 
in view of the fact that the consequential addition in the 'voted' 
Section of the Crant would be cwered by the Savings under that 
Grant. I t 

The Committee trust that the instructions of the Ministry of 
Pinmce would be followod by all concerned to avoid such misclas- 
sliicntions in future. 

9. A s  re$ards excess over voted Grant, it had been explained in 
the note (Appendix 111) subnutted by the Department that the 
tot21 amount of this grant was the difference between the budgeted 
rrvenurs of the  Department and its budgeted net Working Expenses 
( I . E .  equal to net receipts). Thus, any improvement in revenue or 
reduction In expenditure in relation t., t h e  budgeted amounts will 
a u t 0 ~ 1 3 t i r a l l ~  cause an e s c m  over thl:; grant. Duruq  the year 
l!l60-6 1. the actuals £or gross revenue recelpts exceeded the revised 
esttmntcs by Rs. 24.70 lakhs and there was less expend~ture by 
Hs. 72.45 lakhi under Cross Working Expenses and a shortfall of 
Rs. 19.71 lakhs under Recoveris. In the result, the amount cf 
appronrlstlon tn the Reseme Fund increased to Rs. 1209 70 lakhs 
entail~ng an e x c e s  of Rs. 77.41 lakhs o v a  the grant 

Subject to the observation+ of the Committee n p n  the standard 
of hud~cting in the P. & T. Department i n  para 1 of this Report, they 
recommend that the excess under 'Voted' p n t  referred to in para 8 
may be mgularised by Parliament in the manner prescribed h 
Article 115 of the Constitution. 



WORKS, STORES AND WORKSHOPS 

Jncurring of expenditure on major wwks without provision in the 
budget estimates-Para 10, pp. ti-7. 

10. During 1960-61, an expenditure of Rs. 39.86 lakhs on 75 major 
works casting over Rs. 2 lakhs each was incurred without any speci- 
fic provision in the budget. Out of these, 10 were commenced in 
1960-61 (Rs. 21.16 lakhs) and 65 had been commenced in earlier 
years (Rs. 18- 70 lakhs) . 

The Committee were informed in evidence that out of 75 works, 
63 works were carried over from the previous year as some adjust- 
ments could not be made during the year 1959-60. Out of these 63 
works, 43 works were such on which expenditure incurred was Rs. 500 
and below or there was a minus adjustment. According to a con- 
vention, prior to 1960-61 such works were not included in the state- 
ment of unbudgeted works. I£ the same convention had been 
followed in the year under report also, the number of remaining 
works under this category would be 20 only. There were 6 urgent 
works which had to be carried out for the Ministry of Defence and 
Ibilways. In the case of the remaining 6 works, although the 
expenditure was incurred on the budgeted projects it was on mm- 
ponents other than these provided in the budget. 

The Committee enquired whether it was not desirable to have ct 
tokcn grant in such cases. They were informed that in consultabion 
w:rk the C. & AG. and the M i n i s t q  of Financc, a convcntion had 
been established rhat a token grant might be obtainrd only if thc 
wst  cf the new work was ovrr Rs. 4 Iilkhs. Tt was :11s r stated ttmt 
tile prrsi:ion regarding these works had greatly tmprwcd and the 
n u m k r  of such works had come dawn to 75 only in 1960-61 as 
a : - a m :  1,126 m 1951-52. It his, h(,wevrbr, I)wn pointed out  by Audit 
that whereas the figure 1126 rc!;l:c*~; t.1 w ,rks wsting over Rs. 20,000 
c-nc:?, ihe  figure 73 relutes to w )rks crstlnq ovw Rs. 2 Iakh each. 

The Committee wme a!so lnfomed by thr Chairman, P. & T. 
H-nrd, that in the case crf Railways provision in the budget w.m 
rn~rde only for the entire prolccts and nct component-wisp as was 
 don^ in the P. Br T. Department. The Ihpartrncnt proposed to 



.discuss this matter with the Accountant Gened with a view to 
following the practice obtaining in the Miniptry of Railways to 
reduce the number of unbudgeted works. 
The Committae wwld like to  be informed of the final decision 

in tbfs regard. They would also urge that it should be ensured by 
the P. & T. Department that the instructions issued by them in June, 
1960 b reduce the number of unbudgeted works ' ( v  ' Anncrun 
XI of the Slst Report of the P.A.C.--Second Lok Sabha) are strictly 
followed by all ccn~re.-md to avoid the racnrrence of sach cases. 

hccwwdinated excccrton of works-Para 12-Cable Schema crt 
Raipur Gate Excl~ange, Ahmedabad-Para 12 (i) , page 8. 

11. Owin5 to !I:<. g r w i n g  demand for telephone connections at 
Ahmedabad, the Department decided to expand the existing capacity 
of the Raipur Gate Exchange by another 1,000 lines. While the 
installation of the plant and machinery within the exchange was 
completed in March, 1960, the cable-laying work had been delayed 
and was still in progress. 

It had been stated h t  while action in connection with the 
survey of the area and preparation of the cable estimates was 
initiated In June, 1957, the main cable scheme was finalised only in 
March, 1959 and the survey fcrr working out the branch and distri- 
hution cable schcma was complctcd in July, 1959 on account of 
stsff dlfflculties. The detailed estimates were sanctioned several 
mcnths later in F c b r u q ,  1960. The indents for cables were placed 
thcrcaftcr Some of the  required sizes of the cable pro\-:dd iin the 
cstlnmtcs were not available and the  specifications had to bs 
chnngd and rnndificd indents placed during S e p t p m k  to December, 
9 Only 300 additioml connecticns (out of 650 anticip?!ed) 
had been givcn from the cspandwi cap3c1:y upto May, 1961. 

1.1 t.vidc*ncc. I; was admitted that due to staff dlfticu!:l+- here 
w,li; delay in cornplctlng the sum-cv of the arm and in snnc:i ming 
t ! 7 # ~  i!~!.? tlCd e~:irnatm for cable laying. It WCW. however, mntended 
!h ,~ t  delay in thiv cn.w was mai~.ly due to difficulties rn qotting 
c??4 t%. 

The Cftmmittep r~gret  to note thnt while the inotnllat:.m of t h e  
rlant and machinery within the cxchangc was complettd in March, 
IBBtl, even thm detailed c s t h t n  for cable laying ware saianrtloned 
as late ~9 February, 1960. The time taken (marc than two pears) 
in finarliqing the dctrild cstimatw can hardly be justified. Further. 
a .  the pn,jcrt invoivcd both installation of the pbnt and machiwry 
bin.xide the exchange and cable-laying outside the exchmge., pracrrro- 
rnent of storsn both for expansion of i n t d  a d  r .ctemnJ plant 



&odd have been planned simultaneously. It is apparent tbat theto 
had been la& of proper planning and coordination in the execution 
of the work. 

12. The Audit para cited above mentioned the following other 
cues where there had been unnecessary locking up of funds in 
stores etc. which had been procured far in advance of the execution 
of works: - 
Improvement of Tekcommunication Services for another Govern- 

ment Depart ment 
A s i n s t  an estimate sanctioned in January, 1959 for providing 

improved telecommunication service to certain Defence Installations, 
stores valued at Rs. 7 lakhs were received during 1959-60 and 
stores worth Rs. 3 lakhs during 1960-61, but the work had not been 
commenced till July, 1961 as the necessary formalities wcre not 
settled with the Railways, the P.W.D. and the hlunicipal authorities 
at the time of framing the estimates, resulting in 1 ,cii:ng up of funds 
to the extent of Rs. 10 lakhs for over two p a r s .  

Auto Exchange at Srinagar 
An estimate amounting to Rs. 10.65 lakhs for t l ~ e  installation 

of a 1500 lines auto exchange at  Srinagar was ~ n c t ~ o n c d  in May, 
1959. The requisite apparatus and plant were, hcw evcr, indentcd 
far in advance in January, 1958, and p-iyments amount~nq to  
Rs. 60,725 and Rs. 79,642 were made In that cmncctron durin: 
1958-59 and 1959-60 respectively. The construction of the exchange 
building, in which the equipment was to be installed, was c m -  
menced only in June, 1961 and was expected to be completed by 
October, 1962. A pxt of the equipment valued FLs 15.433 had b>en 
diverted to other works and the balance (Rs 1 ?7 124hs) was a t  
present (July, 1961) lying in stock m thc Port Oficc* (haown and 
the Exchange premises. 

L;ne Works In Jatpur Engineering D~wxon-Para 12 ( w )  
In the Jalpur Telegraph Engmeering Divlslon copper wire valued 

a t  Rs. 1.05 lakhs required for a work was received in October, 195% 
The work itself was commenced only in May, 1960 on receipt of 
other items of stores. In the same Division, in five othw cnses 
copper wire worth Rs, 1.15 lakhs had been obtained much in advan $8 
of the corneacement  of works, the periods ranging from 5 to 18 
months. 

In evidence, it waq admitted that there had been dclay in the 
execution of the works. 

The Committee view with concern sut ' iwtanccc, of lack of 
ao-ordination in the pmcurcment of stores and the execution of 
works mulling in avoidable storage m d  i n t e r ~ t  chnrgas on Stoms 



procured, besides loss of revenue due to delay in the execution d 
works. They desire that remedial measures should be taken to 
ensure that such cases do not recur. 

Delay in erection of buildings on plots of land acquired by the 
Department-Para 13, pp. 9-10. 

13. In Bombay, Central and R a j a s t b n  Circles a number of 
plots purchased a t  a cost of Rs. 9.18 lakhs, some of them acquired 
a s  far back as 1926-27, 1927-28 and 1930-31, were lying vacant while 
expenditure on rent f c r  hired accommodation continued to be 
~ncurred by the Department at the rate of nearly Rs. 5,000 a month. 

Thc Audit para also mentluncd one sptbcific case In which thc 
Dcpartlnent purchased a slte on the 16th October. 1918 a! a cost of 
F\  5:?.3-10 for t h e  constructlon of a bullding to house the pcst office 
and  t h t b  of!icc ( i f  ;\I(. Supc,;rntendr.nt of Post Officcs a t  R S  Puram 
In 31,itir;1 C ' i r  rlc, tvhlch arcb 11,catcd 111 rcnfrd bulld~nqs (rent 
Ks 7.770 pi'r anl lunt)  TIIP .ianctmn for ~ t~ns t ruc t ion  ( , f  the tmlding 
\rt>,. h ( v t ~ v c r ,  accorclcbd only in 1956, after a lapse oi % years and 
Zhv constructum of the builtl~ng had not yct bccn taken up. 

E ~ p l n l n ~ n g  ? h e  rtn;clns lor non-u:lllsatioll of various vacant plots, 
thrl represcntatlvr~ of thc Department stated in cviclencr that t h e  
constructlon of bulldlnjis had becm dt~la?ed due t t )  fin:tnc:al s?r:n- 
gcSnr.y. slow progress of work by the C.P.W.D and constmctlons 
follozt inr: n schcmc of priority Further, during the period 1 9 4 9 3 2 .  
l h w t .  was a ban on construct~on o f  new bu~ldlngs However, the 
1'. & 'I' b ~ a r d  was already scb~zed of the matter .A statement had 

prepared regarding the vacant st tcs and the \\.hole matter would 
hc r~xaminrd mrrfully. 

I t  was also contended that in some cases. as  a matter of policy. 
somrs plots might havc been purchased for future uw as there wcre 
cllfficultirs In procuring the land In time and t h t r r  wns also the 
p o w t x l ~ t y  c:f prlccs o f  land going up 

Whilr t h ~  ('on~tnitter ntdr thc diific-ultim in  the rot~\trurtiotr of 
hulldinp, they cnnrtot o\erlook the fact tirut \owe of thcsc plots 
wcre actluircd u s  far back as 1926-21. It is, thcrcfurc, apparent that 
due uttmtion had not b~wn paid to the ~~ti l isat ion of these vacant' 
sitm. The Contmittec i rw t  that all these cases would now be 
examitmi in detail by the P. R; T Ronrd and early decision taken 
regarding utilisation/disposa of the vacant plots. The Committee 
would like to he furnished with a comprctrensivc statement giving 
the details of the vacant sites acquired by the Department indicat- 
ing the place, the date of acquisition, the amount paid etc. 
1885(Ai i )  LS-2. 



Balances of General Stores and Workshop Stores-Para 14, pp. 10-11. 

14. A review of ?he batances of the workshop stores during 
the years 1957-58 to 1960-61 revealed that the closing balances of 
such stores had escccded the prescribed limits. 

I n  evidence, the Committee were informed that In the past 
the limit of these stores was fixed on an ad hoc basis. In order 
to avoid such excess of stores over prescribed limits, i t  was now 
proposed that stock-balances of such stores for a year should be 
limited to half of the production for the next year. The Commit- 
tee were als:, informed that the limit of balances of stores had been 
rased  tu  Rs. 1.9 ci-ores. 

The Cornmltt.t.e m q u ~ r e d  whcthcl- :here wchre some obsolete 
stores in stock. They were informed that so far as  woi.kshop stores 
were concerned, there were some obsolete stores and these were 
under c.samination wi:h a \-~clv t o  d~sposinq them of As rt2gard.x 
general stores, an  investigat~on was made rti~out two ycnrs ago to 
assess the quantum of obsolrte storcs and a large por t~on of such 
stores had e ~ t h e r  been disposed of or c a n n ~ b a l ~ w d  and utillsed for 
other purposes. As a result of t h ~ s ,  the halancc of s t o r c ~ ~  had cornc 

' down from Rs 6 crores to Rs. 4 crores The Conimittre, hLtwevcr. 
learnt that there xvas no regular system o f  sc i .u t~~; i s~nc  all the* stor-t*~ 
in order to Assess a n d  d~sposc o f  t he  obsolete ston..; 

Since the accumulation of obwlctt> stwcu rcwlts  in  avuiclablc 
rxpenditure on carc an3 mnintenar~cc. \taff and on \tor:rCis arcommo- 
elation. besides loss of interest on col-,itul unncrtwarily locked up 
the Conrmittw de4rc  that a >r~i!;~hlc prwcdurv ~.!rotild hc cvoiv- 
ed for periodical revicv, and diqm-l f t f  -rrch \tore\. 



method adopted for entry of credits and debits in the past, parti- 
cularly during the period 1948-49 to' 1955-56, made i t  difllcult to 
link the supplementary items to the original items. As a result. 
the amount had rema~ned  unadjusted in the ledgers. 

The Commlttech were informed that t h r  position had considerab- 
ly lmproved during the year 1961-62 and the number of items out 
standing had come down from 38,300 as on 31st March, 1961 to 
19,800 on 31st March, 1962. Out of these, about 9,000 items related 
to  the pcnod upto 1955-56. Wlth a vlew to clearing these outstand- 
i n g ~ ,  a manual had been prepared prescrib~ng the  detailed procedure 
for work In Stores and Workshop Accounts Offices and it had proved 
useful. It was also proposed to examine the desirability of appoint- 
ing a small Committee consisting of representatives of the Accoun- 
tant Gent ral. Financc and the Chief Accounts Officer of the  P & T. 
Ilirrctorate to clear the outstanding balances. 

The Committee desire that the clearance of outstanding balances 
especially of old items pertaining to period upto 1955-56 should be 
expedited. They trust that the setting up of the proposed Committee 
for the clearance of these halances would result in substantially 
reducing the outstanding balances. 

Defectwe Purrhase-Para 16. pnges 11-12 

16 An crder for the supply of a n  Air-Condltloning Plant and its 
instnllatron rn the  Raipur Gate Eschanqe through the Supplies 
Organ~satton placed In November, 1957 stipulated the  supplv and ins- 
tallatir,n of the Plan hy the 30th June,  1958 and t h r  use of Celotex 
for- cluctinc and ~nsulatlon work An extension of time was  grant- 
cvl up:() t h r  3lst Match. 1959 for the  work of the electrification alonq 
. \v~th othr.r work for thc tnstallntion of the Air-Conditlon~ng Plant 
hu t  the work was wmplc+cd by Suppliers only In May. 1960 It  
wnc, thiw discovered that the ~ n s u h t l o n  and d u c t ~ n q  had been done 
vith Thcrmocctle Instcad of Ctlotcs as s t q w l o t d  

,4 yum of Rs 43.105. hc.lng 80 pi-r cent of the supplies, etc.. made 
was paid in March. 1959 Althouqh accordinq to  the contract, thls 
pavment was made after initial inspection and proof of despatch. the  
defwtive execution was not notircd at that stage bv the Inspection 
Organisation o f  thc Director General, Supplies and Disposals. The 
plant had hem lvinq imused for over two years and it had been 
stated in Deccmbtr. 1961 that the firm had agreed to chnnqe 
thc  insulation from Thermocole to  Celotex. 

In evidence, the  D.GS R: D. i n f a m c d  fhc Committee that in 
1958 ~ f t c r  the order had b w n  placcd, the firm had written to the 



Department (DGS&D) asking for the use of Thermocole for duct- 
ing and insulation work instead of Celotex as the latter was an im- 
ported material and was not available. The P. & T. Department, 
however, rejected it as it was inflammable and was not suitable far 
telephone exchanges. There had been a lot of correspondenm 
between the firm, the D.G.S. 8 D. and the P. & T. Department in 
this matter. In  the meantilne it was brought to the notice of the 
D.G.S. & D. by the P. 8 T. Department that although they had. 
rejected the use of Thermcwole, it was being used by the firm. It 
tvas contended that any defect in the insulation work could be 
noticed only during inspection after thc installation of the plant 
and therefore the question if its dctrction during initial inspection 
did not arise. 

The Committee \yere. ho\vcver. infornwd that  the firm had 
moved 'Thermocole' and h ~ d  redone the i\york 1~1th 'Pcrfnritc'* which 
1r.a accep:ahle to the P & T Drp:is:mtnt They \vchrt. also ~nfol-rn- 
ed that the bvork of in.,ulnt!on \\.as a nllnor onc costing about 
Rs. 5.000 out of the total order of Rs. 60.000. 

The Conlmittee regret to note that not only was the revised datc 
for the installation of Air-conditioning Plant not adhr-red to by the  
firm but the  insulation and ducting had been done hy some mate- 
rial which had been considered unsuitable by the P & T. Depart- 
ment. The delay in replacing the insulation hy other suitublo 
material was also inordinate. The Committee were informed that  
the question of claiming compensation from the firm for delay ia 
commissioning the plant was under consideration of the D.C.S. & D, 
They would like to be informed of the final decbion taken in this 
regard and the amount recovered from the firm. 

Delays i n  repairs to  serviceable stores-Parn 17. p a p  12 

17. Rqa i rah le  stores returned bv \ ~ ~ r v m s  Dl\ iswns Ir'cre kept 
in stock by the Telegraph Store Depot. L'lar11-a. and Store. Dtapot, 
S c b t i *  Delhl from 1955, without b a n g  rcpn~rcd The valuc~s trf S U C ~  

acturnulatcd storcs In these depo's were Iis :! 96 iakhs and Rs 13 64 
Iakhs at the end rlf March.  1961 and May. 1961 respvctlvely. 

Explaining the reasons for the delay in repairs to scrv~ccbatrle 
stores, the  rcpresentat:trc of the  Department statwi l r ~  cwdence 
that out of four major telcphonc exchanges in India, two were at 
Delhl and Madras and thereftrre, a large numbcr of old tclephane 
Instruments for repairs were recovered a t  thew places However, 
-- . -- . - - .- - -. .- - a - - - ".- - 

*.%ccwdt?lp t f ~  the ~nf~~tmarcon furnished by Aurlcr, thc work tiad b:crt rcdcrtw rnLr 
'Cxlntrn'. 



d u e  to the absence of repair centres a t  these places, t h e  repairs had 
been  delayed. A repair centre had, however, been opened at Madras 
and all the repairs in that  region w b e  being carried out by that  
Centre.  The Department proposed to open a repair Centre in Delhi 
.also. 

The Committee were further informed that  out of the total 
stores worth Rs. 13.64 lakhs at the Stores Depot a t  Delhi, the  
repairable stores were now only worth Rs 1.35 lakhs. The other 
s tares  had been disposed of. 

Thc Committec trust that with the setting up of the repair Cen- 
tre, the dclnys in repairs to starch will be avoided. They would 
like to watch the position in this regard through future Audit 
,Reports. 

Delays  111 disposal of unserviceablr. stores-Para 8, page 12. 

18. Accordmg to the A u d ~ t  para, sale accounts in respect of un- 
s r~vrceab lc  stores valued at Rs. 9 31 lakhs reported to have been 
dlsposc~i o f  upto thcb 3Ist March, 1960 wcrt. s t d  awaited In Audit. 
T h e w  outstandlnqs rt4ated to the years 1954-55 onwards Stores 
valued a t  Ks. 11.41 lnkhs dcclarcd for ci:sposal dimng 1953-54 to  1959- 
60 had not bccn disposed of 1111 Junc.  1961 

In thc opili~on of tht. Dcpartmcnt, two factors whlch contributed 
dn the  dclay wcre---- 

( I )  Thil restriction tinder the Iron and Steel Control Order 
accnrdlng to w h ~ c h  sales of scrap can be made only t o  
sttwkhoiders nominated by t h e  Iron and  Steel Controller. 

( l i )  The delay In thc Disposal Organisatlon In passing on 
credits for sales of such stores 

Explaining the prescn t position regardiug sales accounts for 
anscrv~cr~; ible  storcs, the rcprt-scntative of thc Dcbpartment stated 
.in evidence that all thcb salcs accounts except for Rs. 0.3 lakhs* had 
been linked up. 

A5 regards thr d,f3lrulties expcricnced by the Department in 
e l l i n g  the scrap to the  stockholder nominated bv the  Iron and 
Stw! Contribllcr, it w;is crmtcndtd by the representative of the  
ncpnrtmcnt that thc prrwtdurc for disposing of the vndustrial scrab 



according to the Iron and Steel Control Order (1956) was cumber- 
some. According to that order, the controlled, sources, whlch cover- 
ed eight of the workshops of the P. & T., were required to offer 
such scrap to the controlled scrap stockists in a particular manner. 
In case any one of them fxiled to accept it withrn the time limit 
laid down, it had to be offercd to the next stockist in the list and 
the same time limit was to be allowed for lifting the material. In 
case of refusal by the second a l lo t t e  also, the scrap could be sold 
by public auction. A further amendment to Iron & Stecl Control 
Order issued in 1960, however, provided that 'before auctiorfing, 
such materials may be offered serially to all scrap merchants for 
refused material, if any, in the list for lots not exceeding 20 tons a t  
a time.' 

The Committee were, however, iiformed by the Iron & Steel 
Controller that the Scrap C o m m i t k  appointed by Government 
had alrectdv submitted their Report, and the limited restrictions 
which were there on the .sale of scrap were likely to be withdrawn 

The Committee would like to he informed of the proposals of 
the Scrap Ccwnmittee in this regard and the decision taken hy 
Government thereon 

19. As regards the reasons for delay In tne Disposal Organisa- 
tion in passing on credits for sale of such stores to the PAT. 
Department, the D.G.S. & D. stated that to some extent such delays 
were inevitable in a large accounts office. However, instructions 
had been issued for passing on these crcdits promptly to t h e  
Accountant General, Posts Rr Telegraphs 
\ The Committee trust that these instructions would be followed 
by all concerned to avoid the delays in passing on such credits. 

20. The Committee were also informed that wlth a view to 
simplifying the procedure for the disposal of unserviceable stores, 
certain directions had already been issued regarding devolution of. 
further authority to the Circles and the Divisional Wices. How- 
ever, the matter was under further review with a view to examln- 
fng the desirability of giving authority to the engineering units, 
where these stores are recovered, to dispose of such stores. The 
new procedure was expected to be finalised shortly in consultation 
with the Accountant General. 

a s  of stores-Para 19, pager 12-13. 
21. Prom the table given in para 19 of the Audit Report, the 

hnxni t tee observe that, though there is a slight Improvment In 



the number of cases of losses and the am ~ u n t  involved during 1960- 
61 compared to thc- two prcvious year:;, thc position is still far 
from sat~sfaciory. The bulk of the I:,sxs r-tfcrs to thefts of copper 
wlre, t hc  amount ~nvolved bemg Rs 9 51 Iskk;. During evidence, 
the representative of thc P. BL T. Board stated that though thls was 
e s s e n t ~ a l l ~  a Law and Order. problem, the P. & T. Department had 
already taken certain measures such as, lrg~slation for enhanced 
pun~shmunt to those who are convlctcti, arrangcrnfi*..? for prompt 
cletectioti of the s ~ t c  of hc fault a v i d  prt~mpt 1 estoration. The 
Chalrman of thtb 1' 8.7 T. Board added tha: hc was thinking in terms 
01 the appo~ntrncnt o f  a falrly hlgh 1cvr.l p)llcc. officer In the P. & T. 
0rg;ulisatiorl to pursucb ; h r  mnttrr  and  to  c,,:)rdinatc w ~ t h  the State 
Govornmrnts 

Thc Com~nittee would !ike to hr infunnctd of the decision in due 
course. They arc of the view that the matter requires close and 
constant attention of the P. & T. Board till the theft cases are brought 
down substantially, if not eliminated altogether 

,!.)clay tn trtilisation or disposnl of surplus muchtnery-Para 20, page 
13. 

22. In the Ambala Engineering Diwsion, a Repeater costing 
Rs. 18.170 was recci.c~~I In 1946 rind installed in the New Delhi-Simla 
carrler system which, however, was comm~snoncd In 1947-48 with- 
out the Repcater, on t t~hnica l  grounds The Fkpeattr was returned 
to the Stores Depot after 9 years In June, 1955 after carrying out 
repairs, etc at a cost of Hs 3,043. 

In evidence, it was admitted by the Cha~rman, P. &T. i30ard. that 
i t  was not a good case and efforts would be made to fbc responsibility 
and take disciplinary action against the delinquent officials 
concerned. 

The Committee, however, observe that there had been inordinate 
delay in fixing responsibility in this caw They would invite atten- 
tion in this connectiar to para C\ (Intduction)  d their Twenty- 
rrocund Btaport (Second Lok Sabha) end trust that prompt action 
would now bc LaLan against t b  delinquent officinls. 

23 On dtcmantling a telephone eschangc m the Delhl Telephone 
District in 1951-52, n Generator set manufactured in 1944 was m o v e r -  
ed. It had never been worked Pince its installation and there were 
no records to show how, when and at what price it had been procur- 
ed, No entry was a h  available in the inventmy of assets. The 
#t was d d d  .II surplus as late as Novtsnbca, lb58 but It wm 
n o t k d  in July, 1961 that no wtkn was takcn far I t s  utilLutfar or 



disposal. The cost and the present value of the equipment were 
assessed by the Surplus Stores Committee a t  Rs. 10,000 and Rs. 2,000 
respectively. 

During the course of evidence, the representative of the  
Department stated that  there were no records to show how the 
Generator set came into the possession of the Department. How- 
ever, as the set was not suitable for their purpose, it would have to 
be disposed of. 

The Conm~ittw note that although about 10 ycars have elapscd 
since the Generator set was recovered from the Exchange, no final 
deri4on has yet been taken regarding its disposa!. They could not 
get any satisfactory reply for this inordinate delay. They suggest 
that an early decision shrould be taken to dispose of the set and a 
report submitted to the Committee. 

Defectiz~e Manufacture-Parn 22 ( a ) ,  pnge 14. 

24. 16,000 heat coils conforming to the specification of thr  Posts 
and Telegraphs Department were manufactured In the Jabalpur 
Workshops during 1958-59 against an order received from the Indian 
Telephone Industries Limited in Deccmber, 1957 and made over to 
the Ccntroller of Telegraph Stores. Jabalpur by March. 1959. The 
Controller of Telegraph Stores despatched to the company betwwn 
Ju ly  and October, 1959, 16.000 heat colls valued at Rs 20.793 from h ~ s  
stock (5,000 numbers purchased from the market and 11,000 manu- 
factured in the Departmental Workshops) The cntlre lot was re- 
jected by the  Indian Telephone Industries in December, 1959 as  not 
upto specification and the bill for Rs. 20.793 was not accepted by them 
Although the  heat coils were stated to have been tested by the 
Departmental authorities before making over to thc Controller of 
Telcgraph Stores for issue to the firm, further investigation by the  
Department in respect of a few rejected samples sent by the Indian 
Telephone Industries showed that the stores supplied were not of the 
stipulated specification. A final decision regarding their disposal had 
not been taken till July, 1961 and the  articles were lying with the 
purchasers at the risk of the Posts & Telegraphs Department. 

In evidence, the representative of the Department admitted that 
the heat coils had not been properly tested before handing over to 
the Controller of Trlegraph Stores. He stated that probably some of 
the  rejected coils got mixed up with the  othc~rs and as the I.T.I. did 
sampletesting onlv, the  whole lot was rcjectcd T h e  Department 
was, however, now testing each coil and i t  was found that about 
8.000 of them were suitable for use. 



The Committee pointed out that according to the instructions 
5ssued by the Department in 1951, the indentor should have been 
.asked to arrange for the inspection of stores before their supply by 
.the Department. It  was admitted that there had been a lapse in this 
regard. 

The Committee regret to note that the Departmental authorities 
had not only failed to  make proper test of the coils before making 
over to the Controller of Telegraph Stores, but also failed to follow 
I'tr instructions issued by thc- P. & T. Department in March, 1951 
rrlgarding inspection of the Store5 by the indrntors. They desire 
rlrat this matter should be looked into and the responsibility fixcd. 

25 .  The Committee were also informcd that one o f  the causes of 
,.t.f< ctit7c mani~facture of  certnm i!vms at  the P 8: T Workshops was 
t h a t  the was old and outmoded The Department was. 
~ I ~ , \ \ . P V < > I - .  t;lkl.~rr stcns t o  n~cdc-r.nli.,p ' hest. Workshops The Commit- 
t re  would in* ' .- a:tcntion in this connection to para 39 of their 22nd 
lieport (1959-60) wherdn  they had recommended that early and 
effective \tcps should be takrn for the modernkation of the Work- 
\hops. They desire that this matter should receive urgent attention. 

Drfectl7.r A l a ~ l ~ i  fact urp in Brmthny Telephone Wo~kshops-Para 
2 2 ( b ) ,  page  14. 

26. In t h c  Bombay Tel~phone Workshops, 50.000 numbers of 
collars for heat coils wcrc manufactured at a cost o f  Rs. 16.868 and 
out of thls. as many as 24.333 numbers valued at Rs. 8.911 were 
rejected due to defective manufacture. The rejected pieces were 
disposed of as hrass scrap for Rs. 2. resulting in a net loss of 
Rs. 8.W9 to the Department The Departmental investigation indi- 
cated that thc defects could only be attributed to the fact that 
the itcm was manufactured in that workshop for the first time. 

T h e  Committee enquired why an experimental order was not 
placed when the stores were ,nanufactured for the first time in the 
Bombay workshop. The representative nf t h e  Department admitted 
that there was lapse in this regard and stated that necessary instruc- 
tions had sincc been issued. 

The Committee wcrc also informed that  the value of raw material 
used in  rcjccted items was Rs. 21.70 only and the balance was labour 
and ovwhead charges. 

It is unfortunate that in this case, disregard of t h e  fundamental 
principle of undertaking a trial order b f o w  es tab l i sh ig  the manu- 
facture of a new itcm, resulted in avoidable loss to the Departmcrat. 



The Committee trust that the instructions now issued by the Depart- 
ment would be strictly followed to avoid such cases in future. 

Delay in  t he  irlstuIlation of hoi lersPara 23, page 14. 

27. With a view to replacmg the prevailing method of  cold pick- 
ling of tubes by hot pickling, two boilers were purchnscd for thc 
Jabalpur Workshops In 1946 at a cost of Rs. 16.788 but the construc- 
tian of a shed to house the boilers and for their installation was 
sanct~onrd in January.  1959. Th:. boilers. which wcrc finally instal- 
led In August. 19t;L), could not. ho\vm.t.r. be comnmsioncd into 
sen.lce as necp.;srtry fittmgs, pip, s, etc .  \t.crc yet to be procured 

Ln evidence, the representative of the Department admitted that 
there had been neg;igence in this case and stated that the Dcpart- 
ment was taking steps to fix the responsibility. Steps wcrc also 
being taken to commission the boilers immediately. 

The Committee observe that apart iron1 locking up of capital 
funds, and possible deterioration by long storage, the savings in ex- 
penditure which had been estimated in 1956 at R5. 1,655 per month 
by means of hot pickling process has not been realised as a result 
of the delay of over fifteen ycars in bringing the boilers into use. 
They desire that prompt and adequate disciplinary action should be 
taken againqt the delinquent officials and a report submitted to them. 

lnfructuous expenditure on purchase and repair of machine-Para 
24. page 15. 

28. A centreless grinder machine which was purchased in May, 
1953 through the Directar General, Supplies and Disposals, from the 
German Reparation Machinery Dump on "as is where is" basis at  
a cost of Rs. 6,259 had been lying practically unused so far, after an 
expenditure of Rs. 16,123 was incurred on repairs. The machine was 
sent to the Government Machine Tool Prototype Factory .for repairs 
in June, 1954, as it had not been in a working cond~tion even at the 
time of purchase, and was received back only in January. 1960 after 
nearly 6 years. It was then found that the scope for utilisation of 
the machine was limited in regard to the type of materlal rnanufac- 
tured and used by the Department. 

Explaining the reasons for purchasing the Grinder Machine, the 
representative of the Department stated in evidence that the machine 
was pumhased to correct the sPize and the tolerance of various 
artisles. However, when it was received back fram the Government 
Machine Tool Prototype Factory after repairs, it was found that the  
machrn~ was designed for a maximum of 18" length rods while the 



Department required a machine which could grind rods upto the 
length of 8'. Therefort., i t  was of no use to the Department and it 
was now proposed to dispose it of as  there was demand for this type 
of grinder machine. 

The Committee regrot to no& that expenditure to the tune of 
Rs. 22,382 had been incurred on the purchase and repairs of the 
machine without examining its utility to the Department. They 
also observe that after sending the machine to the Government 
Machine Tool Prototype Factory for repairs, the Department failed 
to take adequate steps to get the repairs expedited resulting in 
unnecessary locking up of funds. The Committee desire that an 
early decision should he taken regarding the disposal of the machine 
and a report submitted to them. 



LOSSES, DEFALCATIONS, ETC. 

Misappropriation in the Savings Bank Branch-Para 25, pp. 1 L 1 7 .  

29. The number of cases of defalcations or loss of public money 
which came to light during the year under report was 1,308 involving 
a n  amount of Rs 7.43 lakhs According to audit para, while the num- 
ber of cases of defalcations/loss of public money decreased by 104 as 
compared with the previous year, the  amount invol\ycd incrvased by 
about Rs. 60.000. The increase occurred undcr all the categories ex- 
cept Savings Bank and Post Office C~rtificatcs. As in the past, t h e  
employees of the Department werc responsible fur the bulk of these 
losses (65 per cent) .  In  308 cases involving an amount o f  Rs. 2.18 
lakhs (about 29 per cent) ,  responsibility for the loss had not been 
fixed till September, 1961. 

The Audit para disclosed various Sav~ngs  Bank frauds involving 
heavy amounts. In the four cases mentioned in the audit para there 
had been misappropriation of large sums of money either by omitting 
to  account for sums tendered for deposit or by means of fraudulent 
withdrawals. The Department proposed to examine whetha- the intro- 
duction of a system of receipts for Savings Bank deposits ~ ~ m l d  not 
act a s  a deterrent to the  fraudulent practice of not crediting deposits 
in the Government accounts. 

In evidence, the representative of the Department stated that the  
ratio of losses to the total turn-over of the Department had decreased 
from 0.0116 in 1952-53 to 0.0051 during the year under report. The  
increase in the amount involved w e s  also only Rs. 32,000 and not 
Rs. 60.000 as shown in the Audit para, as it included the  amount of 
Rs. 7,000 which was only temporary misappropriation and with- 
drawals to the  extent of Rs. 21.000 had been subsequently adrnittt-d 
by the depositors. 

The Committw were also informed that out of 308 cases, thcre 
were now only 201 cases in which respnsibil i tv was yet to be fixed. 

Explaining the various measures taken to minimise the cases of 
defalcat~ons or  loss nf public money, the representative of the Depart- 
m m t  stated that hesides 60 inspectors who had h e m  appointed in 
1960, i t  was proposed to appoint 60 more inspectors with a view to 
introdticing: ~ e c o n d  inspcctitrn of the extra-departmental post offices. 



Further, the Department had appointed some Assistant Superintien- 
dents in the Directorate t o  investigate secretly certain complicate& 
cases of fraud and loss and also to visit different offices where the 
frauds were more frequent. The effect of these measures would, how- 
ever, be known only after the lapse of some time. 

The Committee were informed further that as an experimental 
measure, it had becn decided to introduce the system of receipts for 
Satrings Bank deposits in three Head Pcst Offices. If, however, a depo- 
sitor wanted his pass book also to be written up the same d2y. iie 
could leave the pass book and col lc~t  ~t In t he  evening. I t  would not 
only provide some safeguard against frauds but also lead to expedi- 
tious disposal of business at the co~mtcr of the post offices. 

The Committrr. would likv to watch the practical effect of the 
various nicnsurth\ t :~krn hg the I)cpi~rtmctnt through future Audit 
Kcports. 

30 The Cotntnittec ohwr\c. that in w m e  of the raw\  of Savings 
Bunk fraud brought to their notice. although the f raud  \ \a\  spread 
over a long pi~riotl of tinic (thrcp to five years), i t  remained 
undectcd despite the Post Office\ concerned having been visited 
wveral times by the Inspecting ORic~r \  1: was ndm!ttcd in ex ldence 
that In some o f  ihcw cases 1cssc.r frequency and  DL, trer quality of 
~n.;pc~.tionh will v rc~\ptr~~.iri)lt~ fw t h t b  rontlnunnce of frauds over a 
lonq p m o d  ( i f  :lrncL Tht* C'oainiittec- would. therefore. urge that  
remedial measure\ should bc taken to niakc these inspections more 
eficctive and laxity on the part of Inspecting Oficcr+, in escrcising 
the prescribed checks dealt with promptly and suitably. 

.Public continue to repose confidence with the P dl.. T. Organisation, 
particularly in matters pcrtaini~ig to money transactions. In rwent  
years there h ~ s  b c ~ n  an  enormous increase in the number of new 
offices opened. pnrticularlY in the rural areas. Therefore, in order 
that the confidence of thc public may not get shaken, the Coninlittee 
slronaly recommrncl that a wi tshl r  programme of inspections of 
every onicc to take plnce strictly within :a apccitied period should b 
h i d  down and impiementrd through an adequate inspcctoriai staff. 

% 
I n  frrtctuous e.rp~nditure dticp l o  rmn-uttltsatiorc o f  a ractwt depart- 

mental tnizld~ng-Para 27, p .  18. 

31. In the Posts and Tclcgraphs Tl-alnlng Centre, at Jabalpur. new 
hostel buildings far  the trainees were constructed in December. 1956. 
Onc of the old hostel buildings Pel1 vacant from the 21s; November, 

,1957 after the trainees wen. shifted to the new buildings and 



remalned vacant for over three years, until March, 1961, when the 
Engineering Divisional and Sub-Divisional Offices at Jabalpur which 
had been located in rented buildings, were shifted therein. Had the 
shifting been effected earlier, a substantial portion of the rent 
amounting to Rs. 26,700 which was paid for the leased buildings 
over the period of three years might have k n  saved. A sum of 
Rs. 14,833 was also incurred on the watch and ward, electricity 
charges and taxes on the old building during the period it was lying 
vacant. 

The Chairman. P. &T. Board admitted in evidence. that it was 
a bad case and assured the Committee that disciplinary action would 
be taken against the delinquent officials. 

The Committee would like to be infornled of the action taken in 
the matter early. 



REVENUE RECEIPTS AND OTHER TOPICS OF INTEREST 

Telephone Revcnue-Para 28, p. 18. 

32. The total amount of telephone relrenue 0utstai:dmg on the 1st 
July, 1961 In respect of bills issued upto the 31st March, 1961, amounted 
t o  R5 2.15 crores (~nc ludmg about Rs 2.53 lakhs on account of bills 
of ex-State systcms outstanding from the pre-integmticn periods). 
Out of this amount, a sum of about Rs 72 lakhs related to  bills 
~ssuccl in 195943 and t.ar11cr vears. A sub; antla1 portion of these 
uu t s t and :n~s  (about I i q  11 4 laicha) related to privnt:. subscribers. 

A test audit of telephone revenue accounts conducted during 1960- 
61 revealed ~nstanc-es of short rccoverics and fa~ lu rc  to Issue bills to 
the c x t m t  of Rs. 12.97 lakhs These were brought to the notice of t h e  
author l t~cs  concerned for nwessary a c t ~ o n  The short cnllection was  
mainly duv to incorrect valuation o f  t r u n ~  call t~ckets.  

In t,v~dencc, thv !-tyre>cntntivc. of thc Department sta ted that  in 
o&r 1 1 )  irnprtivc thc position regordlng rvcovery o f  out-standing tele- 
phones revenues, ccbl tam s t q x  had been taken durlng the last two 
ycars. It had been d ~ c l d ~ d  t o  drcen.ral~se the telephone revenue 
accounting of3ccs first Into iargr divi>~cmaI units aqd then to attach 
them to r w h  Trlrphontb Esc.h:rngt* Furthcr-, as a n  mper:mental mea- 
s u t - ~  ~t had brcm d c c ~ d r d  t o  lntrcniucc~ rncchnnwxi syb:crn of accl)untmg 
111 four rnajor Exchanges at Delili, lh~!nl);3?., C.tlcutta and Madras 
~ v i l ~ c h  would n w l t  In prompt rt~ndcnnr: 4 , f  : i c f . i ~ ~ i n ' ~  hrstd-; r tduc- 
1r1f: thc ctaff r c q u ~ r t d  for this work 

'I%(* C o r n m ~ t t ~ c ~  were :~lso ~ n f  ,rnlr.d that thc amouni of outstand- 
ing'; a <  compnrrd 1 1 1  tht. total rtAL9cnur c o l l t ~ c i ! ~ ~ n ~  had gone down. The  
tc)t,~l ;~rnount outstnnciing on I, . t  July,  1963 11, resptw of bills issued 
U ~ > * I ,  3iiirch. 1!)6:! \vas c,:~lv I L .  2. 12 c.1- lrcs ngalnst thta total collcctiim 
o f  Rs 31 crclrcs. whvrcns t h r  corr.cspondlag figilrcs f o r  tt.1. ?car 1'760- 
f i t .  1.vrt.c Rs 2.  15 c.rorcts and R s  55 crows respectit-cly 

E s p l a ~ n ~ n g  the  steps taken to  clear the long outstanding bills, the  
t-t*prcscntativc1 of t h ~  Dep:lrtnltvlt stated that i t  was proposed tn set 
up it small Comn~r t t t~c  to esam1ncb these caws Thc Dtyartrncnt was 
also lrxeriiining the question of delcgnt ing further pcnvcrs to the Tlple- 
phnnc staff regarding writing off of irrecnvc*rablc outs!anciinqs Fur- 
thrr .  out of the total amount of Rs 19-21 lnkhs crutstandinq for bills 



issued upto the end of the year, 1956, a sum of Rs. 3.84 lakhs had been 
collected during the  year 1961-62. 

The Committee feel concerned to note that there has been a pro- 
gressive increase in the instances of short recovery and failure to 
Issue bills, the amount having increased from Ks. 2-9 lakhs in 1956-57 
to Rs. 12-97 lakh. in 1960-61 with the sunw percentage of test check 
by audit. The rtipresentati\.e O E  the Department stated that the main 
reason for short recoveries was incorrect valuation of trunk call 
tickets due to human errors. The trunk call t~ckc t  valuation system 
was very complex due to the existence of a number of slabs in trunk 
call rates and there were even different structures w t h i n  a slab. With 
:I view to simplifying the rate structure, it had bccn dccidetl to reduce 
thcse ~1:,Ss from 45 to  lo* with effect from Is: Octolxr. 1962. The 

step. to minimisc instances of hhol-t recoveries and failure to issue 
l~i l ls .  

Yon-rccoz-ery of dues from cmteens  e t r .  : i t  t he  P u n y b  Circ-lo-Par,: 29. 
p. 19. 

33. In 1954-55, the Government of India. Ministry of Works. Hous- 
ing and Supply sanctioned the charging of a concessional rent of 
Re. 1 per month for the accommodation used b?. co-operatlire stores 
and cantpens run departmentally or by employees' assoclatlons The 
concession was, however, not admissible to stores or cantecns run 
through the  agency of contractors for which different rates wc3re pres- 
cribed by the  Government. 

In the Punjab C~rcle ,  eight Post and Telegraph cantwns. ctc., were 
being managed by the  staff bodies but it was noticed during t h ~  local 
audit inspections in 1958-59. 1959-60 and 1960-61 :hat thr. cantccns 
were actually run by private contractors Thc staff nw~clatioxts re- 
ceceivcd fixed monthly royalties varying from R s  4 t o  Rs 120 from 
the contractors, but paid only the  nominal rent of RI. 1 pchr month t o  
the  Department. T h ~ s  u r ~ g u l a r  practice was pr,lnlwi out to  the Dc- 
partment through the ~ n s p ~ c t  ]on reports. Although the audit vicw 
was accepted in April. 1959. the Dopartrnent had not taken any stcps 
to regularise the existing arrangements. 

I t  was estimated that non-recovery of the  rent of the premises 
from private contractors resulted in a loss of about Rs. 17,000 (from 



the 1st January, 19s to the 31st March, 1961) calculated at the mid- 
mum rates prescribed. 

Explaining the reasons for delay in regularising the existing 
arrangement, the representative of the Department, stated that when 
this irregularity came to their notice, instructions were issued to the 
Post-master General to stop this irregular practice. It  was, howwer, 
found that during the two or three years when these canteens had 
been run on co-operative basis, there had been heavy losses and there- 
fore it was not possible to run them on cwperative basis. I t  was 
also not found possible to run them departmentally. The Department 
did not want to deprive the staff of this amenity by closing down 
these canteens immediately and therefore the irregularity continued 
for sometime. The latest position was that all the Canteens 
had been closed down except the two which were functioning in 
Srinagar. In order to avoid the mcurrence of such irregularities, 
order had been isucd that in future such cooperative societies should 
be registered and their profits should, as far as possible, be reflected 
in reduced prices of eatables. 

As regards recovery of rent, it was contended that according to tbe 
prescribed rate, the rent would amount to Hs. 18.500 whereas the 
royalty actually recovered by the Staff bodies I.vas Rs. 15,900. There- 
fore, taking into consideration the welfare of the staff. the Department 
did not insist on the rtwnw-y of Ihc ful l  prestribcd rent. While it 
might not have been possiblc for the Department to have recovered 
the full rent aniountiny to Rs. 18,581). it is not clear why a propar- 
tionate recovery bawd on thc amount of ro3-n!!y actually cdlected 
by the Asriociations from the contractors (R5. 15.90) could not have 
been affected instead of the nominal rent of Re. 1 per month. 

The Committee share the anxiety of the Department to keep these 
Cantecns running for the nmenity of the stafE. They would, how- 
ever, observe that if according to the Postmaster-General it was not 
possible to run the Canteens on cooperative basis or departmentally 
the a'ternative of tunning thcrr through contractors should have 
been examined instead of acquiescing in the irregular practice. 

Drgw>sal of Outstanding Atuiit Objecrimu-Para 32, pp. 21-22 

34. The number of audit objections raised during 1959-60 and ear- 
lier years and remaining unsettled at thc end of August, 1961 was 
30,498 covering an amount of Rs. 4.5 crores. Somc of the objections 
date back to periods from 1M3-1.1. 

Explaining the present position regarding outstanding audit objec- 
tions, the representative of the Department stated in evidence that the 
number of outstanding objections for the period upto the end of 
1865 (Aii)  LS--3. 



August, 1961 had come down from 30,498 to 19,066 and the amount 
involved was only Rs. 2.91 crores as against Rs. 4.50 crores shown in 
the Audit para. 

The Committee were also informed that as an experimental mea- 
sure three Committees had been set up recently after consultation 
with the Accountant General Pcsts and Telegraphs, in Delhi, UP. and 
Bihar, where the number of audit objections was large, td settle such 
objections. Each committee consisted of one Inspector of Post Offices, 
one P. & T. Accountant and one Accountant from the Audit Oface 
concerned. However, unlike the Ministry of Defence, these officers 
were not full time members of the Committee as it was felt that the 
amount of work did not justify the appointment of full time officers. 

The Committee need hardiy emphssise the imperative need for 
expediti0m.i disposal of audit objections which continue to be fairly 
large. They trust that the setting up of the committees to settle 
audit objectiorlls would accelerate the clearance of such objections. 
They would like to watch the position through future Audit Reporir 



GENERAL 
35. Despite the fact that the Committee had in the past, urged 

upon the need for prompt decisions and their expeditious imple- 
mentation, to increase the efficiency of the P. & T. Department, this 
year again, the Committee came across cases of inordinate delays 
on the part of the Administration. In one case two boilers purchas- 
ed for the Jabalpur Workshops in 1946 at a cost of Rs. 16,788 could 
not be commissioned evehi 15 years after their purchase.* In another 
case, no final decision had been taken regarding the disposal of a 
generator set even 10 years after its recovery from an Exchange.** 
In yet another case, an unwanted Repeater costing Rs. 18,170 was 
returned to the Stores Depot after 9 years after incumng an ex- 
penditure of Rs. 3,043 on its repairs.*** The Committee are con- 
cerned over such delays in a commercial Department like the P. &. T. 
They trust that in the interest of economy and efllciency, effective 
steps would be taken by the Department to avoid the recurrence of 
such cases. 

36. Another point to which successive Committees on Public 
Accounts have drawn attention is the delay in the submission to 
them of the notes, memoranda pursuant to action taken on 'the 
recommendations of the Committee or on points arising from the 
Accounts examined bv them. The w i t i o n  in this regard has, how- 
ever, continued to remain unsatisfactory. In some cases although 
more than one year has elapsed. the information called for by the 
Committee has not been furnished by the P. &. T. Directorate. Fur- 
ther, dmpite the assurance given by the C h a i i a n .  P. & T. Board 
during the course of evidence in July, 1962 to expedite the submis- 
sion of the notes pursuant to 'action taken' on the outstanding re- 
commendations of the Committee. in a number of cases the notes are 
still awaited. The Committee would reiterate their earlier recom- 
mendation in paras 6 and 7 (Intro.) of their 42nd Report and would 
emphasise that the Ministries concerned should attach greatest im- 
portance to the submission of notes etc. to the Committee withii tho 
tims-schedule laid down fm the purpose. 

MAHAWR TYAGI, 
Chaitnum, 

October 12, 1962. Public Accounts Commmittee. 
A<Z~K 1884- 



PART J3 

' h e d i n g s  of the Sittings of the Public Accounts Committee held 
on 19th to 21st July, and 25th September, 1962. 



PROCEEDINGS OF THE SITTINGS OF PUBLIC ACCOUNTS 
COMMITTEE HELD IN JULY, 1962 IN CONNECTION WITH 

POSTS & TELEGRAPHS ACCOUNTS 

Proceedings of the Seventh Sitting of the Public Accounts Com- 
mittee held on Thursday, the 19th July, 1962. 

37. The Committee sat from 9.30 to 12.10 hours. 
PRESENT 

Shri Mahavir Tyagi-Chairman. 

Mlzxbfl3~~~ 

2. Shri S. C. Balakrishnan 
3. Shri Bhakt Darshan 
4. Shri  Gajraj  Singh Rao 
5. Shri Hem Raj 
6. Sardar Kapur Singh 
7. Shri 11. K. Khadilkar 
8. Dr. P. hIanda1 
9. Dr. (;. S .  X l ~ l k ~ , t c  

10. Shr i  h1nthur:l Prnsr~d Mishra 
11. S!.~ri Ray! N:tra?-:in Rcddi 
12. Shri F'r:llin:ih Vir Shastri 
13. St1rinn:lt.i K. Uharathi 
14. Shri Niturnb Singh Chnuhnn 
15. Shri D:rhyabh-li V. Patel 
16. Shri Sonusin!: Dhansing P n t i l  
17. Shri Lrilji Pcndse 
18. Shri Rajeshwar P r a s ~ d  Narain Sinha 
19. Shri Ja i  Narain Vyas. 

Shri A. K. Roy--CcrmptrolIer & Auditor General of India. 
Shri  G.  Swaminathan-Addl. Dy. ComptroUet & Auditot 

General (R). 
Shri R. K. Khanna-Accountant General, Posts & Te14- 

graphs. I 



Shri H. N. Trivedi-Deputy Seeretq,  
Shri Y. P. Passi-Under Secretary. 

Posts & Telegraphs Directorate 

1. Shri V. Nanjappa--Chairman, P & T Boami. 
2. Shri P. M. Agerwala-Member, P & T Board. 
3. Shri S. S. Shiralkar-Member, P & T Board 
4. Shri M. Dayal-Member, P & T Board 
5. Shri Jagdeesh Prasad-Member, P & T Board 
6. Shri S. C. Sen Gupta-Member, P & T Board. 
7. Shri S. C. Jain-Member, P & T Board. 
8. Shri M. L. Nanda-AddL Chief Engineer, C.P.W.D. 

38. The Committee discussed informally points arising out d 
Audit Report (P & T) from 9.30 to 10.00 hours. 

39. At the outset the Committee enquired about the worklng of 
the Department since the constitution of the P & T Board with 
special reference to the control exercised by the Board over finan- 
cial matters. The Chairman, P 81 T Board stated that the scttinv 
up of the Board had resulted in oxpcd1t:ng dccislons and issue of 
sanctions as in matters relating to the P 6r T Department the Roarr! 
could now itself take decisions on behalf of the Ministry of Trans- 
port & Communications. The P & T Board included a part -time 
Member (Finance) of the rank of Joint Secretary in the Mlnistry of 
Finance, attached to Ministry of Transport and Communications. 
who assisted the Board in financial matters. Although in thc case 
of difference of opinion with the rest of the Members of the P R. T 
Board, he (Member, Finance) could refer the matter to the Finance 
Minister, no such occasion had arisen so far, as the decision of the 
Board had generally been unanimous. The Committee were als. 
informed that all the Branches etc. of the Department were r p p w  
sented on the P & T Board. 

&ked whether a review had been made with a view to delegat- 
ing more powers to the P & T Board, the Chairman, P & T Board 
stated that it was only one and a half years ago that the 
Board was set up. However, the matter would be kept in view. 



dievenue Receipts & working eqxnditure-Para 2 oj Audit Repin% 
pp. 1-2. 
40. A review of the estimated and actual figures of revenue re- 

ceipts and the working expenses of the Department from the year 
1956-57 to 1960-61 revealed that except during 1957-58 the actuals 
under Revenue had been higher than the Budget Estimates while . the actuals under working expenses exclusive of contributions tc  
the  Renewals Reserve Fund were less than the budgeted figures. 

Explaining the reasons for large variations between the budeet 
estimates and the actuals for revenue and working expenses, the 
representative of the Department stated that so far as revenue was 
concerned, the estimates of the Department were based on the past 
trends of trafflc. However, the actuals in this regard turned out to 
be more than the estimates of the Department. One additional 
factor for these variations in 1960-61 was the change in telephone 
tariffs as a result of the recommendations of the Tariff Revision 
Committee. As the decision in this pgard was taken shortly before 
the end of the Annnc~al year 1959-60, the exact impact of the pro- 
posals could not be included in the Budget Estimates for 196Q-61. 
The Chairman, P & T Board, however, agreed that there was scope 
for more realistic budgeting of expenditure. 

Renewals Resenw Fund-Para 3. 

41. The amount to be appropr~ated to the Renewals Reserve 
Fund was fixed ad hw a: R.;. 1.25 crores in 1956-57, but was raised 
to Rs. 2.5 crores in 1957-58 and 1958-59 and Rs. 4.64 crores in 1959-60 
with a view to augmenting the balances in the Renewals Reserve 
Fund. In 1960-61. practically the entire surplus revenue of the 
Department (Rs. 7.86 crores) was appropriated to the Fknewals 
Reserve Fund after providing a nominal amount of Rs. 1 lakh each 
to  two new funds, namely the Posts & Telegraphs Dcvclopment F u d  
and Revenue Reserve Fund. 

Asked whether taking into consideration the expected life of 
thc assets and the total capital at charge, the Department considered 
the present contributions to the Rcnewals Reserve Fund adequate, 
thc representative of the Department stated that the present baIance 
in the Fund was just adequate to meet the current demands of 
dcyn-wintion but there was quite a substantial leeway to be made. 
As the new system of making contributions to the Renewals Re- 
serve Fund had come into force only from 1st April. 1960, it was 
proposed to review this matter after five years with a view to 
deciding whether it was ncccssary to increase the contributions to 
the Fund. 



Aslred what wag the basis of making contributions to the Re- 
newals ReJerve Fund, the witness stated that tfll March,. 1960, it 
was made on an ad hoc basis. k o m  1st April, 1960, in view of in- 
adequate balances in the Fund, after paying dividend to  General 
Revenues, practically the entire surplus was appropriated to  the 
Fund. However, the allocation of total contribution to Fund among 
various branches of the Department was still on the ad hoc basis. 
As the profits of Telegraph and Postal Branches were not sufficient 
to make adequate contribution to the Fund the major appropria- 
tion was made from the surplus of the Telephone Branch. 

On being pointed 'out that according to the new arrangements 
made since 1st April, 1950, the contribution to the Fund was treat& 
as an approprhtion of the surplus whereas according to normal 
commercial principles, contributions to the Fund should be treated 
as a part of working expenses the representative of the Department 
agreed that it should be so. 

Fnancial Results of working of variola Branchres of the Depart- 
ment-Paras 5-6, pp. 3-4. 

42. A review of the capital outlay and the surplus of the Telr- 
graph Branch during the years 1956-57 t n  1960-Fi! rcv~alcd that 
whereas there had been an lncrcssrh of nbnu! Rq. 10 c.rww in tbn 
Capital OutIay, the surplus had gone down by Rs. 39 lakhs. 

Explaining the reasons In thls rczard, the representative of t he  
Department stated that the increase in Cap!t;il Outlay under 'Tclt* 
raphs' was actually on trunk telcphonc lines. wh~ch undrr the cbxiu?- 
ing p r d u r c  were considered as t h e  assets of the Telcgroph Rranch, 
on which the Telephone Branch was required to pay rental. Sim ' 
was the case of lines and wires leased to Railways. The rental that 
was being p a ~ d  by thc Tcl~phonc Branch and Rn~lways was basid o~ 
\.em old figures of cftyxeciation, interest and maintrnnnre and had 
no relation with the Capital investment. Thtsr rates hat l  now \wen 
ratinnali.scd and t h e  matter was under correspondcncr with the 
Railways. Thc inter-branch adjustment of rental brtwcm Tpl* 
graph and Telephones Branchcr; would also  be taken up thcrcnftcr. 
The Cvnmittee des i rd  to hc furnished with a note indlcntinr: the 
percentage of such rental as  was now Rxed to the capital investment 
on that account. 

Para 6: 

43. In the case of the Postal Branch the percentage af warklng 
expensee (inel- contribution to RanewaLs Reserve Fund an& 



inkrest/dividend to General Revenues) to the total revenues earned 
by that Branch was 102-1 in 1960-61. Explaining the reasons in 
this regard, the representative of the Departmeat stated that to 
some extent the Postal Department was a service department where 
the cost incurred on rendering the m i c e  was more than the amount 
realiwd therefor e.g. in the case of post cards. However, there was 
some aversion to raise the postal rates. The working expenses had 
on the other hand increased because of various awards and recom- 
mendations of the Pay Commission. The Department was, how- 
ever, looking into the question of reducing the working expenses. 

The Committee desired to know how the postal': and Telegraph 
rates in India compsred with those in other countries. The Chair- 
man, P & T Board stated that his own impression was that consider- 
ing the facts that long distances had to be covered in India and that 
there was no additional surcharge for air-mail service as  in other 
countries, these rates could be compared favourably with those of 
other countries. particularly U.S.A. 

Sat>tng.v under Voted Grnnt.s-para 8, pp. 4-5 

44 A revlew of thr  capital expenditure by the Department under 
Grant  No. 130 from the ycsrs 1956-57 to 1960-61 revealed that there 
had hccn Iwogresslve increase In the Amount c f  the unutilised bu- 
d g y t  proirlslorl frwn ycX:lr to  year anti the savings had increased from 
1 8 G  In 1956-57 t o  22.3 pcr cmt  i n  1960-61. The main projects in 
whlch savln:: ; occul-rttd In 1960-61 were Railway E!ectrification 
Schemc. Calcuttcl-AZugh:~lsarai, Bombay T~lcphonc Long-term Ex- 
pansion Projt>c! a n d  Co-nu121 Trunk C3blc Schemc connecting Bom- 
bav, Nthw DcIhi and Calcutta. 

In widencc-, the Chairman, P & T Board admitted that the per 
ccntagt o f  savlngs under this Grant had been high. It  was, how- 
ever, stated th-lt therr were 3 nvmber of factnrs leading to this high 
prl-ccw?*.l~y. o f  savlngs e.g. delnyc in c.r>nstr~lcfirn of buildings. dlfficul- 
ties ln stip; :. of cables and difRcult lort lgn cschange position etc. 
The new C.P.W.D. Division for the P & T Works had k e n  established 
only 111 >iovtlmber, 1960. I t  took that Division several months to take 
over the works from t h ~  pxrvious Division, Further, the staff sanc- 
tioned was inadequate. Consequently, there was a shortfall in the 
works carried out during the year 1960-61 and as against the previous 
average of Rs. 1,25 lakhs, works of the order of Rs. 1,lS lakhs were 
carried out in 1960-61. It was, however, added that the additional 
staff had recently been mnctiond and the position was expected to 
implwe. 



Detailing several other measures taken to improve the position 
regarding P & T works, the witness stated that the Department had 
tried to use the agency of the State P.W.Ds.' for the execution of 
work. in the States. However, whereas in the Gujarat State the 
results had been satisfactory, most of the States had not agreed to it 
as the State P.W.D., were already engaged in a large number of im- 
portant projects. To improve the position, the Department had also 
started using the agency of private architects in some important 
cities. 

The Committee were also informed that the percentage of savings 
under this ~ r a h t  had come down from 22.3 in 1960-61 to 5.9 in 
'1961-62 

Explaining the reasons for the savings of Rs. 2.30 crores under 
the  Railway Electrification Scheme the representative of the Depart- 
ment stated that in this case although the equipment had been de- 
signed and manufactured indigenously, the aluminium sheath cables 
'had to be imported. There was a delay of about 4-5 months in plac- 
ing the order. There were only a few manufacturers of this type of 
cables. The two firms which had furnished quotations had quoted 
high rates and the price was reduced only after n;?gotiations. There 
was also delay in the supply of cables due to the failure of the press 
at the works of the manufacturers in Cermcany. No action could, 
however, be taken against the firm because of force majarre clause 
in the contract. It  was, however, added that when the delay came 
to the notice of the Department funds to the extent of Rs. 150 lakhs 
were surrendered in October. 1960. 

As regards the present position of the scheme, the Committee 
were informed that the electric .sen-ic~ in this line had brcn starled 
,on the 27th June, 1962. 

As regards Bombay Telephone Long Term Espanslon Projtu.1 the 
Committee were informed that the scheme had since been completed. 
Ekplaining the reasons for less payment on account of Road opening 
and road reinstatement, the witness stated that i t  was due to non- 
receipt of bills in time. The payment had. howcver, h c ~ n  made sub- 
sequently. 

Explaining the reasons for the non-receipt of cables for Co-axial 
Trunk Cable Scheme, the representative of the Department stated 
that the Hindustan Cables Factory, which was to supply thc Cables. 
experienced some difRculties as  it  was the first year of its produc- 
tion and could supply only 17 miles of cables agsfnat 200 miles of 
cables promised by it. 



W w b  expenditure-Para 10, pp. 6-7 

45. During 1960-61 an expenditure of Rs. 39.86 lakhs on 75 major 
works costing over Rs. 2 lakhs each was incurred without any spe- 
cific provision in the budget. Out of these, 10 were commenced in. 
1960-61 (Rs. 21.16 lakhs) and 65 had been commenced in earlier 
years (Rs. 18.70 lakhs). 

On the other hand, no expenditure was incurted on 77 works 
costing over Rs. 5 lakhs for which a specific provision of Rs. 42.94 
lakhs in all was made in the budget; out of these, one work had 
already been commenced in earlier years and an expenditure of Rs. 
0.70 lakhs had been incurred on it upto the end of 1959-60. On two 
works costing over Rs. 5 lakhs provided for in the budget, the ex- 
penditure exceeded the sanctioned cost by more than 10 percent, 
thus requiring the preparation and sanction of revised estimates. 

Explaining the reasons for incurring expenditure on works with- 
out speific provision in the Budget, the representative of the Depart- 
ment stated that out of 75 works, 63 works were carried over from 
the p rcwou  year as sonw adjustments could not be made during the 
year 1959-60 Six were urgent works which had to be carried out 
for the Mimstrics of Tkfcnce and Railways. In the cace of remain- 
ing SIX works although the espenditure was incurred on the budgeted' 
projects, rt was on components other than those prnvided in the 
Budget. 

Asked whethcr it was not desirable to havt a Token Grant :n 
such cases, tile representative of the Departments stated that, in 
consultation with the C O: A G and the Ministry of Finance, a con- 
vention had b t ~ n  established that a Token Grant might be obtained 
only if the cost of the new work was over Tis. 4 lakhs. When pointed 
out that such cases ccntinued to recur despite the instructions issued' 
by the Department in@Juntb, 19fiF) in this regard, !he representative 
of the Department stated that the position had greatly improved and 
the number of such works had come down to 75 onlv in 1960-61 as  
against 1126 in 1951-52. 

As regards 77 works on which no expenditure was incurred des- 
pite the provision made in the Budget, the representative of the De- 
partment stated that out af these works, 48 related to buildin.gs. 6 
to land and 23 to lines and equipment. Asked whether the adminis- 
trative approval had been obtained for thme 73 works as required 
under the orders from the Ministry of Finance. the representative of' 
the Department stated that such approval had been given before 
these works were included in the Budget. However. in some of t h e  



cases the expenditure had been incurred on a sub-head other than 
one included in the Budget I t  was also added,that in the case of 
Railways, provision in the budget was made only for the entire 
projects and not component-wise, as was done in the P & T Depart- 
ment. The Department proposed to discuss this matter with the 
Accountant General with a view to following the practice obtaining 
in the Ministry of Railways. 

Explaining the reasons for non-incurring of espenditure on three 
main works mentioned in the Audit para, the representative of the 
Department stated that in the case of Delhi Gate Exchange, work 
could not be taken up as the building was not ready in time. In the 
case of Shivaji Park exchange, Bombay there was delay in acquir- 
ing land, whereas in the case of construction of quarters in Delhi, 
the land was still bring developed. 

As regards two cases where the expenditure exceeded the sanc- 
tioned cost by more than 10 per cent, the witness stated that there 
were still some adjustments to be made on those works and the 
expenditure was not expected to exceed the sanctioned cost by more 
than 10 per cent. In case it did exceed, special sancticn would be 
obtained. 

Expansion Project of Bombay Telephone S ~ p t e m i p a r a  11, pp. 7-8 

46. Work on three Exchanges was undertaken as part of the 
expansion of Bombay TeIephone System. However, due to delay 
in the construction of buildings, the equipment for Mandv~ and 
Matunga, costing Rs. 30.70 lakhs and R s  17.21 lakhs rcspectrvc*ly, 
remained in stock for nearly two years pending ~nstnllat~on. Simi- 
larly. in the case of Chembur Exchange, the cqu~pmr~it  worth 
Rs 3-91 lakhs received during December, 1959 and March. 1960 re- 
mained unutilised. Storage charges incurred till March, 1961 for 
these items of equipment amounted to Rs. 22 197, In :idcilt!on t o  in- 
terert/diwdcnd charges on the capital. p y a $  t i ~  (;mrral Revmum 
amounting to Rs 2 7 lakhs. 

Explaining the reasons for the delay ln the construction of build- 
ings, the representative of the Department stated that in uil thew 
three cases, there were dificuities in awarding thc contracts as no 
contractors were forthcoming to take up thew works and tenders 
had to be invited on two or three occasions. 

Giving the latest position regarding the completion of these worka, 
the witness stated that while the Mandvi Exchange had been com- 
rnissfoned into service, Matunga Exchange was likely to be commia- 
sitrned in December, 1982 and the Chernbur Exchange in March, 1963. 



UNCO-ORDINATED EXECUTION OF WORKS- 
Cable Scheme at Raipur Gate Exchmage, Ahmedarbcrid-para 12 ( i ) ,  

Po 8 
47. Owing to the growing demand for telephone connections at 

Ahmedabad, the Department decided to expand the existing capa- 
city of the Raipur Gate Exchange by another 1,000 lines. While the 
installation of the plant and machinery within the exchange was 
completed in March, 1960, the cable-laying work had been de!ayed 
and was still in progress. t 

Explaining the reasons for the delay in this case, the representa- 
tive of the Department stated that an account of staff difficulties, the 
survcv could br  cnmplcted only in July, 1959 and scheme finalised in 
December, 1959. It was, however, contended that the main delay 
in t h ~ s  case was due to difficulties in getting cables. 

In  reply to a question, the Committee were informed that to 
improvc the paition of the supply of cables. plans for the expansion 
~f Hindustan Cables Factory had alrc3dy been improved. A project 
report for the setting up of another factory was also under prepara- 
tion and the new plant was expected to be erected in one cr two 
years I t  was, however, added that unlike Railways who had control 
over the produrtion units which met their requirements. the Cable 
Factories were under thc Ministry of Commerce and Industry. 

Jmpro?m"nf.nt of Telecommunication Smnces for another Govern- 
ment Depnrtinrnt-para 12 ( i i )  , pp  8-9 

48 Aga~nst an cstlmate sanct~oned In January, 1959 for pro- 
vidlnc improved telecomrnunica!ion service to certain Defence 
Inst:illntions, Stores valucd a t  Rs. 7 lnlihs were received during 
1959-60 and stores worth Rs 3 I n k k  durinr? 1960-61, but the work had 
not bccn commcnccd t i l l  J u ly .  1961 nc t h c  necessary formalities were 
no! scttlrd \irlth thrb Jlailuvys. t h v  P W D. and the Municipal autho- 
rities nt thc t .mc vf  framing thc wtimatcs. 

An cxpcnd~urc nf Rs. 4,138 waq lnrurred'on the pay and allow- 
ancrs o f  a wholc-time ccn~truction oficcr who was employed from 
April--Novcmi~er. 1960 and who could not take up the construction 
work. 

In evidcnrc. it was admitted that it was a bad caqe and there had 
bccn considrmble delay in carrying out the work. It was. however, 
stated in extenuation that in this case there were some difficulties i;l 
getting some of the cables and it was only in March, 1961 that the 
ceblc was issued by the Ministry of Defence. Due to rains, the work 
could be started only in October, 1961. Giving the present pasition 
of the work, the witness'stated that it was under Anal joint t d  by 



both the P. & T. Department and the Ministry of Defence and was 
likely to be handed over to the Ministry of Defence by the next 
month. 

In reply to a question, the Committee were informed that the 
services of the construction officer, appointed in April, 1960, had 
been utilised for survey work. 

AutD Exchange at Srinugar-Para 12(iii), p. 9 

49. An estimate aqounting to Rs. 10.65 lakhs for the installation 
of a 1500-line auto exchange a t  S r i n a m  was sancticned in May, 
1959. The requisite apparatus and plant were indented far in 
advance in January, 1958, and payments amounting to Rs. 60,725 and 
Rs. 79,642 were made in that connecticm during 1958-59 and 1959-60 
respectively. The construction of the exchange building, in which 
the equipment was to be installed, was commenced only in June, 
1961 and was expected to be completed by October, 1962. 

In evidence, it was admitted that there had been considerable 
delay in constructing the building. Explaining the reasons for the 
delay, the representative of the Department stated that although the 
preliminary estimates had been received in 1957, these had to be 
revised as it was found that a pile foundation was necessary. Fur- 
ther, as the grea was subject to earthquakes, some special type of 
construction was necessary. I t  was, however, added that due to 
delay in construction of building, a part of th?  equipmrnt hqd betn 
diverted to other works. The Committee were also inform~d that 
the installation of equipment was expc'ecl to be started shortly. 

It  was admitted that in the case of Line Works In J:i~;\ar Engi- 
neering Division [Para 12 (iv) J there had been delay in the  issue of 
fine stores. 

Delay in erection of buiMings on plots of land n r c p r c d  b!j the 
Department-Para 13 ( a ) ,  p. 9. 

50. A proposal for construction of a departmen:;~l build~ng to 
house the post office and the oflice of the Supcmntcndcmt of Post 
OflSces at  R. S. Puram in Madras Circle, which an. locatcd In rented 
buildings (rent Rs. 7,770 per annum), was first m w m d  in 1!M and 
the Department purchased a site on the 16th October 1948 at a cost 
of Rs. 53.340 for construction of a building thereon. The .sanction 
for construction of the building was, howwcr, accord4 only in 
1936, after a lapse of 8 years. The work was, how~ver ,  not taken 
up and the estimate was revised subsequently, oncia I n  October, 1960 
after a l a p  of 4 years and flnallv in Muv, 1961 whm the work was 
sanctioned at a cost of RN. 3-05 lakhs as against the oridnnl wtimnte 



of Rs. 1-97 lakhs. The construction of the building had not been 
taken up  till August, 1961. 

Explaining the reasons for the delay in the construction of the 
building, the representative of the C . P . W . D . stated that although 
the sanction for the building had been issued in 1956, there was a 
ban imposed on the construction of buildings during 1943-42 The 
exemption from the ban could be obtained only after 26 months. 
Thereafter, preparation of revised estimates due to rise in cost of 
construction and inadequacy of plannlng staff and architects as a 
result of creation of the new zone for P & T works, further delayed 
the commencement of the work. It  was, however, added that tenderc 
for the work had been called and the work was expected to be 
awarded shortly. 

Pura 13 ( b )  , p. 10. 
51. In Bombay, Central and Rajasthan Circles a number of plots 

purchased at a cost of Rs. 9.18 lakhs, some of them acquired as  far 
back ,as 1926-27, 1927-28 and 1930-31, were iymg vacant while ex- 
penditure on rent for hired accommodation continued to be incurred 
by the Department at  the rate of nearly Rs. 5,000 a month. 

Explaining the reasons for nun-utllisat.wn of various vacant plots, 
the representative of the Department stated that the construction 
of buildings had bwn delayed due to financial stringency, slow pro- 
gress o f  work b. the C P. W .  D. and cunstructicvm followmg a 
schcme of priority. Further, durln,r the period 1919-52, there was 
ban on construction of new build~ngi. It was, however, added that 
the P I% T Board was already seized o f  the matter A statement 
I c , . r l  ! ~ t ~ ~ v i  prep?rcd of tho number of \.:.cant s ~ t c s  and the whole 
matter ivould be e~:aminccl car-efully 3; t h e  nest meeting oi the 
Board. 

The Commlttrc werc also ~nfor-~t:tbd that 111 some cases as a matter 
o f  p o l ~ c y  sonic plots might h:~,xb btwn purchastd for future use a s  

thcre wcr-c dif1iciil:lt~:; in 1):oc.uring thc land ~n time ;tnd there was 
also th tx  possibility of prices of  land going up. 

In reply to u question, the Conmlttcc were infcrrned that out of 
the total cost of the plots purchastd amounting to Rs. 9.15 lakhs, 
the value o f  oncB plot a t  GnmL!cvi alontx was about Rs. 5 lakhs where 
the construction had alrcatly stnrtcti. I t  was also disclosed that there 
were about 300 plots all o w r  India on which buildings were yet to 
be constructed. 

52. The Comm! :tee then adjourned till 9.30 hour:; on Friday, the 
20th July, 1962. 



Proceeding6 of the eighth Sitting of the Public Accounts Cornmittem 
held on Friday, the 20th July, 1962 

53. The Committee sat from 9.30 to  12.30 hours. 

Shri Mahavir Tyagi-Clmirman. 

2. Shri S. C. Balakrishnan 
3. Shri Bhakt  Darshan. 
4. Shri Gajraj Singh Rao 
5. Shri Eem Raj 
6. Sardar Kapur Singh 
7. Shri R. K. Khadilkar 
8. Dr. P. Mandal 
9. Dr. G. S. Melkote 

10. Shri Mathura Prasad Mishra 
11. Shri Ravi Narayan Reddi 
12. Shri Prakash Vir Shastri 
13. Shrimati K. Bharathi 
14. Shri  Nawab Singh Chauhan 
15. Shri Dahyabhai V. Pate1 
16. Shri Sonusing Dhansing Patil 
17. Shri Rajeshwar Prasad Narain Sinha 
18. Shri Jai  Narain Vyas. 

Shri A. K. Roy, Cnmpt~nller & Auditor General o f  lndia 

Shri G. Swaminathan, Addl. Dy. Comptroller & Auditor 
General. 

Shri R. K. Khanna, Accountant General, P. & T. 

Shri H. N Trivedi-Deputy Secretary. 
Shri Y. I?. Passi-Under Secretary. 



P. & T. Directorate 
1. Shri V. Nanjappa-Chairman, P. & T. Board 
2. Shri S. S. Shimlkar-Member. P. R. T. Board 
3. Shri P. M. Agerwala-Member, P. & T. Board 
4. Shri Jagdeesh Prasad-Member, P. & T. Board 
5. Shri M. Dayal-Member, P. & T. Board 
6. Shri S. C. Sen Gupta-Member, P. & T. Board 
7. Shri S. C. Jain-Member, P. & T. Board. 

Ministry of Works, Housing & Supply 

8. Shri N. E. S. Raghavachari, D. G. S. & D. 

Ministry of Steel and Heavy Industries 
9. Shri A. N. Banerjee, Iron & Steel Controller. 

54. The Committee discussed informally points arising out of 
Audit Report (P. & T.), 1962 from 9.30 to 10-00 hours. 

Balances of General Stores and Workshop Stores-Para 14, pages 10-11 

55. A review of the workshop stores during the year 1957-58 to 
1960-61 revealed that the closing balances of workshop stores had 
exceeded the prescribed l~mi t .  

The Committee were infcrmed that in the past the limit of these 
stores, which included both raw materials and semi-finished pro- 
ducts, was fixed on an ad hoc basis. In order to avoid such excess 
of stores over prescribed limits, it was now proposed that stock- 
balances cf such stores for a year should be limited to half of the 
production for the next year. The Committee were also informed 
that the limit of balance of stores had been raised to Rs. 1.9 crores. 

. Asked whether t h ~ r e  were some obsolete stores in stock, the 
representative of the Department stated that so far a s  workshop 
stores were concerned there were some obsolete stores and these 
were under examination with a view to disposing them of. As 
regnrds general stores, an investigation was made about two yeen 
ago to assess the quantum cf obsolete stores and a large portion of 
surh storcs had either bccn disposed of or cannibalised end utilised 
for other purposes. As a result of this, the balances of stores had 
come down from Rs. 6 crores to Rs. 4 crores. Out of the present 
stock, storcs worth about Rs. 50 lnkhs were those purchased from 
Diqposals. These stores were undtrr examination with a view to 
utilising them. 



In reply to  a question it was admitted that there was no regular 
system of scrutinising all the stores with a view to assess the quaa- 
turn of obsolete storm 

State of balances under su'b-suspense heads of Stores Sus;wn# 
Account-Para 15, page 11 

56. The total balances outstanding under the sub-suspense heads 
cf the Stores Suspense Account at the end of the year was Rs. 15.67 
lakhs. 

Giving the latest position in this regard the representative of the 
Department stated that the position had considerably improved 
during the year 1961-62 and the number of items outstanding had 
come down from 38,300 as on 31st March, 1961 to 19,800 on 31st 
March, 1962. Out of these about 9000 items related to the period 
upto 195536 

Explaining the difficulties in the clearance of old items. the 
witness stated that the method adopted for entry of crttllts and 
debits in the past, particu!arly during the period 1948-49 to 195556. 
made it difEicult to Link the supplementary items to the original 
items. One such item was the customs duty paid in subsequeot 
years for the purchases made earlier which had not been linked up 
with the original items. As a result, the amount had remained 
unadjusted in the ledgers. It was, howe~rcr. expected tha: r h t  
number of such items would be further reduced by t h e  end of tht 
year. 

The Committee were a!so informed that w t h  a vlew LO clearing 
these outstandings' a manual had been prepared prescribmg tht 
detailed procedure for work in Stores and Workshop Accounts Officer 
and jt had proved useful. It  was also proposed to examine tho 
desirability of appointing a small Committec consisting of repre- 
senta!lvcs of the Accountant General, Flnancc and ihr C h i d  
Accounts Officer of the P. & T. Directorate to  clear these outstnnding 
balances. 

E.ip!ain:ri~ to reasons ftcr the large balances undcr sturi.,-~n-tram- 
sit, the witness stated that from the informatmn available it warr 
found that murc than 50 per cent. of the unacl~ustcd items under this 
sub-hcad were due to inclusion of the cost of packing cases used while 
sending stores from one place to anothrr, which had not bmm 
accounted for at thrb other tbnd When pointed out that thaw 
accounts had remained ukid]ustcd since long the rcprcsrntalivc cd 
the Department stated that some suittilde system would bc d e v i d  
in consultation with the Accountant General. 



Defective Purchase-Para 16, pages 11-12 
57. An order for the supply of an Air Conditioning Plant and 

its installation in the Raipur Gate Exchange through the Supplies 
Organisation placed in November, 1957 stipulated the supply and irw- 
tallation of the Plant by the 30th June, 1958 and the use of Celotex 
for ducting and insulation work. However, the work was com- 
pleted by the Suppliers only in May, 1960. It  was then discovered 
that  the insulation and ducting had been done with Thermocole 
instead of Celotex as stipulated. 

A sum of Rs. 43,105 being 80 per cent. of the supplies, etc. made 
was paid in March, 1959. Although according to the contract this 
payment was made after initial inspection and proof of despatch, the 
defective execution was not noticed at that stage by the Inspection 
Organisation of the Director Geneml, Supplies and Msposals. 

In evidence, the D.G.S. & D. informed the Committee that in 1958 
after the crder had been placed, the !Inn had written to the Depart- 
ment (DGS&D) asking for the use of Thermocole for ducting and 
insulation work instead of Celotex as the latter was an imported 
material and was not available. The P. & T., however, rejected it 
as it was inflammable and was not suitable for telephone exchanges. 
There had been a lot of correspondence between the h, thc 
D.G.S. & D. and the P. & T. Department in this matter. In the mean- 
time, it was brought to the notice of the D.G.S. & D. by the P. & T. 
Department that although they had rejected the use of Thermocole 
it was being used by the firm. However. subsequently the Arm 
removed Thermocole and had redane the work with Perforite* which 
was acceptable to the P. & T. Department. The Committee were also 
informed that the D.G.S. & D. was looking into the question of claim- 
ing compensation from the firm and a decisicn was likely to be taken 
shortly in this regard. 

In reply to a question, the Committee were informed that the 
work of insulation wns a minor one costing about Rs. 5,600 out cf the 
total order of Rs. 60,000. 

Asked whether it was not possible to associate the Department 
concern4 at the time of inspection, the D.G.S. Rc D. replied that only 
in cases of specialised items, the inspection was done by the Depart- 
ment concerned. In other cases, the initial inspection was done by 
the  Inspcctorate of the D.G.S. & D. However, the consignee had a 
right of fins1 inspection before accepting the material. 

---- --- 
+According to information hrniahed by Audit the work had k e n  rodone with 'Ccbtu'. 



When pointed out that the plant had been lying unused for nearly 
!wo years, the D.G.S. & D. stated that the causes for it inter alicr 
vcre that the Civil works had not been completed till the middle of 
1960 and the water system was also not ready till the end of the year. 
The firm itself hed brought these facts to the notice of the Depart- 
ment and they had taken up the matter with the P. & T. Department. 

Delays in repairs t o  serviceable stores-Para 17. page 12 

58. Repairable stcres returned by various Divisions were kept in 
stock by the Telegraph Store Depot, Madras and Store Depot, New 
Delhi from 1955, without being repired. The values of such accu- 
mulated stores in these depots were Rs. 2.96 lakhs and Rs. 13.64 lakhs 
at the end of March, 1961 and May, 1961 respectively. 

Explaining the reasons for the delay In repairs to serviceable 
stores. the representative of the Department stated that out of four 
major telephone exchenges in India two were at Delhi and Madras 
and therefore, a large number o f  old telephone instruments for 
repairs were recovered at these places. However, due to the absence 
of repair centres at these places, the repairs had been delayed. A 
repair centre had now been opened at Madras and all the repairs in 
that region were being carried out by that Centre. The Department 
proposed to open a repair Centre in Delhi also and it was expected 
that with the setting up of these Centres the delay in repairs to 
stores will not recur. 

The Curunittee were also informed that out of the total stores 
worth Rs. 13.64 l a b s  at the Stores Depot at Delhi, the repairable 
stores were now only worth Rs. 1-35 lakhs The other stores had 
been disposed 06 

Asked whether there was.any loss in the disposal af these stores. 
the witness stated that generally no loss was sustained on their 
disposal, as these were recovered after they had served their useful 
life and only those items were dlsposed of which were irreparable 
As such, generally their depreciated book value was less than the 
amwnt realised by their disposal. In reply to a question the repre- 
sentative of the Department stated that in the case of these stores, 
there wes no deterioration due to delay in repairs. 

Delays in disposal of unserviceable stores-Pam 18, page 12. 

59. According to the Audit para, sale accounts in mqxct of unser- 
vicrtable stores valued at Rs. 9.31 lakhs reported to have been dis- 
posed of upto the 31st March, 1960 were still await@ in Audit. Thw 
autshndings related to the years 1954-55 onwards. Stores valued 
at Rs. 11' 41 lalrhs declared for disposal during 1953-34 to 195960 had 
not been disposed of till June, 1961. 



In the oginlon of the Department, two factors which contributed 
to the delay were: 

( i )  the restriction under the Iron and Steel Control Order 
according to which sales of scrap can be made only to 
stockholders nominated by the Iron and Steel Controller. 

(ii) the delay in the Disposal Orgunisation in passing on credits 
for sales of such stores. 

In evidence the representative of the Department stated that with 
a view to simplifying the procedure for the disposal of unserviceable 
stores, certain directions had already been issued regarding dwolu- 
tion of further authority to the Circles and the Divisional offices. 
However, the matter was under further review with a view to exa- 
mining the desirability of giving authority to the ensneering units, 
where these stores are recovered, to dispose of such stores. It was 
added that the new procedure was expected to be finalised shortly 
in consultation with the 'Accountant General. 

Asked about the reasons for not making available to Audit, the 
sale accounts in resptxt oi stores valued at Rs. 9.31 lakhs, the witnesa 
etated that all thew items except for Rs. 0.3 lakhs* had been cleared 

As regards the difaculties experienced by the Department in sell- 
ing scrap to the stockholders normnated by the Iron & See1 Con- 
troller, the Committee were informed by the Iron & Steel Controller 
that according to the Iron & Steel Control Order, the procedure for 
disposing the lndustr~al scrap laid down in 1936 was that cantrolled 
sources which covered eight of the workshops of the P. & T., were 
required to offer such x m p  to the controlled scrap stockxsts in a par- 
ticular manner. In case any one of them failed to accept i t  within 
the time limit laid down by the 'Sources' itself, it had to be offered 
to the next stock~st in the list and the same time limit was to be 
allowed for lifting the material. In case of refusal by the second 
allottee also, the scrnp could be sold by public auction. However. 
even for public auction the condition laid down was that the price 
should not exceed the controlled price for that particular category 
of scrap. It was contended, however, by the representative of the 
P. & T. Department that the order was cumbersome as a further 
amendment to Iron & Steel Control Order issued in 1960. provided 
that 'before auctioning, such materials may be offered serially to all 
map merchants for refused material, if any, in the list for lots not 
exceeding 20 tons at a time'. 



The Committee were, however, informed by the Iron & Steel 
Controller that the Scrap Committee appointed by Government had 
already submitted their Report, and the limited restrictions which 
were there on the sale of x r a p  were likely to be withdrawn. The 
Committee desired to be furnished with a note regarding proposals 
of the Scrap Committee for decontrol of industrial scrap and the 
Government's decision thereon. 

A&ed t') explain the reasons for dehy in the Disposal Organisa- 
t L n  IU passmg on credits for sale of such stores to the P. & T. Depert- 
ment, the D.G.S. 8- D. stated that to some extent such delays were 
inevitable in a large accounts offlce. However, instructions had been 
issued for passing on these credits promptly to the Accountant 
General, Posts & Telegraphs. 

In reply to a question whether there was any organisaticn in the 
P. & T. Department to decide what items should be declared as scrap, 
the witness stated that there were small departmental committees of 
senior officers to decide the items to be d q o s d  of. 

Loss of Stores-Para 19, pages 12-13 
60. The total number of cases of losses of stores which occurred, 

or were deteded during 1960-61 was 5,462 involving an amount of 
Rs. 12-08 lakhs. The incidence of loss due to theft of copper wire 
from the existing alignments continued to be heavy and the amount 
involved was Rs. 9.51 lakhs in 196041. 

Asked what steps had been taken by the Department to minimise 
such losses, the representative of the Department stated thet it war 
mostly a law and order problem and the Department was trying to 
enlist the support of the States to have the law and order situation 
t~ghtened up. Certain funds had also been placed at  the disposal of 
the State Governments for payment of rewards to persorls who could 
give some clue regarding such thefts. The Department was also 
considering the feasibility of appointing some high policc offZcer to 
co-ordinate the work in this regard with the Sta te  Governments. 
Other steps taken included legislation for enhenccd pun ishmcn t to 
those connected with such thefts, arrangements for prompt detection 
of the site af the theft and restoration of the line. In certain areas 
where the incidence of theft was high the over-head wires had been 
replaced by under-grouad cables. 

Delay in util*iqr or disposal of surplus machinerp-Para 2 0 ( a ) ,  
page 13. 

61. In the Ambaln Engineering Division, a Repeater costhg 
Rs. 18,170 was d v e d  in 1946 and installed in the New DelhiSiml. 



carrier system which, however, was commissicmed in 194743 . w i W  
the Repeater, on technical grounds. The Repeater was returned to 
the Stores Depot after 9 years in June, 1955 after carrying out repairs, 
d c .  a t  a cost of Rs. 3,095. 

In evidence, it was admitted by the Chairman P. & T. B d  that 
it was not a good case and efforts would be made to & responsibility 
and take disciplinary action against the delinquent otficials concerned. 

Para 20 ( b ) ,  page 13 
62. On dismantling a telephone exchange in the Delhi Telephone 

District in 1951-52, a Generator set manufactured in 1944 was recover- 
ed. It had never been worked since its installation and there were 
no records to show how, when and at what price it had been p m  
cured. No entry was also avadable in the inventory cf assets. The 
set was declared as surplus as late as November, 1958 and it was 
noticed in July, 1961 that no action was taken for its utilisation or 
disposal. 

In evidence the representative of the Department stated that there 
were no records to show how the Generator set came into the posses- 
sion of the Department. Asked why there was abnbrmal delay in 
taking decision about ~ t s  disposal/utilisa tion. the representative of 
t h ~  Department could not give any satisfactory reply. It was, how- 
ever, stated that as the set was not suitablc for their purpose, it 
would have to be disposed of. 

Defective Manufacture-Pam 23 ( a ) .  page 14 

63. 16,000 h m t  colls clmforminq ! o  tht- specification of the Posts 
and Telegraphs Department were manufactured m the J a h l p u r  
Workshops during 1958-59 against an order received from the Indian 
Telephone Industries Limited in Lkcmbcr,  1957 and made over t ~ t  
the Controller of Telegraph Stores, Jnbalpur by March, 1959. 'The 
Controller of Telegmph Stores despatched to the company between 
July and October, 1959, 16,000 heat coils valued a t  Rs. 20.793 from 
his stock (5,000 numbers purchased from the market and 11.000 
manufactured in the Departmental Workshops). The entire lot was 
rejected by the Indian Telephone Industries in Dtwrnber. 1959 as not 
upto specification and the bill for Rs. 20,793 was not eccepted by them 
Although the heat coils were stated to have been tested by the 
Departmental authorities before making over to the Controller of 
Telegraph Stores for issue to the firm, further investigetian by tht* 
Department in respect of a few rejected samples s ~ n t  by the Indian 
Telephone Industries showpd that thc stores supplwd wercb nut of the 
stipulated 8peciAcatfon. A Anal decision regarding their di~posal 



had not been taken till July, 1961 and the articles were lying with 
the purchasers at the risk of the Pasts 8. Telegraphs Department. 

In evidence, the representative of t& Department admitted that 
the heat coils had not been properly tested before handing over to 
the Controller of Telegraph Stores. He stated that probably some 
of the rejected coils got mixed up with the others and as the I.T.I. 
did sample testing only, the whole lot was rejected. The Depart- 
ment was, however, now testing each coil and it was found that about 
8,000 of them were suitable for use. 

Asked whether the heat coils which had been purchased from 
outside hud been properly tested, the representative of the Depart- 
ment stated that generally whatever material was obtained from out- 
side was inspected by the Department. It could,kherefore, be assur- 
ed that the 8,000 coils, which had been found suitable, included the 
5,000 coils obtained from outside. 

Asked how the price of the heat coils purchased from outside 
compared with the cost of the coils manufactured in the P. & T. Work- 
shop, the representative of the Department stated that probably the 
supplies from outside were at a lower rate. 

When pointed out that according to the instructions issued by the 
Department in 1951, the indentor should have been asked to arrange 
for the inspection of stores before their supply by the Department, 
the wjtness admitted that there had been a lapse in this regard and 
stated that action would be taken to fix the responsibility therefor. 

In reply to a question the representative of the Department stated 
that one of the causes of defective manufacture of these coils was 
that the equipment in the P. & T. Workshops was old and outmoded 
end sometimes ~ e y  could no4 get proper type of raw materials. The 
Department was, however, taking steps to modernise these workshops. 

64. In the Bombay Telephone Workshops, 50,000 numbers of 
collars for heat coils were manufactured at a cost of Rs. 16,868 and 
out of this, as many as 24,333-numbers valued at Rs. 8,911 were reject- 
ed due to defective manufacture. The rejected pieces were dirrpaed 
of as brass m a p  for Rs. 2 resulting in a net loss of Rs. 8,909 to the 
Department. 

The Departmental investigation indicated that the defects could 
only be attributed to the f ad  that the item was manufactured in that 
workshop far tfu flrst time, 



The Committee enquired why an experimental order was not 
placed when the stores w a e  manufactured for the first time in the 
Bombay workshop. The representative of the Department admitted 
that there was lapse in this fegard and stated that necessary instruc- 
tions had since been issued. 

111 reply to a question the committee were informed that the value 
of raw material used in rejected items was Rs. 21.70 only and the 
balance was labour and overhead charges. 

Delay r n  the installation of boilers-Para 23, page 14 

65. With a view to replacing the prevailing method of cold pickl- 
in;: of tubes by hot pickling, two boilers were purchased for the 
Jabalpur Workshops in 1946 at a cost of Rs. 16,788 but the cunstruc- 
tion of a shed to house the boilers and for their installation was sanc- 
tioned in January, 1959. The boilers, which were finally installed in 
August, 1960, could not, however, be commissioned into service as 
necessary Attings, pipes, etc were to be procured. 

In evidence, the representative of the Department admitted that 
there had been negligence in this case and stated that the Depart- 
ment was taking steps to fix the responsibility. Steps were also being 
taken to commission the boilers immediately. 

Infructuow expenditure on purchase and repair of whine-Para 24, 
page 15 

66. A centreless grinder machine which was purchased in May. 
1953 through the Director General, Supplies and Disposals, from the 
Chmnan Reparation Machinery Dump on "as is where is" bay!; a t  a 
cost of Rs. 6,259 had been lying practically unused so far, after an 
expenditure of Rs. 16,123 was incurred on repairs. The machine was 
sent to the Government Machine Tool Prototype Factory for repairs 
in June, 1954, as it had not been in a working condition even at the 
t i m ~  of purchase, and was receivtd back only in January, 1960 after 
nearly 6 years. It was then found that the scope for utilisation of the 
machine was limited in regard to the type of material manufactved 
and used by the Department. It had been stated that efforts were 
being made to dispose of the machine. 

The Committee enquired the reasons for purchasing the grinder 
in 1953 and why it couM not be used for the intended purpose. The 
representative of the Department stated that the machine was pur- 
chased to m m c t  the she and the tolerance of various articles. How- 
ever, when it was received back frorr) the Government Machine Tool 
Fkitotype Factory after 6 years, it was found that it could grind .D 



article with a maximum length of about 18 inches only while the 
Department required a machine which could grind articles upto the 
length of 8 ft. Therefore, it was of no use to the Department and the 
Department now proposed to dispose it of as there was demand for 
this type of grinder machine. 

In reply to a question whether any responsibility had been Axed 
for the infructuous expenditure on the purchase of the machines the 
Committee were informed that this machine was purchased from the 
German Reparation Machinery Dump. As these machines were lying 
in Germany, only e 'rough and ready' inspection was carried out as  
a detailed examination would have required sending a large number 
of inspectors to Germany. Therefore, no individual could be held 
responsible for the failum to inspect these machines 

Losses, defalcations, etc-Para 25, pages I S 1 7  

67. The number of cases of defalcation or loss of public money 
which came to light during the year under report was 1,308 involving 
an  amount of Rs. 7.43 lakhs. While the number of cases of defalca- 
tionsfloss of public money decreased by 104 as compared with the 
previous year, the amount involved increased by about Rs. 60,000. 
The increase occurred under all the categories except Savings Bank 
and Post Oface Certificates. As in the past, the employees of the 
Department were responsible for the bulk of these losses (65 per 
cent). In 308 cases involving an amount of Rs. 2- 18 lakhs (abcut 29 
per cent), responsibility for the loss had not been fixed till September, 
1961. 

The Audit para disclosed various Savings Bank frauds involving 
heavy amounts. In the four cases ment~oned in the audit para there 
had been mis-appropriation of large sums of money either by omitting 
to account for sums tendered for deposlt or by means of fraudulent 
withdrawal. The Department proposed to examine whether the 
introduction of a system of receipts for Savings Bank deposits would 
not act as a deterrent to the fraudulent practice of not crediting 
deposits in the Government accounts. 

The Committee wanted to know the action taken to minimise the 
cases of defalcations or loss of public money. The representative of 
the Department stated that besides 60 inspectors who had been 
appointed in 1960, it was proposed to appoint 60 more inspectors with 
a view to introducing second inspection of the extradepartmental 
post uftlces. Further, the Department had appointed some Assistant 
Superintendents in the Directorate to investigate secretly certain pcwt 
oficea where the frauds were mare frequent. The c f k t  of t h w  
measures would, howwer, be known only after l a p  af mme t h e .  



In reply to a question the representative of the Department stated 
that the ratio of losses to  the total turnover of the Department had 
decreased from 0.0116 in 1952-53 to 0.0051 during the year under Re- 
port. The Committee were also informed that the increase in the 
amount involved was only Rs. 32,000 and not Rs. 60,000 as shown in 
the Audit para as it included the amount of Rs. 7,000 which was only 
temporary misappropriation and withdrawals to the extent of 
Rs. 21,000 had been subsequently admitted by the depositors. 

In reply to a further question the representative of the Depart- 
ment stated that out of 308 cases there were now only 201 cases in 
which responsibility was yet to be fixed. 

Asked whether any security deposit was obtained from the 
employees who dealt with Savings Bank transactions, the representa- 
tive of the Department stated that n security deposit of Rs. 400 was 
taken from all the employees. The Department had also examined 
the question of enhancing the security deposits from branch post- 
masters but it was not found feasible to obtain more security from 
thesc persons of small means. In somc cases sureties were also 
obtained which were generally In the form of fidelity bonds from 
insurance companies. 

Asked what was the outcome of the proposal under examination 
of the Department to introduce a system of receipts for Savmgs Bank 
Deposits, the  representative of the Department stated that as an 
experimental measure it had been decided to introduce this system in 
thret- hwd post crffices. It was, however, thought that d s ~ n g  away 
completely with the writing up of the pass book on the spot TI.;% 
shake the confidence of somc of the depositors. It had.  thwefore, 
been providcd that if a depositor wnntrd his pass bciok als? to be 
written up the same day he could leave the pass 5 ~ > k  and collw: it 
In thv rvrnmq. I t  would not  only prcvirle some snfcwnrd agalrlst 
frauds but also lead to expeditious d!spos,il o f  business at the countcr 
of the post offices. 

FrauduIent drawal of pension oil fictitious Pomton Payment Orders- 
para % (51, page 17 

68. A clerk in a Posts and Telegraphs Audit Oflice drew Rs. 1.87 
Iakhs as Pension, Death-curn-Retirement Gratuity and cornmuti*d 
v a l u ~  of pension from different post offices on fourtecn forged nuthn- 
ritfes fw payment, issued by him between 1946 and 1955. These n-cre 
supported by his own photo, thumb impressions. etc. purpnrtrnq to be 
those of pensioners and after they had been passed on to d ~ f f ~ r c n t  
post ofRces for payment, he himself collectd the pension prriodicn!ly 
from each of these offices a t  intervals of s o m  months. The fraud 



came to light in 1961, three years after the death of the official in 1958 
when the bogus payment orders were received back from the disburs- 
ing officers for cancellation as the pensions had not been drawn for 
three years since his death. The case was reported to the police on 
the 3rd July, 1961 and investigations were in progress. -1ction was 
also being taken against the persons in the audit office as well as in 
post offices, whose negligence contributed to the continuance of the 
fraud. The question of tightening up the procedural rules was under 
.examha tion. 

Explaining the circumstances under which the fraud had taken 
place, the C. & A G. stated that the main factor which facilitated this 
fraud was that the same person was allowed to work on the same seat 
for a long period. Orders had, therefore, been issued that no person 
should be allowed to work on the same seat for more than a particular 
period of time. Steps were also being taken to fix the responsibility 
in the matter. 

lnftuctuous expenditure due to non-utilisatim of a vacant depart- 
mental building-para 27, page 18 

69. In the Posts & Telegraphs Training Centre at Jabalpur, new 
hostel buildings for the trainees were constructed in Decernhm, 1956- 
One of the old hostel buildings fell vacant from the 21st November, 
1957 after the trainees were shifted to the new buildings and remain- 
ed vacant for over three years, until March, 1961 when the Enginccr- 
ing Divisional and Sub-Divisional Offices a t  Jahalpur which had been 
located in rented buildings, were shiftrd therein. It result in pay- 
men: of rent of Rs. 26,700 besides an expenditure of Rs. 14,833 incur- 
red on the watch and ward, electricitv charges and taxes on the old 
building during the period it was lying vacant. 

The Chairman, P. & T. Board admitted in cvidencc, that i t  was a 
bad case and disciplinary action w uld be tnkm against tnc delinquent 
oeRci&. 

70. The Committee then adj(turned t i l l  9.30 h o x s  on Saturday, 
the 21st July, 1962. 
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72. The Committee discussed informally points arising out of Audit 
Report (P. & T.) from 9.30 to 10.00 hours. 

Telephone Revenue-Par-a 28, p. 18-Audit Rtport (P. & T.), 1962 

73. The total amount of telephone revenue outstanding on the 
1st July, 1961 in respect of bills issued u p  to the 31st March, 1961, 
amounted to Rs. 2.15 crores (including about Rs. 2-53 lakhs on 
account of bills of e x S t a t e  systems outstandmg fmm thtn pre-integra- 
tion periods). Out of this amount, a surn of about Rs. 72 lakhs 
related to  bills issued in 1959-60 and earlier years. A substantial 
portion of these outstandings (abcut Rs. 114 lakhs) related to private 
subscribers. 

A test audit of telephone revenue accounts conducted during 
1960-61 revealed instances of short recoveries and failure to issue 
bills t o  the extent of Rs. 12.97 lokhs. These were brought to the 
nctice of the authorities concerned for necessary action. The short 
collection was mainly due to incorrect valuation of trunk call tickcls. 

The Committee enquired the prescn t posltion regnrding the o u t -  
standmgs of telephone revenue and steps taken by the Department 
to expedite the recovery. The reprcsentatlve of the D bp.ir'mcnt 
stated that in order t c  improve the pmtion in this rtlg:~r-d cvrtnln 
steps had k n  taken during the last two years It had b w n  d w d t  d 
to drrentralise the telephone rcvmuc accr~untmg oficc.. Howc.:cr, 
in view o f  large ecntralised u n ~ t s  at prwcnt, I ?  was p r < p o s ~ d  to  11.1: P 
decentralisation in two stages; s t  first tn dcrcntrallse them into h r g c  
diviswnal units and then to attach them to each tr4vphoni~ exchange. 
The prwcdure for dlsconncction of telephones. fw non-pnymc.r* of 
dues within the prescribed penod had also bcen t'l:hli*:.ird up. Fl;r- 
thtr ,  a s  an experimental mmsurc it had bcen d w i d c d  t o  ,ntr~:du:.r- 
mwhamscd system of accounting in fcur major cxchanr!c~s at Dcblhr, 
Bombay, Calcutta and Madras which would rcsult in prompt rcn- 
dering of amounts bcsides rducing t h ~  staff mcquirrti for t h ~ s  work. 
As a result of t h e  nlsr;l.burCT already taken, thc omrbunt of outstand- 
i n g ~  as cornparcvf to  the  total revenue collections had gcmc down, and 
the total amount outstanding on 1st July, 1962 in rcspcct of Mils 
issued upto March, 1962 was only Rs. 2.12 mores against t h ~  total 



collection of Rs. 31 crores, whereas the corresponding figures for the 
year 1960-61, were Rs. 2- 15 crores and Rs. 25 mores respectively. 

It  was pointed out that during the course of evidence before the 
earlier Committee (1961-62) the representative of the Department hed 
stated that the adequacy of the existing executive organisation fcr 
the collection of revenue was being examined and e n q u i r d  whether 
any action had hen taken in this regard. The representmtive of the 
Department stated that the matter was still under consideration. 

Explaining the position reg~rding  bills outstanding for a long 
tlme, the representative of the Department ststed that most of these 
bills related to the subscribers whose telephones had already becn 
tiisconnected. According to the opinion of the Ministry of Law, 
~ h c s c  arrears could not be recovered as arrears of land revenue and 
In most cf these cases, the Department would have to take to legal 
proceedings to recover the amount. In reply to a question, the 
Committee were informed that the largest amount outstanding 
against any private subscriber was Rs 1,000. The Committee, how- 
tvcr, tlcsired to be furnished with a statement showing the amounts 
cwtst~ndlng agamst each State Covcrnment and Public Corporations, 
c*: c 

Askthd whether any steps had b c ~ n  takc-n to make a rcallstic 
assessment of t h c  old o~~tstandings a5 suggested by the Committee in 
thelr 31st Rcpo1-t (1961)-61). the rcpresentatlvr of the Department 
stated t h a t  i t  was pr~)pt)sed to set up n small Committee to  exanune 
thts mttter. The Department was also examininq the questiam of 
titlrgating further polvers tc: the telephone staff regwdmg writing off 
of  irrecoverable nutstand~ngs It was. however, added t ha t  tne 
Dc*partmcmt t r ~ c d  to tnkc all rcasonat>le steps to rccovcr !he arrears 
bcforc writlrlg them off The Committee werf a!w informed that 
out of the tatt+l arncrullt o f  Rs  19.21 lakhs outstanding for bills issued 
upto thv rnd of the ycar. 1956, n sum r ~ f  Rs. 3.84 lakhs had been col- 
lectt~d during the year 1961-62. 

The Comnlittce then rcfcrrcd to the cvntmuing instances of short 
rectwerit~s and failure to issue bills and cnquircd thr re3sons there- 
for. Thc represcntntwc of the Department stntrd th?: the main 
reascn for short rtw)vcries was incorrect \tduntlo:~ of trunk call 
tickt.ts duc to human errors The trunk call ticket valuat~on system 
w:~s w r y  complpx due  to the existcnct. of a number of slabs in trunk 
call rates an,! :!>ere were even different structures within a slab. 
With n view to simplifying the rntc s t ru:*tur~ it had becn decided 
to rcducc these slabs from 49 to 10' with effect from 1st October, 1962 



It was, however, pointed out by Audit that with the same per- 
centage of test audit the amount invafved in the instances of short 
recovery and failure to issue bills had progressively increased from 
Rs. 2.9 lakhs in 1956-57 to Rs. 12.97 lakhs in 1980-61. Asked what 
were the reasons in this regard, the representative of the Depart- 
ment promised to look into the matter and furnish a note to the 
Committee. 

When it was pointed out that during the course of evidence before 
the earlier Committee (1961-62) the representative of the Department 
had stated that efforts would be made to tighten up the inspectioil 
to check up the instances of short recovery and non-issue of bills, 
the represenlxitive of the Department stated that necessary action 
would be taken in the matter. 

In reply to a question, the Committee were informed that in order 
to check up the delays in the issue of trunk call bills and to expedite 
the clearance of arrears, the Department proposed to introduc'e the 
system of sending consolidated bills to the subscriber which would 
include all the arrears for trunk calls. 

Asked w h t  was the procedure for refunding the security depcs~t 
on disconnection of a telephone. the representative of the Department 
stated that after the settlement of outstanding Bills, if any. against 
the subscriber, the balance was required to be refunded to the sub- 
scriber. The Chairman, however, desired to be furnished with a 
note giving the number of cases where dernends for refund of secu- 
rity deposit were still pending even after the payment of outstanding 
bills by the subscriber. 

Non-recovery of dues from ca~tteens, etc., in the Punjab Circle-Pnta 
29, p. 19. 

74. In 1954-55, the Government of India, Ministry of Works, 
Housing and Supply sanctioned the charging of a concessionel rent 
of Re. 1 per month for the accommodation used by co-operative stores 
and canteens run departmentally or by employees' associations. The 
ccncession was. Irr~wevcr. not admissible to stores or canteens run 
through the agency of contractors for which different rates w r c *  
prescribed by th- C; ~vcrmnent. 

In the Punla!, Clrclc, e~gh t  PaPts and Telegraphs canteens, etc., 
were being managed by the st: 11T bodies but it was noticed during 
local audit inspections in 1958-5% 195960 and 1960-61 thet the canteem 
were actually run by pr riatc contract.ors, The staff associations 
recetwd fixed mc+nthly ruyalt~es varying from Rs. 4 to Rs 120 from 
the contractrm, but paid only the naminal rent of Re. 1 per munth 



to the Department. This irregular pmc0ice was pointed out to the 
Department through the inspection reports. Although the audit 
view was accepted in April, 1959, the Department had not taken any 
steps sc far to regularise the existing arrangements. 

It was estimated that non-recovery of the rent od the premises 
from privute contractors resulted in a loss of about Rs. 17,000 (from 
the 1st January, 1955 to the 31st March, 1961) calculated at the 
minimum rates prescribed. 

The Committee enquired the reasons f o r  delay in replarising the 
cxlst~ng arrangements. The representative of the Department stated 
that when this irregularity aame t c  their notice, instructions were 
Issued to the Post-master General to stop this irregular practice. It  
was, however, found that during the two or three years when these 
canteens had been run on co-operative basis, there had been heavy 
losses and, therefore, it was not possible to run them cn co-opemtive 
basls. The Department did not want to deprive the staff of this 
amenity and to close down these canteens immediately and, there- 
fore, the irregularity continued for sometime The latest posi:ii n 
tt a.: that all the Canteens hod been closed down except the two which 
i vcr r  funct~oning In Srlnagar Two Canteens had, however, been 
:Iqain rrpned at Amhala and .4mri!sar on Co-operatwe basis and  those 
wcw iunctlrm~ng satisfactnr~ly The witness also added that in 
cudrr to avoid the rccurren'ta of such ~rregdarrtles.  order had Seen 
issur.rl t h t  In futurr such conperatwe societ~es should be registered 
and : h t ~ ~ r  profi!.; should as far as possible be wflrcted in reduced 
prices of eatables 

--Is rcga1.d~ rccuvery o f  rent. the representativc of the Department 
stated that acccrding to the prescribed rate the rent would amount 
to Rs. 18.500 whereas the rovalty actually recovered was Rs. 15.900. 
Thcrt~f~wc, taking into consideration the welfare of the staff the nrBp7 ' '4  .,lei.,. . did not insist on the rtmwerl). of full prescribed rent. 

75 During the year under repcrt. revenue clalms amounting to 
33%. 2 -  14 k k h s  were either remitted or abandoned. This included 
;In amount r:f Rs. 1.37 lakhs representing the value of the concession 
nllowed to Milltnry Personnel by the Field and Base Post OfPlces to 
remit Money Orders and Indian Postal Orders without payment of 
tht* usual commission. The balance of Rs. 0-77 lakhs represented 
thtl amount of revenue cleims relating to Telephone dues (exceed- 
ing Rs. 200 in each case) abandoned as irrecoverable. 

The Committee were informed that so far as concession to Milibry 
fwsnnncl was concerned, this was a concession allcwed to them since 



long and was shown in the accounts only for accounting puqoses. 
The concession was on a reciprocal basis and the Ministry of Defence 
paid for the personnel operating the army postal service. 

As regards writing off other revenue claims relating to telephone 
dues, the representative of the Department stated that the break up 
of this amount was as follows:- 

Whereabouts of parties unknown (78 cases) . . Rs. 40,000 
Insolvency of parties (29 cases) . . Rs. 13,000 
Parties deceased and left n~ property . Rs. 5,000 
Migraticn to Pakistan . .  m. 900 
Other causes . .  Rs. 16,000 

Postul Life Insurance Organisatio~z-Para 31. pjl. 1%-21 

76. The number of new policies issued during the six years ending 
1960-61 and the total amount covered by them had sho~vn a progre; 
sive decline. 

The fall in new business had been explained by the Department 
as ma~nly  due to the nationalisation of Life Insurance and w m t  of 
publicity. It had, however, been reported In the Flnanclal Rcwcw 
cf the Postal Life Insurance that there had been improvemen: in the 
first six months of 1961-62. 

The Committee enquired about the decision taken by the Dtapart- 
ment on the recommendation of the Committet (1961-62 J regar lmg 
merger of Postal Life Insurance with the Life Insuranctp Corp \ra- 
tion. The representative of the Department stated !ha! Gcvcrnnic*nt 
had come to the conclusion that there was full  just~fication for retam- 
ing the P.L.I. as a separate orpnisation 

Asked to explain the reasons for the progressive decl~ne I I I  the 
number of new polrc~es issued smce 1955-56 the rctprcsentallve cf the 
Department stated that the fall in new buslncss was mainly duc to 
the nationallsation of Life Insurance and want of publicity 111 1956, 
when nationallsation took place the work of P L  I. had also &>em 
dccentralised from the Central OfAce at Calcutta to the Clrclv Omces 
and these was slackening of publicity by the Clrclcb Hotvewr, as 
a result of appointment of &me in-spectors fcr thc pub1ici:y purp~se ,  
the number of polic~es (civll wmg) during the year 1961-62 had gone 
up irom 4,799 In 1960-61 to 7,196 In 1961-62. The Dt.*par!ment also 
gr:lposed to rcissuc some of :he pamphlets on P L I 

In reply to a que?;?mn the Committee were informed that tbc 
ex;icanw ratio of P.L.I. compared favourably with that of thr L.I.C. 



and the premium mtes for the P.L.I. were also lower than those of 
t h e  L.I.C. 

Asked why the business of P.L.I. had been divided into two cate- 
gories, namely Military and Civil Wing the representative of the 
Department stated that in the case of policies issued to Defence Per- . 
sonnel, some additional premium was recovered from the Ministry 
of Defence. 

In reply to a question, the Committee were informed that the 
Department was also assisting the L.I.C. in collecting their premia 
in rural areas through the agency of the Post OfRces and the scheme 
had been successful in Raja~than .  The Department proposed to 
extend this scheme to other parts of the country also. 

~ ~ : p o s a l  o j  Outstanding Audit objectio~b--para 32, pp. 21, 22 

77 The number of Audit objections raised during 1959-60 and 
earlier :-ears and remaining unsettled at the end of Augus?, 1961 was 
30,498 covering an amount of Rs. 4 . 5  crnrc9. 

The Committw were informed that as  an  expcrlmental measure 
three Conlmittres had been set up recently after consulta!ion wlth 
the Accountant General Posts & Te!egraphs in Delh~ ,  U.P. and Blhar 
where the number of audit objcttions was large to settle such dbjec- 
tions. Each committee consisted of one Inspwtor of Post Oflices, 
on(. P. & T. Accountant and one Accountant from the Audit Office 
concrrntd. However. unllkc the Mmistry of Dcfmcc t%sc officers 
were not full time members of the Cornmi+:r~*~ 3.; it w a s  fclt that 
the amount of work did not justifv thc appc-ntmmt of full time 
a f f b r s  

Explaining the prrrcnt position regardlnf: outstanding audit ob- 
jections, the reprcsc.ntative of the Dcpartment stated that the num- 
ber .' 1 1 1 .  .,. ndmg object~ons f o ~  the period upto the end of August, 
1961 had come down fr<,m 30,498 to 19.066 and the amount invo!ved 
was only h. 2.11  crnres as against Rs. 4.50 crorcs shown In the 
Audit p r a .  

Expleinlng thc pasit~on regard ? h ~  various audit objections 
mention& in thc Audit para, the repl.csmtative of the Department 
stated t h ~ t  so far as caws of expenditure incurred in excess of 
sanctioned mtimatcs (amount Rs. 152 lakhs) were concerned, in 
most of them. the excess had been lcss than 10 pcr cent over the 
onnetion& wtimata and the Accountant General had agreed to r+ 
m e  such cases from the list of pending objections. As m p n b  - 



'excess over the sanctioned estimate' for Calcutta Automatisation 
Project, the revised. sanction was expected to be issued shortly. 

Giving the latest position in other cases, the representative of 
the Department stated that the number of cases of execution of 
works without sanctioned estimates had gone down from 1,002 to 
643 and the amount involved in 'payments to I.T.I.' from Rs. 156 
lakhs to Rs. 59 lakhs. 

Asked what was the reason for want of sanctions to establish- 
ment the representative of the Department stated that most of these 
cases related to temporary posts created from year t o  year and there 
had been some delay in completing the formalities. He. however. 
promised to look into the matter with a view t o  clearing the nut- 
standing audit objections. 

rZPPROPRIATlON ACCOUNTS (P&T) , 1960-61 

Balattces : t t  Renewals  Reserres  Fund-p .  43 

78 The c r e d ~ t s  to the Renewals Reserve Ftrnd dur1112 thrb YPiir 
1960-61 were. Rs.  7.84.36 !akhs whrrcas the withdrawals ~ v c r c ~  r~nly  
Rs. 1.58.56 lakhs. 

79 The workinq of the Radio Branch o f  l h ~  I)cyartrncr~! tiut ~ r i : :  

thc~ yc.ar 1960-61 showed a deficit ( ~ f  Rs. 10.01 lakhs 

Explaln:r~g !hv rtbasons f(lr the loss In the  Radrc, Branch, :lw rra- 
prcst.nt;ltlvr of the Department stated that so f i r ]  , I \  !hr* rc~tnrncrc.~~~I 
a c t l y ~ t l ~ i  th fs  Branch w w c  conccrticd. thwc  wcrrs ~ncltltl(d ;r\ 
part of the telegraph or  telephone branch T ~ P  dc-fictt o f  HI 10.01 
lakhs related to non-cc)mmerc~zll scrvlces of thr Radlo Hranch c. a 
carrt.ing out mrrnitor~ng funcl~ons, provistctn of '&ortb t o  ?rhlpV wr- 
vicc~ for the safely of ships on the high seas ctc Such * rmrvrcea were 
in thcir very nature unremun~rotlve 



OTHER TOPICS 

Shortage of teleprinter tapes 

80. The Committee then discussed certain general polnts relating 
to the working of the Department. The Chairman pointed out that 
according to a news item in the Press hundreds of telegrams were 
lying uncleared at Indore telegraph omce because of shortage of 
teleprinter tapes and people were advised to send their telegrams 
by post to ensure delivery. The representative of the Department 
stated that these teleprinter tapes which were being imported till 
about Ave years ago were now being manufactured indigenously. 
However, as he had not got the full facts of the case. he promised 
to furnish a note to the Committee. 

Delay in delivery of telegrams 
81. Explainmg the reasons for the general complaint about the 

dele? in  the delivery o f  tcblegrams, the representatwe of the Depart- 
ment htatcd that wh~ltb the traffic had mcreased tremendously, the 
number o f  channrl4 had not mcreased proportionately because of 
shortage of  co-axtal cables Further there were restrictions on the 
Import of transmission equipment. It was, however, added that 
recently installat~on of certain long-distance transmission e q u i p  
ments manufactured at Bangalore had shown satlsfac?ors ~ . t w " . r  
and it was expect@ that with the advanctkmrn* %: t r~c.hn~~lti<~. and 
by strcamlinmg the procedure In thca * v l c  2 :  : I ~ ! I  <\'Ft pi tttc-r-~ w ( w ? d  
be an Improvement in t hr tr.1t.c 1 'ipt* wrv;ct' 

E.rpctrwion programme jor t ulephones 

82 Askcd what was thc scheme r e q ~ r d m g  supply of tclephoncs 
to rura! ihreaj, thr rcpresentatlvv o f  thc Dcpartnwnt s?ntcd t fpt  i t  
was proposed t o  open about Z5CM) public call office\ and about 1.500 
amall exchanges during thc Third Five I'rnr- Plan. 

83 Thc Chntrman pointed out that cmt of 38 cwtxtand~ng recorn- 
mcndat~ons of the Commlttce t -dat~ng to P & 7' Accounts. the De- 
partment had yet to furnish tnfurmat~cv In respect of 17 mses. The 
Chairman P & T Board p r o m u d  to expedite t h i ~  submisston of the  
notes in qucstlon. 

M. The Cnmmittec~ thcn adjourned t i l l  9-30 hours on Mondav, the 
23rd July. 1982. 



Pmcadings of the Twenty-fourth sitting of Public Accounts Com- 
mittee held on Tuesday. the 25th September, 1962. 

85. The Committee sat from 12.00 to 12.30 hours. 
PRESENT 

Shri Mahavir Tyagi--€haitman. 

MRMBWS 
2. Shri S. C. Balakrishnan 
3. Shri Bhakt Darshan 
4. Shri Gajraj Singh Rao 
5. Shri Hem Raj 
6. Sardar Kapur Singh 
7. Shri R. K. Khadilkar 
8. Dr. P. Mandal 
9. Dr. G. S. Melkote 

10. Shri Mathura Prasad Mlshra 
11. Shri Mohan Swarup 
12 Shrirnati K. Bharath 
13. Shrl Nawab Smgh Chauhan 
14 S h n  Dahyabhai V Pate1 
15. Shri Lalji Pendse 
16. Shri Rajeshwar Prasad Naram Sinha  
17. Shri Jai Naram Vyas. 

Shri H. N. Trivedi-Deputy Secretary. 

86. The C o m i t t e  considcl.ed and approved t h e w  draft Scvlond 
Report on Appropriation Accounts (Posts 8. Telegraphs) 1960-61 and 
Audit Report. 1962. They authorised the  Chalrman to corrcct patent 
errors or matters of factual nature and mmor changw here and 
there in the Report adopted by the Committee. 

The Cornrn:ttee authorised the Chairman to sign the Repart and 
to prescynt ~t to Lok Sabha. They also a u t h o r i d  Shrl Nawab Singh 



Chauhan/Shri Dahyabhai V. Pate1 to lay the Report on the Table 
of Ra j ya Sabha. 

87. The Committee then adjourned till 10.00 hours on Wednesday, 
the 26th September, 1962. 

Corrigendum to Sub-para of para 9 of Part I 1  (Proceedings) of the 
Thirty-eighth Repwt of the P.A.C. (1M1-62)-page 28. 

88. In the first sub-para of para 9 of Part  I1 of the 38th Report 
.of the Committee (1961-62) a reference has been made to a state- 
ment made by the representative of the P & T Department regarding 
Police and Departmental investlaations in the alleged fraud m the 
Savings Bank Branch [C.F. para 16(i) of the Audlt Report]. In  
correction of this statement, the office of the D.C.P. & T have now 
intimated VI& their letters Nos. 27-17/61.B(PT) dated the 6th April 
and 2nd May, 1962 that the facts disclosed in that statement actually 
related to another fraud case and that the correct position regarding 
the case undrr constderatlon was as follows: - 

"The suh-Postrnnstrr was dism~ssed from servlce with effect 
from 1st June. 1960 as a result of departmental action. 
The official however, filed a writ petition in the High 
Court of Madhya Pradcsh at Jabalpur and the order of 
d ~ s m ~ s s a l  passed by thr  Supermtendent of Post Office, 
has been quashed on 18th December, 1961 The official 
has been placed under suspcnswn from the date of diq- 
m~ssa l  for further departmental pmecdlngs mde Rule 
12(4) of C.C.S(CC&A) Rulcs. 1957 

Thert. were four other officials who were considered in the 
first instance to be rcsponsh!e for contributory negll- 
gtmw Of these, one oflicial has not ultimately been 
found to be nrspons~ble. Departmental action against 
one othcr has been final~sed and he had been punished 
with a recovery of Rs. 500. Departmental ac!lon against 
the remaining two oFRcials is still in progress. 

The ptriicc had challaned the case in a court of law and the 
prrxccdings arc  in progress with effect from 26th June 
1961." 









43 Do. 

rhc f f ~ s r r  mJ\'I '~lcgr-phs 
workdmps has hecn rather 
slow considering thc results 
achicvcd during thc pXlOd 
of two yean since the ap- 
pointment of Cost .4icc1unt~ 
Officer. 'Ihey hope th.11 
by thc time they rakc up 
cmrnmatinn of the ncsr 
year's Accounts dl1 thc items 
would have M n  reviewed 
mmpletel!. and the h h u r  
mJ matrriul schedules 
drawn up. 

;113 A, regard5 thc ovcrhmd\, 
the (rmrnittte feel that rhcy 
arc rather high. 'Ihc 
(cornrnitrcc \\auld empha- 
\ i x  the nccd for gradual 
rcducr ion of the twerheads 
to a rcguhtcd figure md 
thus reduce the cost of 
pwducrion. 

'lhc ( ' I ~ I R I I I C ~  hoyc that thr 
problem\ connected w ~ r  h 
thc inrroduc-t ton of the in- 
centive scheme W I N  be re- 
solved carly. 'l'hcy miry 
bt apprised of the working 
of thc cikcme rn JUC LIMW. 



Further c~uttmtenrs of PAC ( I 961 -62) 

The (hmrnittee may bc ap- A hiemo has beer1 submitted. The Committee trust that with 
priscd of the working of the (Amexure I). the introduction of the in- 
incentive scheme in due centive scheme and various 
course. other measures taken by the 

Dcpartment (vide Amemre  
IX to Appendix I of 3rst 
Report) there will be re- 
duction in the cost of Pro- - 
duction per unit in the P & T 
Workshops. They would 
like theCommitteeto bein- * 
formed of the results achie- 
ved in this regard in due 
course. 

1 1 4  D G .  P. LY: T I'hc ('ommittce art con\ inctxf 
that commencement of 
work\  k f o r c  Jetuilcd esti- 
mates had heen prepare~i 
and got .canctioned by the 
proper nuthority will lead 
to lack of control o \ w  ex- 
penditure and cons.equcntlv 
10 a\nidrrble \ w r c  ; 2 5  
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1949 regarding the unsuit- 
ability of thesc scdcs for 
thc post offices and R.M.S. 
Section when only r - j  scales 
had been supplied, the 
Ilirccroratc did not inform 
thc L3.G.S. & D,  t i l l  Feb- 
ruary, I 950 that further in- 
drnrs should hc cancelled 
or their supply withheld. 
Thc  Committee could scc 
no reason fiv this dclay. 
Thcy desire ! l ~ t  thic mattcr 
should hc invcst ipxcci fur- 
rhcr and rccpon.;ibiii~y 
fisd lijr rhic lapse \vhich 
rcsultstf in loss 10 Govern- 
mcn1. 

T h e  Conimrtt~c obwrvc that A .ficmo ha$ becn submitted The Committee desire . 
the I' cSr 'I' I>i~ct  toratc faile~l (hnnexure 111). the defective scales s h o u ~  
ro takc ,in! ' i~t inn again4t be disposed of expeditiously 
the Supcrintcndcnt con- and a report submitted to 
cerncd Ixtu ccn Fchruary, the Committee. The Com- 
I 950 ,when thc mxtcr  rnittee might also like to be 



m e  to their notice and 
the order for the scdcs ~ a c  
c-mcellcd) and July, I 9 5 3  
when he retired. They m- 
vite attention in this cxm- 
neaion to para 43 of this 
Report. 

informed of the re8sons for 
the delay in this regard. 

'fie Cornmittec are also not 
h a p y  at the further dclaj 
in the dispoal of unqvicr.- 
able scdcs despite their 
recommendation ttut carly 
decision w u  cnlled for in 
this regard. 

5 63 D.G.P. & T. The Comrn~ttec arc concerned 
over the continuance of rhc 
existing nrrmgemcnt for the 
conveyance of mail9 without 
any formal contract as i t  is 
fraucht with ri\k and tlws 
not 1 . 1  m v  manncr indemnify 
the Govc.. imcnt a p h t  
any ptwtble l o h v ~  etc. 'I'hcy 
trust that it will be possible 
for the P. 8: I'. Department 
to finalise the contmct with 
the contractors without any 
further delay. 



Fwrhcr Cornmmtrs of P.A.C.  
(t961-62) : 

T h e  Committee are concerned See remarks against Serial No. 
t o  note the delay in the fina- 34. 
lisation of the formal agree- 
ment with the Operators. 
They trust that it will now 
be expedited. 

6 74 D.G.P.& T. Thc  G~mmit tce  feel that 
action should have been 
taken t o  withdraw tclcgmph 
,mc i  tclcprintcr facilitica 
from thc Agcmcy in .\I;~rch, 
I y56 itself when rhc tlgcnc!. 
cicfaultcd in pnymcnt of 
both thc arrcars and the cur- 
rent ducs and thus thc loss 
ultimately sustaincci b!. the 
P.& T. Department could 
have bcen minirnised. ' f i e  
Committee ~vould, howcvcr 
like to be informed of the 
final outcome in this case 
after the liquidation 
proccedinp ucrc over. 

The Official liquidator has in- 
timated that the claim of the 
department against the Com- 
pany haa k e n  allowed at the 
sum of Rs. 43,681.73 as 
Preferential and Rs. 2,88,6741 
32 as ordinary claims : and 

that the certificate contain- 
ilig the list of creditors will The  Committee desire to be 
hc filed in the High Court, informed of the finaloutcome 
(alcutta shortly. of the case. 



THIRTY-FIRST REPORT (SECOND LOK SABHA) 

7 6 Do. The Commit tee apprehend that 
Intm. insurance of an article for 

less than its actual value 
would tend to increase the 
Chances of frnud if the per- 
sons handling such articies 
happened to know the actual 
value of the aniclc insured. 
The Committee therefore. 
feel that the Ikpartmenr 
should give consideration 
to this aspect of the matter 
and devise remedial mea- 
sures. 'The Committee also 
feel that %here the amount 
of insurance is greater than 
the intrinsic value of the 
articIcs insured, launching 
of prosecution will have a 
deterrent effect. 

The Conunittee may be appris- 
ed af the result of the exami- 
nation of the proposals for 
m u r i n g  that the articles are 
insured for their actual value. 

8 16 Do. The Committee are concerned 
at thc dclay in the disposal - 



of thc casc relating to loss of 
r o p p r  wire from spare 
lines. They desire that 
such cases should be handl- 
ed expeditiously and in- 
structions to that effect 
should bc issued to all con- 
cerned. Further losses due 
to theft should be reported, 
immediately by the Circles 
to the Directorate so as to 
enable the latter to keep a 
close watch on the disposal 
of such cases. 

Fwrlrer Cornnlnrrs of P.  A.C. ( I  961 -62): 

The Committee regret to ob- Instructionc have been issued No comments. 
serve from a note separately to the Heads of Circles. 
submitted to them thnt the (Annexure IV). 
question of the respon- 
sibility for dismantling the 
spare lines continued un- 
der correspondence between 
t hc two divisions of the P&T 
Department fir a period of 
 hut 3 )Tars m d  meanwhile 
a b u t  8.025 pounds of c o p  



per wire \vas lost as R result 
of theft. In their opinion had 
the matter k e n  referred bs 
either of the Divisions for 
decision at a higher lcwl im- 
mediately after the differ- 
ence of opinion had arisen, 
undue delay in dismantaling 
the spare lines could be 
avoided. :' 

4 20 D.G.P.&T. The Cbmmittee were also 
5 u r p r i d  to note r b t  the 
Department overlooked 
even the Indnn Electricity 
Itules cind failed to l oa t e  the 
5witch an~l the oil-circuit 
breaker within the distance 
prescribed under these 
r u l e  and therefore, had to  
extend thrsub-station huil- 
ding hy 8 to 10 feet iit a 
later stage re\ultinp in a fur- 
ther delay of about (j month5 
in connecting it with the te- 
Icphonc cxhcange. In their 
opinion it was a case of 
gross ncgligmrc which occ- 
asioned avoidable c x p d i -  
turc and, therefore deserves 
serious notice. 

A note has bee? wbrnitted. The Committee are not satisfied 
(Annexure \I). with the explanation furnish- 

ed in this case. They regret 
to note that the P. & T. De- 
partment although a party to 
the contrsct, was not aware of 
an essential condition of sup 
ply stipulated by the Electric 
S ~ P F ~ Y  ComPny. 



10 42 D.G.P&T. The Committee would likc to A has been submitted The Committee trust the de- 
be informcd of the final out- (Annexure VI). partmental action against the 
come of the a s c ,  dealt with remaining officials would be 
in para 1 ~ 1 i )  of thc Audit finaliscd early. 
Report. 

It is clear that there wa\ lack of 
propcr co-ordination bct- 
ween t h e  hlinistry of Fin- 
ance and the P.& T. De- 
partment before putting the 
new series of National Plan 
Saving Certificates on tap. 
I t  is surprising that P. & T. 
Department did nor appre- 
ciate that the blank certifi- 
cates issued to the officials 
for writing up were valuablc 
documents requiring care 
and vigilance. T h e  Commir- 
tee wcrc avured that qtcpk 
had hccn taken to streamline 
the prnccdurc with a view 
to fixing recpnnqibility for 
~ C ) S \ C ~  of certificate\. Thcv 
trust that such lok.;cs k r i l l  
not recur. 

A Memo. has been submitted. The Committee are unable to 
(Annexure VII). agree with the views of the 

Department that action for 
getting the new certificates 
printed could be initiated only 
a little before the decision 
to increase the interest rates 
was announced by the Finance 
Minister on 15-5-1957 as pan 
of his budget proposals. The 
India Security Press, Nasik, 
being a securitya press, the 
Working Group are unable to 
share the apprehension of the 
Department regarding any 
premature disclosure of the 
new scheme in initiating the 
action well in time for the 
printing1 of thercertilicates. 
They hope that such cases will 
not be allowed to recur. 



12 48 Do. T h e  Cornmlttee regret to note 
that there had been con- 
siderable delay at every 
stage in handling the case 
mentioned in para 18 of the 
Audit Report. First there 
was an initial delay of over 
a year in wrving the legal no- 
tice to the employee and 
then a further pcriod of 14 
months wa\ takcn to file a 
suit in the court. 'The D e p  
anmcnt again f31lcd to ex- 
ecutc the dccrec even during 
the p e r i d  of \iu months after 
the appeal In the court 
of the Second Additional 
Judge wa.s decided on 26th 
Septembtr, 19 5 ( T h e  ap- 
peal in the I-Iig i, Court wa\ 
filed by the  crnplvyce in 
March, 1956). The  Com- 
mittee did not) get. any ex- 
planation for the delays. 
They, therefore, desire 
that this matter should bc 
investigated further and ia  

'P rt submitted to t h e m  'r cy trust that in future 
the Department will js[act 
expeditiously in such cases. 



-- 
THIRTY-EIGHTH REPORT (SECOND LOK SABHA) 

13 5 D.G.P. i3 T. In the course of their exa- Set remarks against Serial No Comments. 
(Intro.) minatiun of thc Acnnmts Nos. 18, r 9 & 2 r .  

the Committee came across 
cases of inordinate dcleys 
on the part of the admink- 
traticrn I'hcse caw.; in- 
dicate that the Department 
has not bcen acting in a 
business-like manner. 
Being u, Commercial Dc- 
partmenr. thc Committee 
kc1 that i t  shouki always 
be on the qiri vrvt%; dcci- 
hion$ ~ h o ~ l 1 . 1  bc prompt 
and thcir irnplcnii.ntntion 
exycditilru\. * rhc  Com- 
mittec t rwt  that ut lh  the 
setting uy crf rhc P S( T 
Board thc Dcpartmcnt will 
a d q t  its existing prcwdure 
in such a wa!. a\ to increaw 
the cfficiencs of the Dc- 
partmcnt . 

14 6 Do. The  Commitrce feel that X note ha\ bcen qubmitted No Comments. 
(Intm.)  ------- CAWS of ~iackncss dr supcr- by the illinistry of Home 

All other v i w p  levcls should bc dealt Affairs. (hnnexure VIII).  
Ministries. wnh severely SO a\  tn create 





and forecut  of cxpenditurc 
thc savings could bc mini- 
mised. 

I 6 7 D.G.1'. & T. T h c  Ccmunirrcc would like 
to be informed of the final 
decision on the proposal 
of thc Department t o  
have n lumpsum provision 
every year for expenditure 
on minf~r  works of emcrgcnt 
and unforcsccn nature to 
reduce thc nurnbcr of un- 
budgeteci works. 

Note awaited. 

. , T h c  Gunmittcc rcprcr t o  The  observations of the Corn- See para 10 of the Report. 
note that thc percentage of mittce have been taken 
cxpt.nditurc on non-lwl- nolc of. 
gcted works to total outlay 
during the year has incrcas- 
ctl from 3.2% in 1958-59 
t o  y - I yo in 1959-60. l 'hcy 
\ \ . o t ~ l c I  rcitcratc thcir earlier 
rcc-t~mmc'n~iati~n r hat  t he 
ir.ntfcnc\. to start in thc 
?car work\ not bpccificilily 
proviJcd fi)r in rhc huc!gcr 
should he chcckc~i a<  i t  
vitiates financial control 



by Parliament. The 
Committec t rwt  that ins- 
tructions iwucd hy thc 
D.G.P. & T in Junc, 1960 
will be strictlv f~~llowcJ. by 
all concurrncci to avoid re- 
currence of \ uch  c a m .  

r8 1 1  DO. . TheCnmmi t t ccnc~ te rha t  no 
financial Inu  iis anticipated 
on thc  dispocal of thc gcnc- 
rator set. Iivcn y o ,  r h q  
cannot help ob\crvinp that 
when the  ntccs4ts for the 
Generator haci ccascci 
prompt \tcLp\ \houlri havc 
hcrn t a h n  fo r  its Ji\pcl\al. 
Such unu.,rrr:in~c.cl long 
ticla\\ In clcc~cling thi dl\- 
p>sal of :in unwdnt~d wt  
docs nor speak 5rcll ot thc 
working of' 3 Commercial 
Ikparrmenr of Cio~crn- 
mcnt. 

The Committee would like 
to be informed whether 
the generator set had been 
disposed of and if so, when 
and at what price. 

19 IS  . . (13 'I'hc ('c,n?mittcr arc. not 1 A narc has k e n  submitted The Committee are .not satis- 
sati\fic~I $\.it h rlic csl-lam- 
tions fipr thc purcha\c. of 
the iii~~-con~lirioning planr. 
In their  opinion as the 
I>epartmcnt hail tinder 
consideration in (3ctoIxr. 

{Anncxure 1x1. tied with the explanation 
furnished in this case. They 
are unable to appreciate the 
reasons for accepting the 
air-conditioning plant when 
the suppliers were unable 



1953 a schcmc of air con- 
ditioning the entire build- 
ing by a larger plant, pl~c.-  
ing of the order for tlic 
:-m:rl\cr plant at the snmc 

i l i , c  iackcd justification. 
'l'hc plea that thc plant \vas 
rcquircd urgcntly as some 
cquipment at thc trunk ex-. 
chnngc was fast dctcriorat- 
in$ is not convincing as 
t l w c  no indication 
to show that on rcccipt of 
thc cquirmcnt the lkparr - 
mcnt dircc!cd its efforts t o  
its CLii  :! inslailation. Fur- 
ther, the proposal to instal 
the plant was ahan- 
doncd ir year later. 

16 D.G.P. c9: 'T. ( i i )  l ' h c  C:ommittee are also 
cunccmed to notc that 
cvcn afrcr thc proposal to 
utiliw rhc plant wa5 given 
up in August. 1 9 5 3  i t  took 
the Ucpartmenr mcwc than 
5 yc.ws to rcturn the plant 
to the supplying firm, rc- 

to meet the technical re- 
quirements of installation 
although they had accepted 
the stipulations of the ten- 
der. I t  is also surprising 
that the firm had not yet 
taken back the lplant  al- 
though it had agreed to do 
so in December, 1959. The 
Working Group would like 
the Committee to be in- 
formed about the latest posi- 
tion regarding the returning 
of the plant to the firm. 



sulting in unnecessary I 
locking up of wpiral. This 1 
ix yet mothcr C;LW in which 
rhc atfmini>rrs~t ive mac.hi- 
ncry Failed * t i  takc quick 
and clear dcci\icm\. J 

I!+ . , T h c  Ctynmitrcc atvait thc 2C outcnmc of thc arbitration 
in rhc case mcntit~ncd in 
para 25 of :!miit l k p r t .  

2 1 22 no. , Thc (:omrnittcc arc di\trc.;- 
\ed r o  mbtc rhaf the W'eigh 
I3ridgc purchascJ in I y5 I 
,oulti be instalkc! only 
after a lapse of 8 year.;. It 
clearl, indicates lack of  
Froper plmning r a t !  ctf i-  
cicnt cxcctrtion. ~I'lic 
fact that thc A i m g c r  of 
thc \X'otk\hop could do 
things in his own wl!. 
retlccrs on thc dir<c.tion 
and control thc 1'Sr'l' I )ircc- 
toratc had over the Work- 
shop. 'l'hc (:arnrnittcc 
trust that the 1)epartmcnt 
will look into this mpxt 
and dcvisc measures t o  
cnsure that sclwmcs decici- 
cd upon after c m f u l  cxii- 

' f i e  arbitration proceedings The Committee would like 
arc still in progress. to be informed of the final 

outcome of the arbitration 
in this case. 

In5truc;ions have been isw- The Committee desire that in 
cd. !AnncxureX). all important cases of exe- 

cution of works, periodical 
progress reports should be 
called for by the P & T 
Directorate from the heads 
of Organisations under than 
to avoid the recurrence of 
such cases. 



mination at the 1)irector~tc 
Icwl are not licld up in 
such n manner at thc lower 
executing Icvcl. 

22 26 D.G.P. & T. 'I'hc Cnmmittcc \\.ere inform- 
ed that steps l i d  Ixcn 
taken hy the Ikpartmcnt 
to cncwurilpc thc indigc- 
nnus production of a num- 
ber of itcms \vhich wcsc 
either in short .;upply cr 
not tokcn u p  for manufac- 
ture so far. The (;om- 
mit tcc \vclcome this movc. 
Thcy ~voulti urpc that thc 
,policy of Govcmment in 
r e p r d  to the itcms crf Ptores 
to tw mmufactured in the 
P & 7' \T;vkshops shcwld 
lw clearly laid down. 
U'hilc thcy :rpprcci:itc that 
thc priv.rrc cctirr \l?c~l~lri 
1x2 c r ~ ~ . ~ ~ i ~ r a g c ~ i  10 t&* u p  
manufac~u:-e ot'itcm. wl1ic.h 
are at present \wing im- 
ported, thcy fccl rhirt thc 
mnnufacturing capcity of 

An infiu-ma1 Committee re- The  Committee desire that the 
fcrring inter-alia, the Committee be informed of 
undermentioned terms of the findings of the Informal 
references, has been cons- Committee set up by the 
titutcd in October, '61 to Department and the action 
go into the question of the taken thereon. 
requirements of the Deptt. 
for thc workshop stores 
and their efficient procure- 
mcnt from all available 
wurces including the P & T 
tvorkshops. 

( I )  To suggest ways and 
means of producing the 
tvork~hops stores in the 
workshops as also their 
procurement from outside 
wurre\ wherever econo- 
mic.:~l and practicable ; 
~nci 1 1 )  to suggest ways and 
nicms to rationalise and 
to incmasc the production 











mince enquired how many 
calculograph5 w m  with- 
drawn from use without 
repairs in pursuance of the 
above directions. ' Ihe in- 
formation i \  \till await- 
ed. 

Do. It IS apparent that the post- 
master and the deputy p s t -  
masters of the p ~ t  afiicv were 
grossly negligent in their 
duties. They blindly 
authorised payment in this 
c w  partly in cash and partly 
by cheques even though 
the payment was desired 
by cheques only. By not 
taking prompt action to 
revert the clerk to his parent 
office in Augusl, 1 yh on 
receipt of informarlon re- 
girding his ei~rlicr cmbcz;.le- 
mcnrs in anotl~cr I'ost Otficr, 
the Post Master had also 
gravely erred in his duties. 
A large portion of the loss 
(about Hs, 20,000) in this 
m e  had occurrcd after 
August, 1956 

Note awaited. 

77 42 lh . 'The ( : o m i t t c c  would invite 'Ihe observation has been taken No Chnments.' 
attention in this canncction note of. 
p- 





such caces action against 
the delinquent officials will 
in future be finaliscd with- 
out delay. 

29 46 Do. The  Committee are not hi~ppy The  observations of the Corn- The  Committee desire that the 
with thc manrcr in uhich mittee have been taken note observations of the Com- 
the P 8r 7' Board have dealt of. mittee should be brought to  
with the case of pa!-ment of the notice of all the Heads of 
dearness allouancc t o  extra Circles. 
Departmental Agents. If 
the orders in quc\rion could . 
not be implcmcntccl in thc 
Bombay and Central Circlcs, 
it was the duty of the Hcatfs 
9f those circles to have 
brought the matter to the 
notice of thc Y & ?' I h u d  
immediately iind ask for 
special dispcn\ation. I ' h q  
are surprised that i t  had 
taken the Dcpurtment a 
period of o w r  fiw years to 
appreciate the difficult ics in 
implementing in I hcsc t \yo 
circles the orders issued by 
them in 1955 and to sanction 
their cancellaticm with re- 
trospect ive cffcct . 

30 47 Do. The Ckmmittce conAicr that The otwervations of the Corn- No Comments. 
in such CLLSCS, it will IX in mittee have been taken note 
the interest of smooth ad- of. -- - - - -- - -  - - - 



ministration, if before issu- 
ing orders applicable to all 
circles. the P & 1' h e r d  
takes the decision in con- 
sultation with the Heads of 
Circles. Revision of the 
orders with retrospective 
effect on the h i s  of repre- 
sentat ions received from two 
circles alone will naturally 
cause resentment among the 
staf f  in other circles. The 
Committee have no doubt 
that G o v c m c n t  will try 
to avoid such qituationq in 
future. 

31 50 D.G. P. & T. i i )  I t  passss thc comprchcn- 
sion of the <:ommittee how 
the I'ost master could hi1 
to take thc wcighnients of 
rhc mail as provided in 
the contract. I t  is equally 
sur rising how the  Circle 
~ ) & e  also passed the 
bills of the ccntractor for 
rhe same mrtundage day 
after day fiw a period of 



beer I r years when i t  w a . ~  
well known that there 
was a peak and lean perikd - 
of traftic in thc hill \  trac-t 
concerned. .l'he C c m -  
mittee are concerned to 
find that this state of 
affairs had continued so 
long. In their opinion, 
a thorough enquiry into 
this caw is necessary to 
find out the real causes 
that ficlii~dtcd the ex- 
cess payment. 'I'hey 
would also urge that the 
pstmastcrs  who certified 
the same weight o n  the 
bills \ r i t h l ~ u ~  an!. basis 
whatwcvcr should he dealt 
with severely. Action is 
also called for against sup- 
ervisory officials in the 
(:ir& Office who accepted 
such ccrrificiitcs as a nlurtcr 
I r s c  'l'hc Ci~m- 
mittee trust [!I 11 rrmcdi:il 
measures will bc t ;~ken by 
the Dcp~r tment  to avoid 
recurrcncc ot' such cases. 

5 1 . 1 .  ( l i ~  The  t:onlmittcc ~ v ~ ~ u l d  
also like to express their 
displeasure a t  thc inordi- 

Xote awaited. 





from the first contractor in 
the case mentionrd in para 
32 of the Audit  Kipclrt. 

amount recovered from the 
first contractor. 

A .fien~o. has been submitted. The Committee observe that 
(=inncxure XIII) although more than two years . have elapsed since the ob- 

servations were made by the 
Committee in this regard, 
no final decision has yet 
been taken. They desire 
that the matter should be 
cxpedi ted. 

Nore awaited 







ANNEXURE I 
Ref. S .  No. 2 of the Statement 

NO. 15-31161 WK 
GOVERNMENT OF INDIA 

MINISTRY O F  TRANSPORT AND COMMUNICATIONS 
(DEPARTMENTS OF COMMUNICATIONS AND CIVIL AVIATION) 

(POSTS AND TELEGRAPHS BOARD) 

Dated at New Delhi, the  14th Azrgu.st, 1962123rd Sravana, 1884 

SUBTECT: P.A.C.-Thirty-eighth Report 1961-62 (2nd Lok Sabha) 
cost Accounting in P&T Workshops-liztroduction of in- 
centive scheme and its uwrking. 

In serial No. 3 of Appendix I to their 38th Report. 1961-62, the 
Public Accounts Committee desired to be apprised of the working* 
of the  incentive scheme in due course. 

2. The incentive scheme could not hc introduced in the PCT 
Workshops due to  inadequate supply of some imported raw mate- 
rials l ike soft iron and a number of essential indigenous raw mate- 
rials like pig iron, hard coke, etc. Concerted efforts in this direction 
were made and the supply position o f  the various raw materials has 
improved recently. 

3. The details uf the incentive scheme were under ncgotiat.icm 
with the Unions; and it has since been revised and introduced as an 
experimental measure in one section each of the three workshops 
with effect from 1st June,  1962. It would be progressively introduced 
in other Sections also. The details of the revised incentive scheme 
are given in the enciosures to this Memo. 

4 This has been seen by the  Accountant-Gcneral, Posts and Tele- 
graphs, Simla. 

Sd. JAGDEESH PRASAD, 
Member (Telecommu7~icutions Develgnnent) 

Posts and Telegraph Board 



ENCLOSURE I 

MINISTRY OF TRANSPORT AND COMMUNICATIONS 

(DEPARTMENTS OF COMMUNICATIONS AND CIVIL AVIATION) 
(POSTS AND TELEGRAPHS BOARD). 

No. 6-12/62-WK Dated at New Delhi, the 31st May, 1962. 
m- 

SUBJECT: 11~troductio.n of Incentive Scheme in the P&T Workshops. 

The questlon of introduction of Incentives In the P&T Workshops 
has been under the consideration of the Government for some tlme. 
The President has been pleased to approve the Incentive Scheme as 
detailed In the apprndix to this letter for introduction in the Work- 
shops. This schemcb is approved for a period of 6 months. after which 
it will be reviewed It should be introduced in the first lnstance in 
the following sections of thc workshops namely.- 

T h ~ s  schernc \vill  Iw introduced In such other sections or shops 
of the workshops as the P&T Workshops Board may decide from 
time to time. 

2. Before the Incentive Scheme is actually introduced in any 
section of the workshops, the groupings of the operations t-ide para 
(2) of the Scheme and the division of the several categories of 

workers into direct and indirect c i d ~  para (4) ibtd will be specified 
in writing by the Managers of the Workshops. 



3. The expenditure involved in operating the incentive schema 
shall be debitable to the head 'Labour and other charges-134 Manu- 
facture Suspense' and will be met from the sanctioned grant. 

4. The orders issued in office letter No. 6-4/60-WK dated the 15th 
November, 1960 are hereby cancelled. 

5. This issues with the approval of M. of F. (C) vide their U.O. 
No. 1234 TCFj62 dated 30th May, 1962. 

6. The scheme comes into effect from 1st June, 1962. 

Sd. B. G. DESHMUKH, 
Secretary,  P .  & T .  Board. 

The GM PLT W : S  CA-1. 
No. 6-12/62-WK Dated a t  N e w  L k l h i  t h e  June.  1962. 

Copy together with appendix forwarded to: 

( 1 )  AG P&T SM (2  copies) (2) D~rector of Audit & Accounts, 
S W & T.C. Calcutta (2  copies) (3)  M. of F (C) .  TCF, 
New Delhi ( 2  copies) ( 4 )  C.40 S6.W. C.1 (5) Budgct 
Section (6) PAT Section. 

Sd B G DESHMUKH, 
Secrctar?g. P&T Board.  



APPENDIX 
(Referred to in Ministry of T&C., Deptts. of C. & C.A-P&T Board, 
Memo No., 6-12162-WK dated 31st May, 1962). 

Incentive Scheme for P&T Workshops 

(1) The output of each worker will be measured against the 
standard laid down in the lay-out sheets, which are evailable for 
different operations in the workshops. Each day's production of the 
worker would be converted into the number of hours of production 
based on standard norms. At the end of the month, the number of 
hours worked and the number of additional hours of production 
shall be worked out. 

(2) The operations will be grouped into convenient =ups. Fa2 
working out the increase in production, the output of the whole 
group against the standard shall be- taken into account. 

(3) The extent of incentive payment to each worker in a month 
will be based on the actual per cent increase in production turned 
out by his group. Production shall be considered as what is actually 
passed by the final inspection. 

(4) Those workers, whose time is booked directly in the manu- 
facturing processes: 

e.g., ( i )  Coil Winders Gr. I and Gr. 11, Instrument Fitters 
Gr. I & Gr. 11, Contact Welders, etc. 

(ii) Core Makers, Gr. I & Gr. 11, Moulders Gr. I and Gr. Il 
Fettlers, Foundry Casters, etc. 

(iii) Stalk Makers, Hammermen, Machine Operators, etc. 

will be treated as direct wmkers, whereas others, who contribute 
towards completion of the jobs but whose time is not directly booked 
to the jobs, will be treated as indirect workers, 

e.g., (a) Chargemen Gr. TI, Instrument Fitters Gr. I and Gr. I1 
Mazdoors, etc.\ 

(if) Chargemen G r  I & Gr. I Crane Drivers, Fitters 
General dr. I Mistrim (Foundry) etc. 



(iii) Chargemen, Machine Setters, Tool Makers, P r o m  
men, etc. 

(5) For increase in production by the Group up to 50 per cent 
over the standard, a direct worker will be paid incentive at  rate 
shown in column 4 of Annexure 'A'. For increase in production fall- 
ing between 50 per cent and 100 per cent, he would be paid at rate 
shown in column 5. 

Indirect workers in a Group shall be paid at rates shown in 
columns 6 & 7. 

(6) While calculating the actual incentive earnings of a worker, 
his attendance during the month will be duly considered. The indi- 
vidual incentive earnings of a worker would be for the number of 
hours actually put in during the month, multiplied by the per cent 
increase in production of his group. For the additional hours of pro- 
duction so. calculated, he would be paid at the rate shown in Table 
at Annexure 'A'. A typical example is illustrated in Annexure 'B'. 
Any worker whose output in a month is lower than the standard 
for the hours he worked, would not be entitled to any incentive pay- 
ment. 

(7) The payment will be made within the third week of each 
month following the one, for which it has been calculated. 

(8) The present lay-out sheets should be maintained as the stand- 
ard and amended only when justified due to change in machinery 
methods, techniques, raw materials, etc. The Unions would be con- 
sulted before such change is introduced. Similarly, for lay out 
sheets of new items, the Unions would be duly consulted. 

(9) The basic monthly wage would continue to be admissible to 
the worker irrespective of the production. 

Whereas all attempts shall be made to make raw materials and 
piece parts available in requisite quantities, the short supply of these 
shall not be made any ground for complaint. 

(10) The Management will have the right to transfer the workers 
from one category to another, according to work-load by giving them 
suitable training, if necessary. During the period of training ~peci- 
fied by the Management, the worker would continue to draw the 
average of incentive wage earned by him during the last three 
months. Such payment during training would, however, be made 
only in cases where a worker is transferred to a categorylshop to 
which incentive is applicable. If in any case the period of training 



is to exceed 15 days, the orders of the General Manager, P&T Work- 
shops should be obtained. t 

(11) Loading of jobs in the different shops will be entirely at the 
discretion of the Management. If, for any reason such as lack of 
orders, shortage of materials, tools breakdown, etc. the work load 
does not warrant operation of the Incentive Scheme, the Manage- 
ment will have the right to withdraw the scheme or suspend it for 
such period as may be considered necessary. 

(12) The scheme shall be introduced from 1st of June, 162 or 
such later date as the Managers of the Workshops may deem at. 



ANNEXURE 'A' 

Hourly Incentive Payment Rate 

S1. Scale of Incentive pay 
No. pay in Rs. per hour for Di- 

rect workcrl 
in nP. 

-------- - 
For For 

.,aving habirig 
upro abovc 

- 5 0 %  5 0 %  
9p1o 
100% 

I n e n t  ivc pay 
per hour for in- 
cfircct workers in 

nP. 
.------- 

For For 
saving saving 

i~pto abovc 
50% 5 0 %  

U P I t '  
1 00 O/O 

Rq. nP. nP. nP. YIP. 
I Unslulled . 70-85P.hi. 15 23 8 I I 

z Scmi-skilled . . 7s-1x0 ,. I 6 24 8 12 . 
3 Skilled . . IIo--I55 ,. 22 34 I I I7 
4 Highly skilkd 'C' . rqo--17~ .. 28 42 14 2 I 

5 Chargcman Gr.? 11 1 1 p - t o 5  .. . . . . I 6 24 
Highly siulled. . 



ANNEXURE 'B' 

Example of lncat ive Calculation 

TABLE I 
---- - 

Workcr-Dirrcr 
Namc-Mr. A Shop-Asstmblv Shop Scnlc : 
Month-April 7511 10 (Scmjskjllcd\ 

Date Item of work No. of Stand- Acrual Aciunl pro- 1r.crta.e 
Hrs. . ard Prodn. dcc inn in in 

workcd. prodr . No. of hr s .  produc- 
per hour of .;tadarc! t i m  

prodn . 

r Line Relay . 8 2 20 20 - - -I0 2 
2 

30 Total 200 hr'i. . 50 

Group Inct.nt~v,. vrdc T a h k  11- 40 Of,, 

Inccntiw admlwhlc to Mr. A ftjr 2 0 0  hrc 
put in hv him- 200 Y joy;- 80 hr\ 

Incentive pqmcnt (ri3 16 nP. prr hour Ro u 16= 12 .So RP 

TABLE 11 
Group Incemivc-Month : April 

Hclay Arrew~bly  Group - ---.- 

Name of w d x r  Hours Addi:i,-r id ho: rs 
worked. twtput , 



ANNEXURE I1 

Ref. S. No. 3 of the Statement 

NO. 10-1161-P (BC) 

MINISTRY OF TRANSPORT & COMMUNICATIONS 

(POSTS AND TELEGRAPHS BOARD) 

Dated at New Delhi the 12th April, 1962/22nd Chaitra, 1883. 
Sw~acr:-P.A.C.-Serial No. 4 of Appendix I to the Thirty-eighth 

Report, 1961-62 (Second L,ok Sabha) -Commencement 
of works before sanction of detailed estimates (para 18 of 
Audit Report, 1958). 

In serial No. 7 of Appendix II to the Twenty-second Report of the 
Public Accounts Committee, 1959-60 (2nd Lok Sabha), the Committee 
suggested that the existing financial powers of the authorities at the 
various levels to sanction the estimates should be reviewed with a 
view to examining the possibility of delegating further powers in this 
regard so as to avoid long delays in the sanctioning of the estimates 
and obviating violation of the coda1 provisions. 

Enhanced financial powers to sanction estimates for works ex- 
penditure have since been delegated to the Director-General. Heads 
of Circles, Divisional Engineers, Officer~in-charge of Telegraph 
Engineering and Telephone sub-divisions and Assistant Engineers, 
Cables, under Minfstry of Finance (Communication Division) Office 
Memmandum No. 12 (2) P.&T.FS.11/61 dated 21/ 24-8-61 (copy enclos- 
ed). A comparative statement showing the financial powers of the 
P.&T. OeRcers at various levels to sanction estimates for works ex- 
penditure that stood prior to delegation of the enhanced financial 
powers in August, 1961 and thereafter is also appended herewith. 

2. It is hoped that these enhanced powers would considerably im- 
prove the position regarding sanctioning of estimates. 

3. This has been seen by the kG., P.&T. Simla. 

JAGDEESH PRASAD, 
Member (Tebcommunications-Developntent) P.&T. Board 



ENCLOSURE 
Copy of Memorandum No. 12 (2)  P.&T.FS.I1/61 dated 21/24-4341 from 

Ministry of Finance, Communications Division to D.G.P.&T. 
New Delhi. 

SUBJECT: -Delegation of enhanced financial powers to sanction 
estimates for works expenditure. 

In continuation of this ~ i n i s t r ~ ' s ' ~ e m o r a n d u m  No. 16-47159-B 
dated 25th November, 1959 and in partial modification of the Memo- 
randum of even No. dated 29th November, 1960, the President is 
pleased to confer with immediate effect on the various P.&T. 
Officers powers to sanction estimates for works expenditure as indi- 
cated in the enclosed statement. 

Under Secretary to the Govt. of India, 

Ministry of Finance (Communications). 





Supplementary or Revised Esti- ( I )  Upto IO%, Upto 10 '$(, of (a) Did not include powers to  
mates for original works, the or Rs. I lakh, the sanctioned sanction cases of transfer of 
oriainal estimates for which whichever is cost. land and building. 
ha& been sanaioned by 
President. 

Heads of Circle;. Land and Building. 

Xon-Residential. 

Residential . 

Lines & Wires 
Apparatus & Plant . 
Dismandcmenc Works. 
Lincs & Wircs . . 

Apparatus & Plant . 

the less. 

(b) Did not include pow ! t 
sanction dismantlement work. 

@This power will not apply in 
respect of cases where and is 

5 0 , m  r,oo,ooc@ purchased under a separate 
project. 

20.000 5o,m@ 2. This power also applies to cases 
of transfer of land and building 

from the ownership of a State 
Govt. or administration to that g 
of Indian P. & T. Department. 

Heads of Cueles. . Compensation for cutting of trees 1,000 5 ,- 
Compensation for damages done 

to property other than cutting 
of trees. . 100 ' 1,000 



Name of Officer' Name of component Prior to After Delegation Remarks 
Delegation 

Divisional Engineers, 
Telegraphs. 

Lines & Wires . 
Apparatus 81 Plant . 

Lines & Wires. 
Apparatus & Plant . 
Buildings. 
Non-residential. . 
Residential , 

Officers-in-charge of Estimates for petty works dcbit- 
Telegraph Engineer- ahle to Annual Open Estimates 
ing & Telephone Sub- for construction/reconstruc- 
Divisions & Assis- tion or shifting and dis- 
tant Engineers, mantling without replacement 
Cables. of lines apparatus or electric 

installation. 
Petty works to buildings. . 



STATEhSNT SHOWING ENHANCED DELEGATION OF POWERS TO SANCTION ESTIMATES 
FOR WORKS EXPENDITURE 

[Refwed so in the Minisrqy of Finam ( C )  Memorandum No. ~ ~ ( ~ ) P & T - P S - I I / ~ I ,  dcrtsd 21la4-8-61.] 

Nffnue of Power Extent of power now delegated Conditions Remarks 

Schedule x A (DGP T) 
RJc zz(a) Lands dr Upto ks. 2 iakhs in each case. 
Buildings (Purchase 
or acquisition, Note I .  The  above limit includes 
origrrzal or reconst- E.T.P. charges. 
mcrion). 

Note 2. This power also applies 
to cases of transfer of land and 
buildings from the ownership 
of a Stare Government or Ad- 
ministration to that of the 
Indian Posts and Tclcgraphs 
Department. 

(i) Subject to the conditions 
laid down in Memo. No. 8-51 
59-P(K) dated 8-7-60, in the 
cases where land is pllrchosed 
under a sepwme project. 

( i i )  In respect of the construc- 
tion or purchase of buildings, 
the expenditure, if any, on 
the purchase or acquisition of 
the sitc, or on the installation 
of sanitary, water supply and 
electric installations is taken 
into account for the purpose of 
determining whether the cost 
of the reject falls within the 
prewn&ci maximum limit. 

(1) The powers of the Director r 
General as defined in this rule % 
also apply in respect of sanitary 
water supply and electric instal- 
lations in buildings including 
residential buildings. New 
installations will be treated for 
this purpose as 'additions' and 
maintenance of installations as 
'repairs'. 

( i i )  While sanctioning projects, 
the following restrictions should 
also be observed :- 

( a )  For oflice building. The scale 
laid down for Post Office. 



when applied to wurksof elect- 
ric, sanitary and water supply 
installations carried out de- 
partmentally should be taken 
as inclusive of freight but ex- 
clusive of share of establish- 
ment and storekeeping char- 

Nature of P o w r  Extent of power now delegated Conditions Remarks 

Note 3. The limits laid down (iii)  The powers relating to the R.M.S. Office, Rest House 
residential buildines will be and standards that will be 
subject to the con&tion that prescribed from time to time 
in respect of additions and al- for other offices should be 
tcrations the capital cost of the followed in determining the 
residential unit does not in- total floor area to be provid- 
crcasc beyond Rs. I lakh. ed. 

ges. 

( b )  For residential buildings. The 
plinth area prescribed for 
various types of quarters co 
should be followed. 

&b 22 (b) Lines and Rs. 3 l d h s  in respect of each prcr 
Wires including Ra- jecc ; Ks. 10 lakhs in rcxpcct of 
db Masts and each detailed estimate form- 
Aerials (original or ing part of sanctioned project. 
tcoonsnuction). 

( i )  In thc case of dismantlement 
works, the powers in this rule 
arc subject to the condition 
that the original capital or 
estimated capital cost of the 
asset to be dismantled or aban- 
doned does not exceed Rs. r 
Lakh. 

m d  
Plant (original or  
reconstruction). 

Ditto. 
-6 
(4 Supp1em:ntary or Upto 10% of the sanctioned cost. . d 

(ii) T o  enable the A.G.P.&.T. 
to maintain the block account 
of the deoartment. a c o ~ v  of 

( i )  Id cases where a substantial 
section of a project originally 
sanctioned by the Government 
of India has been abandoned, 
the aggregate assumed wst  of 
the work included in that sect- 
ion shall be excluded from t h e 
total sanctioned e s t i m e o f  the 
project for purpose of determin- 
ing whether the sanction of the 
Government of India is neces- 
sary. For the purpose of this 
ruling, a substantial section of 
the project shall be considered 



Revised estimates 
for works, the ori- Note I .  The above limits should 
ginal estimates for take into consideration only 
which have been the net value of work. 
sanctioned by the 
President. 

Note 2. The limits are exclusive 
of indirect charges on the value 
of stores and share of establish- 
ment charges but inclusive 
of freight charges calculated 
at percentage rates. 

Note 3. The above powers 
again,t (b) and (c) also apply to 
cases of contribution and dL- 
mantlerncnt works. 

Schcdub ZI (Head of 
Circk . 

Rub 23. Qrtimares for Upto Rs. I lakh. 
all works un&r : 

Note r . T h e  abovc limit should 
(19 Lines and Wires be deemed to be the gross and 

and not the net amount of thc work 
(113 Apparatus & and should bc inclusivc of 
Plant (original or re- freight charges but cxclusivc 
cons:ruction Project of indirect charges on stores & 
&tailed estimates). establishment charges. 

every sanction to such dismant 
lement or abandonment of 
assets should be forwarded to 
that authority and to the Sr. 
D.A.G./D.A.G. P.&T. in 
whose audit jurisdiction the 
asset is included. 

r . In  the case of dismantlement 
work,. thc pawers rcferrcd to in 
&hi. ~wl t .  s ~ c  bubject to the con- 
dition that the original capital 
or cstirnatcd original capital 
cost of the asset to bc ciisman- 
tlcd or nbandoncd does not 
exceed Rs. 50,000. 

to have been excluded if the 
estimated cost of the works in 
such section is 5 %  or more of 
the total sanctioned cost of the 
project. 

(is3 While sanctioning projects, 
other than buildings profit and 
loss aspect should be taken into 
account and no work involving 
loss should normally be sanc- 
tioned except for special reasons 
to be recorded in writing by 
the sanctioning authority. c1 G 

( i )  While sanctioning projects, 
other than buildings, profit and 
loss aspect should be taken into 
account and no work involving 
loss should normally be sanc- 
tioned, except for special rea- 
sons to be recorded in writing 
by the sanctioning authority. 



Nature of p w c r  Extent of power now delegated Conditions Remarks 

2. T o  enable the A.G.P.8z.T. to 

Note z. Heads of circles may 
sanction compcnsation for 
cutting trecs upto the limit 
of their power to sanction esti- 
mates for line works provided 
when the amount of compen- 
sation excceds Rs. 5,000 in any 
c s c ,  it has been approved by 
the local Civil Authorities. 

Notc 3. Heads of Circles may 
sancr ion compcnsation for da- 
mapcs done to property other 
than for cutting trccs in the 
cimrsc of execution of Telc- 
graph and Telephones and 
Radio works upto Ks. 1,000 in 
each case. 

Note. 4. Thc powers as pres- 
cribed in this rule do not 
apply to purchase of assets. 

maintain the block acco-mt of 
the department, a copy ofevery 
sanction to dismantlement 
or abandonment of assets 
should be forwarded to that 
authority and to the Sr. 
D.A.G.1D.A.G. P. & T. in 
whose audit jurisdiction the 
asset is included. 

3. I n  the case of projects involv- 
ing more than one component 
work, the total cost of all the 
component works inclusive of 
ficight charges only should nut 
excced Rs. I lakh for each 
project. 

Notc 5 .  The above powers apply 
to cases of contribution and 
dismantlement works also. 



Rvlc 32. Land and Upto Rs. I Lakh for non-residen- 
FhiWqp (Furchase tial. Upto Rs. 50,- for resi- 
or requisition, ori- dential. 

or rewnstruc- 
tion). Sote I. The above limit inclu- 

des E.T.P. charges. 

Note 2. This power also applies 
to cases s f  transfer of land 
and buildings from the 
ownership of a State Govern- 
ment or Administration to 
that of Indian Posts and Tele- 
graphs Department. 

Note 3. The limits laid down ( 
when applied to works or elect- 
tric, sanitary and water supply 
installations cmicd out de- 
partmentally should be taken 
as inclusive of freight but ex- 
clusive of share of estahlish- 
ment and store-keeping charges. 

( i )  These powers will not apply 
in respect of where land 
is purchased under a separate 
project. 

(ti) In the case of construction or 
purchase of buildings, the ex- 
penditure if any, on the pur- 
chase or acquisition of any 
site or in respect of sanitary, 
water supply and electric ins- 
tallations should be taken into 
account for the purposes of de- 
termining whether the cost 
of the project falls within the 
prescribed maximum limit. 

iii) The powers relating to re- 
sidential building~ will be 
exercised subject to the condi- 
tions that ( i )  in case of additions 
and alterations the capital cost 
of such building is not increa- 
sed beyond Rs. 50,000 and 
(5) the scale of acmmmoda- 

t ion does not exceed that which 
is prescribed for the different 
classes of staff. 

(a? The powers of a Head of a Cir- 
cle as defined in this rule atso 
apply in respect of sanitary, 
water supply and electric instal- 
lations in buildings including 
resident id buildings. New 
installations will be treated for 
this purpose as 'additions' and 
maintenance of installations as 
'repairs'. 

(it3 While sanctioning projects, 
the following restrictions should 
also be observed :- 

(a) 

I-. 
N. 

For oflice builditrgs. The *' 
scale laid down f i r  Post 
Office, R.M.S. Office, Rest 
House and standards that 
will be prescribed from time 
to time for othero, ffim 
should be followed in deter- 
mining the total floor area to 
to be provided. 

(b) For residential buildirtgs. The 
plinth area prescribed for 
various types of quarter8 
should be followed. 



- 
N a m  of Power Extent of power now delqpted Conditions Remarks 

Schedule VI (DiW:nnmal 
*news). 

Rule 32. Estimates for 
dl Lines & Wires 
works. 

R& 3 A. Estimates 
for $ ~ ~ ~ t u s  & 
Plant Wor s 

Upto Rs. 25,000 in each case. 

Note I.-The above limit 
should be deemed to be the 
gross and not the net amount 
of the work and should be 
inclusive of freight but ex- 
clusive of store-keeping and 
share of establishment 
charges. 

Note 2.---These powers appl J 
to cases of contribution and 
dismantlement works also. 

Rtllrr 37. Estjmates for 
Buildings (including 
rmmals replace- 
ments). 

In cases of dismantlement or 
anbandonment of assets, the 

' above powers are subject to 
the condition that the total 
cost or estimated total cost of 
the &?sets to be dismantled or 
abandoned does not exceed 
Rs. 25,000. 

Non-nsidatisl . Upto Rs. 25,000 in mch case. 



(ii) Rasidmtial . Upto Rs. 6,000 in each case . The powers as defined in this These powers appb to decaic, 
rule are subject to the condi- watet su'pply and sanitary 

Note I.-The above limit in- tions that in the case of addi- installations also. 
dudes E.T.P. charges. tions and alterations to mi- 

dential buildings the capital 
cost of any such building is 
not thereby increased beyond 
Rs. 20,000, 

sckeduk XV (miter- 
incharge of Tele- 
graph Enginginwring 
cmd Telephone Sub- 
Draisions rmd Assist- 
ant Engineers,(Cable~). 

Rulc 7. Estimates for bpto Rs. 2,500 in each case. Provided that :-- 
Peny works debit- 
able to annual open ($1 the of the work is not 
estimates for cons- recoverable from an out side 
uuction, reConatruG person or administration; 
tion or shifting and 
dismantlement with- (ii) the work is not for the 
out replacement of construction of a guaranteed 
lints, apparatus or line or office. 
d a v i c  mstalfations. 

Rule 8. Petty works to Upto Rs. 500 in each case. 
Buildings. 



ANNEXURE I11 
' (Ref. S. No. 4 of the Statement) 

35-55160-M. 11 
MINTSTRY OF TRANSPORT & COMMUNICATIONS, 
(DEP~TMENTS OF COMMUNICATIONS & CIVIL AVIATION), 

(POSTS AND TELEGRAPHS BOARD) 
Dated at New Delhi the 15th March, 1962124th Phalguna, 1883. 

OFFICE MEMO. 
SUBJECT: --Serial No. 6 of Appendix I of Thirty-eighth Report of 

P.A.C. 1961-62 (Second Lok Sabha) -Infructwnrs 
expenditure in the putchase of weighing scales. 

In serial No. 6 of Appendix I to their 38th Report (1961-62) the 
P.A.C. have observed, as follows: - 

"(i) the Committee observe that the P.&T. Directorate failed 
to take any action against the Superintendent concerned 
between February, 1950 (when the matter came to their 
notice and the order for the scales was cancelled) and 
July, 1953 when he retired. They invite atlxntion in this 
connection to para 43 of this report. 

(ii) The Committee are also not happy at the further delay in 
the duposal of unserviceable scales dvspite their rwom- 
mendation that early decision was called for in t h ~  
regard." 

2 The observation of the Committee at (i) above is noted. Re- 
garding the delay mentioned in item (ii), it was intimated by the 
D.G.S.&D., New Delhi in November, 1961 that they have passed on 
the disposal reports to  the Disposals Directorate of their a c e  and 
the Director, Supplies and Disposals, Bombay for necessary action. 
They had also intimated in September, 1961 that the scales lying with 
stock-holders, the gross book value of which is below Rs. 5,0001- . 
should be disposed of under departmental arrangements. Instruc- 
tions to this effect have been issued on 3-11-61 to the Heads of Circles 
concerned and all the defective scales in question are expected to be 
dsposed of shortly. 

3. This has been seen by the A.G., P.&T., Simla. 
Sd. M. DAYAL, 

Member (Posts), 
Posts & Telegraphs Board. 



S. No. 8 of the Statement 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR-GENERAL OF POSTS 

AND TELEGRAPHS 
No. 3662161-NM. Dated New Delhi, the 10th Januuq 1962 

1 .  A11 Heads of Circles. 

2. All Heads of Telephone Districts. 

Sm: Theft of copper wire from spare alignments. 
Kindly refcr to this office letter No. 5-21/58-NN dated 4th February 

1961 on the above subject. On further examination of the facts relat- 
ing to the case mentioned therein, it has been noticed that the question 
of the responsibility for dismantling the spare lines continued undet 
correspondence between two Divisions fw a period of about three 
years and during this period the theft had occurred. The Public 
Accounts Committee have observed that the undue delay in dismantl- 
ing the lines could have been avoided had the matter been referred 
by either of the Divisions for decision at a higher level immediately 
after the difference of opinion had arisen. 

You are therefore requwted to issue suitable instmctions in the 
matter to all concerned in your unit to avoid delays in similar cases 
in future. , " f  

Kindly acknowledge receipt of this letter. 

V. VAIDYANATHAN, 
Asstt. Dy. Director General (NN) . 



Ref. S. No. 9 of the Statement 
NO. 97-4 1 59-TP 

GOVERNMENT OF INDIA 
MINISTRY OF TRANSPORT & COMMUNICATIONS, 

(POSTS AND TELEGRAPHS BOARD) 
Dated at New Delhi the 14th August, 1962. 

23rd Sravanu, 1884 
Smmx:--Thirty-eighth Report of P.A.C. 1961-62 (Second Lok 

Subha)--Serial No. 19(ii) of Appendix I-Loss on 
account of delay in connecting an electric substation with 
a Wephone exchange (Lacknow)-Para 25 of Audit 
Report P. & T.. 1960. 

In serial No. 8(ii) of Appendix TV to the Thirty-First Report of 
P A C . ,  1960-61 (Second Lok Sabha), the Committee have observed 
that they were surprised to note that the Department overlooked 
even the Indian Electricity Rules and failed to locate the switch and 
the oil-circuit breaker within the distance prescribed under these 
rules and, therefore, had to extend the sub-station building by 8 to 10 
feet at a later stage, resulting in a further delay of about 9 months in 
connecting it with the telephone exchange. 

2. The position is explained below: - 
(a) After the efforts to secure underground cables failed, step 

had to be taken for ereding aerial wires. That work was 
commenced on 28th September, 1957 and completed on 
3rd February, 1958, when the substation was commie 
sioned. The work relating to further building altera- 
tions was completed in January, 1958. Thus, the delay 
in commissioning the High Tension supply was in pro- 
viding the feeder mains by aerial wires and the building 
work did not by itself involve a further delay. 

(b) As regards the observance of the rules referred to, it may 
be mentioned incidentally that the condition that the 
switch and oil circuit breaker should be within 6 feet of 
the Company's meter is a condition of supply stipulated. 



by the U.P. Electric Supply Ccnnpany. There is no such 
provision in the Indian Electricity Rules. That condition 
was not known to the local P. & T. authorities until the 
Supply Company drew attention to it in May, 1956. 
Further action was the~eaf'ter taken to comply with it. 
Investigation since made has shown that the Company 
had introduced the condition with effect from 1st April, 
1955, but it had not come to the notice of the Department 
till a year later. 

The delays referred to above were unavoidable and it is felt that 
they cam& be attributed to lapses on the part of any of the local 
om-. 

3. This has been seen by the Accountant General, Posts & Tele- 
graphs, Sirnla. 

JAGDEESH PRASAD, 
Member (Telecommunication Develgmrent) , 

Posts & Telegraphs Board. 



ANNEXURE VI 
S. No. 10 of the Statement 

No. 20-10/59-Inv. 

GOVERNMENT OF INDIA 
MINISTRY OF TRANSPORT & COMMUNICATIONS, 
(DEPARTMENTS OF COMMUNICATIONS & CIVIL AVIATION), 

(POSTS & TELEGRAPHS BOARD). 

Dated New Delhi the 28th April, 1962 
- - - -- . - - 

8th Vaisakha, 1884 

SUBJECT: -Thirty-eighth Report of the P.A.C. 1961-62 (Second Lok 
Subha)--Senal No. 24 of Appeizdm I-Alleged frauds in 
Savings Bank Branch-Rae Rnrcli K u t r h e q  3.0. [Parn 
15(i)  of the Audit Report P. & T. 19601. 

In serial No. 13 of Appendix IT7 to t h r  Thirty-First Report of the 
Public Accounts Committee 1960-61, (Sccund Lok Sabha) the Com- 
mittee desired to be informed of the final outcome of the case. 

2. The criminal cases against the accused sub-post-master were 
decided on 23rd April 1960 as a result of which he was sentenced to 
various terms of imprisonment aggregating 181 years and fines 
amounting to Rs. 54.000 or jn dcfault to 3 further imprisonment of 
3 years and 2 months. A sum of Rs. 45,141 out of the fines, if realised, 
was awarded to the Department. An appeal preferred by the accused 
against the judgement of the Lower Court was dismissed by the 
High Court on 17th November 1960. The fine has not so far been 
pald by the accused. Earlier he had been djsmissed from smvice. 
as a rwdt  of departmental action, with effect from 1st September 
1958. 

3. Out of 43 officials against whom action was orginally proprwed, 
it was ultimatelv decided to take action against the Inspector of Post 
OPRces who inspected the office during the period under reference, 
30 other non-gazetted officials and 5 gazetted ofRcers. 

4. A sum of Rs. 4,000 has been ordered on 30th May 1961 to be 
recovered from the gratuity of the Inspector of Post Offtces, who 



retired on 26th July 1959. Since the concurrence of the Special 
Police Establishment received in their letter dated 27th July 1959 was 
too late to take action against the Inspector of Post OfEces while he 
was in service, departmental action could only be initiated after the 
retirement of the oflFicial. 

5. Of the 30 non-gazetted officials, two clerks were let off with a 
m e r e  warning on 7th May 1960. One Supervisor died on 25th Feb- 
ruary 1960 and therefore no action could be taken against him. The 
Disciplinary Authority also found that no lapses could be proved 
against two more clerks. Recoveries have been ordered from one 
Postmaster, 4 Supervisors and 13 Clerks for a total amount of 
Rs. 38,524. Final orders in the case of the remaining 7 officials are 
likely to be issued shortly. A sum of Rs. 300 has also been recovered 
from the sureties of the accused. 

6. There was delay In finallsing departmental action in the disct- 
plinary cases because, in the first instance, the Supdt. of Post Offices 
was appointed as the  Common Disciplinary Au:hority on 29th June 
1959. After he had finalised action against three subsidiary offenders 
and while action against the remaining officials was still in progress, 
he was transferred on 18th May 1960 and a Director of Postal Services 
of U.P. Circle was appomted as a Common Dixiplinary Authority on 
4th July 1960. After action was finalised in some cases by him, he 
too was transferred on 29th June, 1961. Then another Director of 
Postal Services of UP. Circle was appointed as the Common Discipli- 
nary Authority on 15th September 1961 and action has since been 
finalised in most of the cases as indicated in para 5 above. Steps 
have been taken to see that as far as possible the tr'ansfer of discipli- 
nary authorities is avoided during the pendency of the proceedings. 

7. The principal offender was due for transfer in April 1949 but a 
ban on rotational transfers was imposed in January 1949. The ban 
was extended from year to year and was lifted in May 1954 with a 
directive that as far as possible, transfers should be made in April 
every year. The official could, therefore, have been transferred only 
in April 1955. Disciplinary action was contemplated against 4 gazet- 
ted officers and one Head Clerk who is now a gazetted officer, for 
their failure to transfer the offlcial even after the ban was lifted. The 
explanation of one of theseofficers was found on examination to be 
satisfactory. Explanation of another officer is under examination of 
the Director-General. Two officers were charge-sheeted and thclr 
defence is Plso under examination of the Director-General. Explana- 



tion of 'the Afth ofleer who was a non-gazetted oficial at the time of 
the fraud is under examination of the Postrnater-General, U.P. 
Cirde. : I - , ~gv!~. 3 

\ 1 - . .  4 

8. This has been seen by the huntant-General, Posts & Ttle- 
graphs, ~h-nla. 

S. C. JAIN, 
Member (Banking & Insurance), 

Posts and Telepaphs Board. 



ANNEXURE VII 
Ref. S. No. 11 of the Statement 

NO. 20-14/59-INV 
GOVERNMENT OF INDIA 

MINISTRY OF TRANSPORT & COMMUNICATIONS 

(POSTS & TELEGRAPHS BOARD). 

Datcd at New Delhi the 18th January, 1962 
28th Pazwa, 1883. 

SUBJECT:-Thirty-eighth Report of the P.A.C.-1961-62 (Second Lok 
Sabha) -SI. No. 25 of Appendix I-A lleged fraudulent 
encashmtvtt of P.O. Certificates (Para 16 of Attdit Report. 
1960) . 

In serial No. 14 of Appendix IV to their Thirty-first Report, 1960-61 
(Second Lok Sabha), the Public Accounts Committee have observed 
that there was lack of proper co-ordination between the Ministry of 
Finance and the P. & T. Department before putting the new series 
of National Plan Savings Certificates on tap and that the blank certi- 
ficates issued to the officials for writing up wcrc valuable documents 
requiring care and vigilance. 

2. The position is explained below:- 
The proposal for revising the interest rates of Post OfBce Savings 

Bank deposits and national savings certificates, with effect from 1st 
June, 1957, had been discussed confidentially by the representatives of 
the Ministry of Finance (Department of Economic Affairs) with the 
representatives of the P. & T. Department in May, 1957. The proposal 
had been kept top secret till it Wac ann~unced in Parliament by the 
Finance Minister on 15th May 1957. 

3. The Finance Ministry also informed the P. & T. Directorate in 
their D.O. letter dated the 9th May, 1957 that they had written to the 
Master, India Security Press, Nasik for designs of the new certifl- 
cates, but that it would take at least 3 months before the Press would 
be able to print and distribute the certificates. Hence, during the 
interval between the 1st June 1957 and the date when 
these new certificates could be printed and issued temporary receipts 
had to be iesued to the investors. 



4. The Committee will appreciate that the revision of interest 
rates on Savings Certificates has necessarily to be treated as a top 
secret matter as any premature disclosure would seriously affect 
their sales during the interregnum. Necessary action for getting the 
new certificates printed could therefore be initiated only a little 
before the decision to increase the interest rates was announced by 
the Finance Minister on 15th May, 1957 as part of his budget propo- 
sals. It would thus appear that the delay in printing and distributing 
these certificates was unavoidable and that there was no lack of co- 
ordination between the P. & T. Department and the Ministry of 
Finance. 

5. Instructions have already been issued in D.G.P. & T.'s POS; 
Office circular No. 27 dated 25th October 1960 with a view to prevent- 
ir_g loss of blank certificates given to the officials of the post offlce for 
issue. A copy of the circular is attached. 

6. This has been seen by the Accountant-General, Posts and Tele- 
graphs, Simla. 

S.  C. JAIN, 
Member (Banking & Insurance), 

Posts & Telegraphs Board 



ENCLOSURE . . 
INDIAN POSTS & TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL OF POSTS & 

TELEGWHS 
DIRECTOR GENERAL'S P.O. CIRCULAR NO. 27 

Dated New Delhi, the 25th October 1980. 
SUBJECT: -Prevention of frauds-Postal Certificates. 

A review of Postal Certificate frauds during recent years shows 
ihat many of them were facilitated by non-obsenrance of one or other 
of the rules or instructions on the subject or lack of exercise of due 
care. In an office, cash on account of sales had to be accepted for 
some days against preliminary receipts as Postal Certificates were not 
available. This office, however, continued to issue preliminary 
receipts even after receipt of the certificates for some time under the 
mistaken notion the certificates had to be written out and issued 
according to the order of receipt of applications. This resulted in 
the work of writing out certificates falling in further arrears. This 
work had to be continued for a number of days by drafting officials 
from other branches of the,ofice to the N.S.C. Branch. Blank certifi- 
cates were handed over to these officials in batches and when these 
were completed by them they were taken back and kept in sealed 
bags without any check or verification. When the verification was 
done three or four days later, loss of some certificates of high value 
denomination was noticed. Some of these lost certificates were later 
encashed at the same office resulting in a huge loss to the Depart- 
ment. 

2. All concerned are warned that transfer of blank certificates from 
one official to another must always be made under proper receipt as 
required by Rule 26 of the P. & T. Manual Volume VI and every 
official's work must be checked up before he is allowed to leave 
offlce. If any discrepancy is not ic4  it should be reported immediatelv 
to the appropriate authority who will at once take up investigation. 
A report should also be made to the Police, and no official allowed 
to leave office until a thorough search for the missing certificates or 
documents is made. 

3. On completion of the investigation the appropriate authority 
should also fix responsibility for the loss in such cases, without pre- 
judice to Government's right to take further action against the ofacial 



for recovery from his pay of the amount of loss, if any, c a d  to 
the Department in future as a result of his negligence. 

4. There have also been cases in which Postal Certificates 
received in the Post Office during the course of correspondence or for 
verification etc. were allowed to remain in the custody of the various 
clerks in the files of correspondence and these were subsequently 
fraudulently encashed at the counters. These frauds were made 
possible because of the disregard of the instructions contained in the 
Director General's Post Office Circular No. 56 dated the 17th October 
1958, which, inter alia, requires that all such certificates remain in 
the safe custody of the Head Clerk. These instructions also imply 
that the Head Clerk while handing over such certificates from his 
custody must satisfy himself that the certificates are required for a 
genuine purpose. All Head, Deputy and Assistant Postmasters and 
Head Clerk in charge of Postal Certificates and S.B. Branches should 
note these instructions carefully. 

5. A copy of these instructions be kept pasted to the inner cover 
of the Register so that they may always be before the Clerk and 
the group Supervisory officer concerned. 

6. Inspecting m c e r s ,  during the course of their visits, should see 
that these instructions are understood and correctly followed. 

No. 14-18 (BY) 158-FRD Dated New Delhi the 30th J u w ,  1960. 

Advance copy to all Heads of Postal Circles for information and 
necessary action. 

Sd/- H. R. SONI, 
Assistant Deputg Director General, ( INV) .  



ANNExum VIII 
Ref. S. No. 14 o j  the Statemenl 

Starmnr s l w i t t g  m t o n  r&n or proposed to be t d c n  on the recommettduriom made b-v the Public Accounts Committee in their 
Thirty-eighth Rzpcrt (Second Lok Sabha.) 

S.No. Para So. <~onclusicmdrecommenciatic,nf Remarks of the Ministry 

I hilntro).  The Committee feel that cases of slackness at The observation of the Committee has been bmught 
supervisory levels should be cfealt with severely to the notice of all Ministries etc., and they have 
so as to create a sense of live responsibility in 

~ ~- 

been urged that the authorities dncerned with 
the supervision of financial matters should further - 
tighten up the internal checks and supervision 
so as t4minimise the cases of frauds, ern- 
bczzlernent, misappropriation, etc. The res- 
ponsibility of officers, slack at supervisory levels, 
should be clearly fixed in cases where loss has 
been caused due to their laxity and appropriate 
action taken in their cases. 

(A. D. PANDE) 
Joinr Secretary to the Goe*ertuttent of India. 



ANNEXURE IX 
Ref. S.  No. 19 of the Statement 

MINISTRY OF TRANSPORT AND COMMUNICATIONS 

(POSTS AND TELEGRAPHS BOARD) 

MEMORANDUM 

No. 29-23161-NA Dated at New Delhi, the 9th : I I L ~ ~ L S ~  1962 
18th Sravam,  1884 (Salca) 

SUBJECT: -Pub l k  Accounts Committee-thirty eighth Report, 
1960-61 (2nd Lok Sabha) -Inf~~~ctuozis E x p ~ ? d i t u r e  o n  
the purchase of an air conditioning plant [Para 24 of 
Audit Report (P&T) , 19611. 

In Serial No. 7(i) of Appendix I1 to the Thirty-Eighth Report uf 
the Public Accounts Committee 1961-62 (Second Lok Sabha), the 
Committee observed that in "their opinion as the Department had 
under consideration in October, 1953 a scheme of air-conditioning the 
entire building by a large plant, placing of the order for the smal- 
ler plant a t  the same time lacked justification. The plea that th? 
plant was required urgently as some equipment at the trunk ex- 
change was fast deteriorating is not convincing as there was no mdi- 
cation to show that on receipt of the equipment, the Deprtment  
directed its efforts to its early installation. Further, the propnsal to 
install the plant was abandoned a vear later." 

In Serial No. 7(ii) ,  ibid. the Committee were also concerned to 
note that even after the proposal to utilise the plant was given up 
in August, 1955 it took the Department more than 5 years to return 
the plant to the supplying firm, resulting in unnecessary locking up 
of capital. 

2. It is submitted for consideration of the Public Accounts Com- 
mittee that the question of air-conditioning the entire building was 
taken up as part of a larger scheme of expansion and although it 
was originally mooted in October, 1953 a final decision was taken 
only in August, 1954. This scheme of provisinn of the larger air. 
conditioning plant was likely to take considerable time and working 
conditions in thc trunk exchange were so poor that service was 



unsatisfactory and a large number of complaints were bevlg receiv. 
ed from the public of Bombay. With a view to improve the service 
and reduce the number of comp'aints, the Department pursued the 
scheme of installation of the smaller plant which was anticipated to 
be implemented quickly. 

On receipt of equipment in 1955 for air-conditioning the trunk 
exchange, all possible efforts were made to ensure early installation. 
Unfortunately, the suppliers were unable to meet the technical re- 
quirements of installation although they had accepted the stipula- 
tions of the tender. Efforts were also made to get the equipment 
installed on another floor but this too was not found feasible by the 
suppliers. 

As soon as it became apparent that the plant as supplied could not 
be installed in the central exchange premises, the Director General 
of Supplies and Disposals through whom the purchase had been 
made was addressed on 11th November, 1955 to cancel the contract. 
The Director General of Supplies and Disposals examined the matter 
in consultation with the Ministry of Law and were doubtful about 
the possibility of cancellation of the contract at that stage. There- 
upon the possibility of utilising the plant at other stations was also 
examined. This too was not found possible and ultimately the firm 
was persuaded to take back the plant in December, 1959. But the firm 
has not yet taken back the plant. 

This has been seen by the Accountant-General, Posts and Tele- 
graphs, Simla. 

P. M. AGERWALA, 
Meinbcr (Telecoinnzunications Operations.) 



ANNEXURE X 
Ref. S. No. 21 of the Statement 

GOVWPTMENT OF INDIA 
MINISTRY OF TRANSPORT AND COMMUNICATIONS 

No. 15-29161-WK. Dated at New Delhi, the 4th January 1962 
SUBJECT: -P.A.C.-Thirty-eighth Report, 1961-62-Installation of a 

60-Ton Weigh Bridge in a departmental workshop. 

In a Telegraph workshop a weigh bridge was acquired in 1951: 
The project for its installation was sanctioned in August, 1952 and 
revised in November, 1956. The question of the usefulness of the 
project was considered by the Manager of the workshops, who tried 
to dispose it of in April, 1958. Subsequently in May, 1958, orders 
were issued to instal the machine and the work was completed by 
the end of 1959. The P.A.C. have adversely commented upon the 
unduly long period taken for its installation and completion of the 
project. The Committee have also, observed that being a commer- 
cial department, our decisions should be prompt and their implemen- 
tation expeditious and that the department should always be alert. 

2. The manner in which the entire case has been dealt with 
clearly indicates lack of proper planning and efficient execut io~ The 
delay in the execution of the project not only holds up the desired 
purpose but also unnecessarily blocks up Capital which can other- 
wise be utilised on more pressing projects. It is imperative that 
schemes decided upon after careful examination at the directorate 
level are not held up at the executing level without the approval of 
the competent authority in each specific case. 

3. It may please be ensured that these instructions are noted by 
all concerned. 

B. G. DESHMUKH, 
Secretary, P. & T .  Board. 

No. 15-29/61-WK. Dated, Dee., 1061, 
Copy forwarded to all other Heads of Circles and Administrative 

Wces for information and guidance. 
B (75 Copies) lTPfTP (BC) I NA Sections of the Directorate. 



ANNEXURE XI 
Ref. S. No. 24 of the Statement 

NO. P 6-92155(Pt. 2) 

MINISTRY O F  TRANSPORT AND COMMUNICATIONS 
(DEPARTMENTS OF COMMUNICATIONS AND CIVIL AYIA~ON) 

(POSTS AND TELEGRAPHS BOARD) 

Dated at New Delhi, the 24th September, 1962/2nd Asvinu, 1884 
(Saka) 

SUBJECT: -Tkt y-eighth Report of the Public Accounts Committee 
1961-62 (Second h k  Subha)-Defective tube-we22 in 
P.&T. colony at Ambala (Note 7 at pages 121-122 of the 
Audit Report (P&T) 1961). 

In serial No. 12 of Appendix I1 to the 38th Report the Public 
Accounts Committee have called for reports on the following:- 

(i) Fixation of responsibi: ity for the irregularities and lapses 
pointed out by the Enquiry Officer and the nature of 
action taken; and 

(ii) outcome of the enquiry for fixation of responsibility for 
not taking action against the supplier of the pump. 

2. As regards ( i )  above, the lapses on the part of the Central 
Public Works Department officers included non-award of the work 
to a s p e c i a l i d  f m ,  not giving complete details of specifications 
of the pumping set, settling the final bill of the contractor before 
the expiry of the maintenance period of two months, not observing 
proper procedure in handing over the pumping set to the PAT. 
authorities, etc. The Ministry of Works, Housing and Supply have 
intimated that the Assistant Engineer concerned has been warned to  
be more careful in future, for his lapses in not observing the proper 
procedure in handing over the pump to the P.&T. authorities. The 
Executive Engineer concerned has also been warned to be more 
careful in future for the various items of lapses detailed above and 
the warning is being placed in his Character Roll. A copy of U.O. 
No. Cont. 23(8)161 -dated 21st February, 1962 from the Ministry 
of Works, Mousing and Supply in the matter is attached. 

= 39 
18$5 (Aii) %lo. 



3. The lapses on the part of the P.&T. officials were their taking 
over the pump for maintenance in the absence of proper making 
over and when the electric installation was not in a complete con- 
dition and also removing the pump set and having attended to it 
locally. I t  has to be pointed out that the PAT. Colony at Ambala 
had been experiencing much water difficulty since some years. The 
pump for which the estimate had been sanctioned in October, 1955, 
was actually brought into commission by the Central Public Works 
Department only in January, 1958. Though the electric installations 
had not been provided with necessary voltmeter, ammeter, etc., the 
Assistant Engineer (Carrier) undertook to run the pump apparently 
with the knowledge of the Divisional Engineer, Telegraphs, Arnbala, 
as they had presumably felt that the only effort involved was in 
starting and switching off the motor. If they had insisted ;In the 
completion of all the formalities, the commissioning of the pump 
would have been delayed for a much longer time and the P.&T. 
staff in the colony would have been put to greater difficulties. Thc 
shifting of the switchboard from one position to another cannot be 
said to have caused any technical defect in the working of the pump. 
The Assistant Engineer concerned retired on 29th July, 1958 and 
the Divisional Engineer on 13th April, 1961. As the taking over of 
the installation by them was done in good faith for the benefit of 
the PAT. staff of the colony, no action against them has been con- 
sidered necessary. 

4 When the pump failed on 6th February, 1958, steps were taken 
by the Divisional Engineer, Telegraphs, Ambals, to contact the Cen- 
tral Public Works Department Executive Engineer (Electrical) New 
Delhi, who offered to send his representative to Arnbala. But, in 
view of the delay in Central Public Works Department staff reach- 
ing Arnbala, the Divisional Engineer Telegraphs had, as per his un- 
derstanding during telephone talk with the Executive Engineer 
(Electrical)-a matter which was later disputed by the Central 

Public Works Department-consulted an Assistant Engineer of the 
State Public Health Department, a specialist in this field, and under 
his advice had removed the pump, got it repaired and ~e-instal!ed 
it. On restarting, the pump worked only for a few hours and then 
again failed. It  is obvious, however, that the Divisional Engineer 
Telegraphs had taken the initiative and got the repairs, etc., attend- 
ed to in good faith for the benefit of the residents of the colony. As 
there has been no negligence on the part of the ofTicer, no action 
against him has been considered necessary. 

5. As regards (ii), the Central Public Works Department had 
stated before the Committee about their inability to proceed aminst 



the supplier in d e w  of the pump having been taken out by the 
P.&T. Staff. The circumstances under which the pump had been 
removed and reinstalled by the Divisional Engineer, Telegraphs, 
have been explained in para 4 above. 

6. The defective pump has been examined by a firm in Bombay. 
As they have reported that the starter would have to be imported 
in the abesnce of any arrangement for rewinding it in India and as 
the efllciency of the pump even after repair is in doubt, the Central 
Public Works Department have recommended that the pump may 
be disposed of. According'y, action is being taken for its disposal. 

7. This Memo has been seen by the Accountant General, Posts & 
Telegraphs, Simla. 

U. SHANKAR, 
Member (Telecomnunications) , 

Posts and Telegraphs B~ard. 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

Svarec~:--Action taken or pmposed to be taken on the recornmen- 
datioits contained in the 38th Report of the P..4.C.- 
Paras 31-34. 

Will the Directorate General of Posts 5. Telegraphs please refer 
to their U.O. No. P. 6-92/55, dated the 12th Januan., 1962 on the 
above subject? Departmental proceedings against the officers of the 
Central Public Works Department for the lapses (in so far as the 
Central Public Works Department 1s concerned) have been corn- 
pleted and the Assistant Engineer concerned has been warned to be 
more careful in future for his lapses in not observing the proper 
procedure in handing over the pump to the Posts & Telegraphs autho- 
rities. The Executive Engineer concerned has also been warned to 
be more careful in future for his lapses in- 

(a) not awarding the work to a specialised firm; 

(b) not giving complete details and specifications and descrip- 
tion of the pumping set; 

(c) settling the final bill of th? contractor before the expiry 
of the maintenance period of two months; 



(d) not observing the proper procedure in handing over the 
Pumping set to the P.&T. authorities. 

The warning is to be placed in his Character Roll. 

2. This infgrmation may be incorporated in the note to be fur- 
nished to the Public Accounts Committee by the PAT. Department. 
Three copies of the note for the P A C .  when finalised may kindly 
be supplied to this Ministry. 

Sd V. T. CHARI, 
Under Secretary. 

Directorate General of Posts & Telegraphs 
Ministry of ~ ~ ~ & - ~ . ~ ~ o . ~ n t ~ 2 3  (8)/61 d t .  21-2-62. 



ANNEXURE XI1 
Ref. S. No. 33 of the Statement 

NO. 1-26160-D 
GOVERNMENT OF INDIA 

MINISTRY OF TRANSPORT AND COMMUNICATIONS 

(POSTS AND TELEGRAPHS BOARD) 

Dated at New Delhi, the 10th January, 1962 - . . - -. -- - - - -- 
20th Pausa, 1883 

SUBJECT:-Thirty-eighth Report of P.A.C. 1961-62 (Second Lok 
Sabha)-Non-recovery of royalty due from a contractor 
for conve!yance of mails (Para 32 of the  Audit Report, 
1961). 

In serial No. 21 of Appendix I1 to the Thirty-eighth Report of 
public Acccunts Committee, 1961-62 (Second Lok Sabha) the Com- 
mittee have enquired about the results of the arbitration regarding 
recovery of roy3lty from the first contractor. 

2. The arbitrator In his award dated the 19th August. 1961 has 
dec~ded that the contractor shall pay to the President of India a 
sum of Rs. 14,700 inclusive of the amount cf security deposit and 
also inclusive of all cost3 incurred by the President in this connec- 
tion up-to-date. A sum of Rs. 1575 was deposited by the contractor 
as security deposit and the balance would be recovered from him 
after a decree from the Court is obtained. Necessary lacticn for 
3btaining a decree from the Court having jurisdiction in the matter 
's being taken. 

3. In serial No. 8 of Appendix 1 and No.  22 of Appendix I1 to the 
I'hirtpeighth Report of thc Pub? ic Accounts Committee 1961-62 
(Second Lok Sabha), the committee have desired, that the final 
decision regarding vesting of eowers in the Central Government to 
compel the private operators to carry mails be expedited. 

4. The matter was discussed with the Ministry of Transport and 
Communications and Law and it was decided to work out the over- 
all financial implication; of the proposal. The required information 
has since been furnished and final reaction of the Ministry of 
Transport and Communications and LRw is awaited. 



5. In the meantime another note has been sont to the Ministry 
of Law for their advice whether an amendment to the I.P.O. Act 
1898 on the line of Section 40, ibid, can be made so as to make the 
private motor operators and State Transport Undertakings, who are 
governed by the Motor Vehicles Act, 1939 to carry mails at the rates 
fixed by the Central Gcvernment and whether it will be repugnant 
to the provisions of the said Motor Vehicles Act and the Constitu- 
tion. 

6. Advice of the Ministry of Law on this point is awaited. 

This Memo. has been seen by the Accountant-General, Posts and 
Telegraphs. Simla. 

M. DAYAL 
Member (Posts) ,  

P. and T. Board. 



ANNEXURE XIII 
Ref. S. No. 34 of the Statement 

NO. 1-39160-D 
GOVERNMENT OF INDIA 

MINISTRY OF TRANSPORT 8. COMMUNICATIONS 
( D E P A R T M ~ S  OF COMMUNICATIONS AND CIVIL AVIATION) 

(Posts & Telegraphs Board) 
Dated at New Delhi, the 16th Augwt, 1962 

- -  - 
25th Sravana, 1884. 

SUBJECT:-Thirty-eighth Report of P.A.C. 1961-62 (2nd Lok Subha)- 
Absence of agreement for conveyance of m i l s  owing to 
delay in finalsation oJ form of contract (Para 19 of the 
Audit Report 1958). 

In serial No. 8 of Appendix I of the Thirty Eighth Report of 
P.A.C. 1961-62 (Sccond Lok Sabha) , the Committee observed: - 

8(i) The Committee are concerned to note the delay in the 
finalisat ion of the formal agreement with the operators. 
They trust that it will ncw be expedited. 

8(ii) In order to obviate the difficulties experienced in execut- 
ing contmcts with private operators for carriage of mails, 
the Committee had suggested in para 64 of their 2 n d  
Report (1959-60) that the Central Government should 
acquire scme enabling powers to compel the private 
operators to carry mails. From a note submitted to the 
Committee, they note that the matter ir; still under con- 
sideration of the Ministry of Transport k Cornmunica- 
tions. The Committee desire that th: final decision in 
this case should be expedited. 

2. The position with regard to each item is indicated below 
seriatim: - 
Serial 8( i )  of Appendix 1 to Thirty-eighth Report of PA.C.  1961-62 

(Secmd Lok Sabha) 
The draft forms have been seen by the Ministries of Law, Trans- 

port & Ccmmunications (Deptt. of Transport) and Finance including 
the A.G.P. & T. Before the forms are %ally issued and  printed 
the question of incorporating the units of weight, measurement and 
distance in metric units, those of the value in Naye Paise, wherever 
they occur is under consideration. As soon as the equivalents are 



decided in consultation with the Finance Branch, the forms would 
be printed and issued. The views of P. & T. Department relating 
to the amendments proposed by the Government of Madras were 
duly communiwted to the said Government by the Postmaster- 

,General, Madras on 7-12-1960 and after repeated reminders it has 
now been intimated by the said Government that the question of 
rate of payment to the private operators be decided first. In May 
1960, the Government of Madras suggested the rate of 6 w d  8 pies 
per maund per mile in the plains and hill roads respectively with a 
mmimum of Rs. 25 p.m. per route. These could not be accepted as 
they were higher than those accepted by the Government. The 
matter was discussed with the Chairman of the State Transport 
Advisory Committee, Madras in January, 1962 by the P. & T. Depart- 
ment alcng with a representative of the Finance Ministry and the 
State Governmyt offered to reduce the rate to 54 pies and 7 pies per 
maund per mile in the plains and hili roads respectively with a 
minimum of Rs. 20 per route per month. These rates were also 
more than those accepted by the Government and a s  such the Trans- 
pwt Secretary has been requested to persuade the Government of 
Madras tc agree to the rates on the basis of the award, viz., passenger 
fare divided by 165 for a pound of mails, given by his predecess~x 
and nccepted by the P. & T. Department. On the basis of this award 
the rate in the case of Madras Stnte comes to 32 pies per maund per 
mile. 

Serial 8 (ii) of Appendix 1 to Thirtg Eighth Report of P A C .  1901-62 
(Second Lok Sabha) 
3. In order to examine the questicn of vesting powers in the 

Central Government to compel private operators to carry mails, the 
*Ministry of Law desired in December, 1961 to hive some concrete 
proposal to amend the Motcr Vehicle Act so that they could examine 
it and the Ministry of Transport and Communications requestrsd for 
the same. The requisite information was accordingly furnished to 
the Transport Ministry in February, 1962. They have, however, 
again *xked for scme additional information in March, 1962 with a 
view to solving the problem without resorting to lcgisl?tion. While 
furn-shing the information the P. Rc T. Department have suggested 
that early action as originally suggested by the P.A C. be taken 3s 
without the proposed enactmlnt proper and stable sclution to the 
problem of compelling the private operators to mny mails a t  the 
rate decided by the Government and execution of agreement in the 
Standard form, cannot be found. 

4 This Memc. has been seen by the AG.P. & T. Simla. 
M. DAYAL, 

Member (Posto) , P. & T. Board 



Ref. S .  No. 35 of the Statement 
INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

No. 26/140/60 NB. 
New Delhi, dated the 14th March, 1962 

All Heads of Circles/Distts. etc. 
S m :  -Revision of Standard Rent of residential buildings w e d  

by the Department. 
Instances have come to the notice of this oface where i t  was 

observed that the work of periodical recalculation of Standard Rent 
as required under SR 324 was not being attended to properly. Thir 
gives rise to the possibility of heavy losses in such of the cases where 
the Standard Rent before such recalculation was lower than 10 per 
cent. of the emoluments of the occupants and on revision it showed 
an increase. The imperative necessity of keeping this work upto- 
date has been stressed from time to time but the results are w t  quite 
encouraging. It is once again emphasised that failure in ccmplyfng 
with the rules on the subject, should be taken seriously and persons 
responsible should be suitably dealt with. It is necessary that an 
ofacer in the Circle office should be entrusted with the personal res 
ponsibility to ensure that this work is promptly and regularly attend- 
ed to. The inspecting ofacers when carrying out their local inspec- 
tions should particularly look into this item of work and satisfy 
themselves that this work is handled satisfactorily in accordance 
with the rules. 

Receipt of thfs letter may please be acknowledged. 

Sd/- S. SUBBURATNAM, 
Dy. Chkj Engineer (T) . 



APPENDIX I1 
Ref. para 8 of the Report 

NO. 10-1 162-P (BC) 
Go- OF INDIA 

MINISTRY OF TRANSPORT AND COMMUNICATIONS, 
(DEPARTMENT OF COMMUNICATIONS AND CIVIL AVIATION), 

(POSTS AND TELEGRAPHS BOARD) 

Dated at New Delhi the 17th July, 1962/26th Asadha, 1884 
OFFICE MEMORANDUM 

S m : - P u b l i c  Accounts Committee-Excess of Rs. 25,794 over 
grant No. 1 3 U a p i t a l  Outlay on Indian Posts & Tele- 

graphs (Not met from Revenue) -Charged-regularisa- 
tion of-[Para 9 (ii) of the A p p ~ q i a t i o n  Accwnts 
1960-61 and Audit Report, (P. & T.), 19621. 

Reference Lok Sabha Secretariat O.M. No. 2/VIII/2/62-PAC dated 
18-5-62 on the subject. 

The final accounts for the year 1960-61 show an excess of Rs. 25,794 
over the 'Charged' appropriation under Demand Nc). 130-Capital 
Outlay on Indian Posts and Telegraphs (Not met from Revenue). 

Rs. 
Original Appropriation . . . 
Supplementary Appropriation . . . 

Total Appropriation . . . 

Actual Expenditure . 25,794 
Excess 25,794 

2. The excess has occurred due to the fact that the amount paid 
as additional compensation decreed by a Court of Law in favour of 
the owner of a plot of land acquired by the Department for the 
construction of a Telephone Exchange was booked unqer "Charged" 
while the provision for the same was made under "Voted". 

3. The land was acquired through the Land Acquisition OfRcer 
of the State of Maharashtra and the decree by the High Court was 
awarded against that State. The payment was made by the State 
Government and the debit passed on to the Posts and Telegraphs 



Department by book adjustment. As the decree in this case was not 
enforceable against the Posts cand Telegraphs Department, the 
expenditure cannot be "Charged" to the Consolidated Fund of India 
and should, therefore, have been booked under "voted" in the Posts 
& Telegraphs books as per the decision contained in the Ministry 
of Finance (Department of Economic AfTairs) letter No. F. 2 (43) -B/ 
59, dated the 12th September, 1959 (copy enclosed). 

4. The excess which is due to a misclassification in the accounts 
may, in view of the position explained above, be ignored as it will 
not actually require any regularisation in view of the fact that the 
consequential addition in the "voted" Section of the Grant would be 
covered by the Savings under that Grant. 

5. This Memo. has been seen by the Accountant-General, Posts & 
Telegraphs, Simla. 

Sd. (S. S. SHIRALKAR), 
Member (Finance), 

Posts & Telegraphs Board. 



Copy of letter No. F. 2(43)-B/59 dated 12th Sept., 59 from the 
Govt. of India, Ministry of Finance (Deptt. of Economic Affairs) 
New Delhi addressed to the Finance Secretaries of all the State 
Govts. and copy forwarded to the Comptroller & Auditor General of 
India. 
SUBJECT: -Payments made in satisfaction of Court decree and ArbittaI 

awards, against State Govts. in disputes arising out of the 
acquisition of buildings and properties fm Union purpose. 

A question has arisen whether the payments made in setisfaction 
of Court decrees or Arbitral awards given against State Govts. in 
cases of disputes arising out of the acquisition of building and pro- 
perties by States for the purposes of the Union Govt., are to be 
'Charged on the Consolidated Fund of India or the Consolidated Fund 
of the State concerned'. 

2 Government have been advised that since in such cases, the court 
decrees or arbitral awards are against the State Govts., they would 
have to be satisfied initially by those State Govts. from their own 
consolidated funds. In other words the liability for the initial pay- 
ment in satisfaction of the decree or award would devolve upon them 
which would be 'charged' on their Consolidated Funds in accordance 
with the provision of Article 202 (3) (c) of the Constitution. Subse- 
quent reimbursement by the Central Government would be merely 
an inter-Governmental adjustment to which the provisions of Article 

'112(3) (f) of the Constitution would not be applicable since the 
decree is not enforceable against the Government of India cum the 
Consolidated Fund of India. 

3. It is requested that in all such cases the procedure suggested 
above may be adopted in future and provisions made accordingly. 



APPENDIX m 
Ref. Para 9 of the Report 

NO. 7--4162-B 

MINISTRY OF TRANSPORT AND COMMUNTCATIONS, 
. (DEP- OF COMMUNICATIONS AND CML AVIATION) 

(POSTS AND TELEGRAPHS BOARD). 
Dated at New Delhi, the 5th July, 1962114th Asadha, 18&L 

OFFICE MEMORANDUM 

Swrn:--Public Accounts Committee-Excess of Rs. 77,40,659 w e r  
grant No. 85--P. & T. Dividend to Genetal Revenues and 
Appropriations to Reserve Funds for the year 1960-61 
Regularisation of-[Para 9(i) of  the Appropriation 
Accounts (P. & T.) 1960-61 and Audit Report (P. & T.) , 
lsaa]. 

Reference Lok Sabha Secretariat Memo. No. 2/Vm/2/62/PAC 
dated 18-5-1962 on the subject 

From the Anal accounts for the year 1960-61 it is seen that an 
excess of Rs. 77.40.650 over the Voted Grant has occurred under 
Demand No. "85-P. & T. Dividend to General Revenues and Appr* 
priatians to Reserve Funds" as shown below:- 

* 
Rs. 

Original Grant. . - 8,83,998000 
Supplementary Grant. (Peb., I 96 I). , . a,4:,30,000 

This excess requires regularisation by Parliament by an excess 
Vote under Article 115 of the Constitution. 

2. The total amount of this grant is the difference between the 
budgeted revenues of the Department and its budgeted net Work- 



ing Expenses (i.e. equal to net receipts). Thus, any improvement ¶XI 
revenue or rhuction in expenditure in relation to the budgeted 
amounts will automatically cause an excess over this grant. This 
feature is inherent in the system. 

3. In the Original Burget for 1960-61 the amount of this grant 
was estimated at Rs. 8,83.99 lakhs. In the Revised Estimates, gross 
revenue receipts were expected to be Rs. 150 lakhs more than in the 
budget while a decrease of Rs. 59-74 lakhs was expected in the gross 
Working Expenses. Recoveries which are taken in reduction of 
Working Expenses for the purpose of working out net receipts were 
expected to be Rs. 38-56 lakhs more. As a result of these changes, 
the amount of this Grant was expected to be Rs. 1132.29 lakhs i.e. 
Rs. 248.30 lakhs more than in the Original Budget to meet which a 
Supplementary Grant was obtained, in February, 1961. When the 
actual for the year became available, it was seen that the gross 
revenue receipts exceeded the Revised Estimates by Rs. 24.70 lakhs 
and that there was less expenditure by Rs. 72-45 lakhs under Gross 
Working Expenses and a shortfall of Rs. 19.74 lakhs under Recover- 
ies. In the result, the amount of appropriation to the Reserve f i n d  
increased to Rs. 1209.70 lakhs entailing an excess of Rs. 77.41 lakhs 
over the grant. 

4. This has been seen by the Accountant-General, Posts and 
Telegraphs. 

Sd. (S. S.  SHIRALKAR), 
Member (Finance) , 

Posts and Telegraphs B w d .  



APPENDIX N 

Summary of main conclusim recDmmendations 

S1.No. Para No. Ministries1 
Departments Conclusions/recommendat bns 
concerned - 

I 2 3 4 

I I D.G,. P. & T. The Committee trust that necessary steps 
would be taken by the Department to 
improve the standard of budgeting. They 
would in this connection also invite at- 
tention to the instructions issued by 
the Ministry of Finance in August 
1958 to improve the technique of esti- 
mating and financial control over ex- 
penditure. 

Do. The Committee are not satisfied with the 
present arrangements for making con- 
tributions to the Renewals 'Resen- 
Fund' by the different Branches. As the 
accounts of the Department are main- 
tained separately for a c h  Branch it is 
essential that the allocation of the 
contribution to the Fund among the 
various Branches should be on com- 
mercial principles so as to represent the 
true statement of accounts for each 
Branch. 

Do. The Committee also fail to understand 
the reasons for changing the system of 
making contribu~ion to the Fund and 
treating it as an appropriation of the 
surplus instead of as a part of working 
expenses as was the practice prior to 
1960-61. They would Like to observe 
that according to the norm1 cornmer- 
cid principles m d  the practice foilo~sd 
on the Railways, such contributions to 
the Fund should be treated as a pan 
of working expenses so as to present the 
correct p i c z q  of the revenue!deficit 
of each Branch. 



4 4 D.G,. P, & T. The Committee desire that a comprehen- 
sive note should be submitted to them 
showing the position in respect of the 
revision of rentals payable by the Rail- 
ways and the other parties to whom 
circuits have been leased out. 

Do. The Committee feel concerned to note 
this inmasing trend of working ex- 
penses in the various Branches of the 
Department. They suggest that the 
position may be analysed in detail 
and remedial measures taken to 
keep the percentage below 100, by 
curtailing the working expenses to the 
maximum extent possible. 

Do. The Committee observe that there has 
been progressive increase in the savings 
under Grant No. 130 and year after year 

, the same reasons have been advanced for 
these savings. It indicates a persistent 
tendency of over-budgeting without 
taking into account the difficulties ex- 
perienced in the execution of capital 
works. Had the Department made due 
allowance for these difficulties on the 
basis of its past experience, the esti- 
mates would have been more rea- 
listic. The Committee would like to 
emphasise the need for estimating the 
requirements for funds correctly and 
working up to these estimates with the 
closest degree of approximation makmg 
a periodical review of progress of ex- 
penditure during the year. 

Do. The Committee were glad to learn that the 
perCenrage of savings under this Grant 
had come down to 5 . 9  during 1961-62 
and 22.3 during 1-1. They hope 
that this improvement will continue 
during the subsequent years also. Thc 
Committet are however, disappointed to 
learn that thecreationofaseparate wing 
of the C.P.W.D. for P & T Works ha$ 
not im roved the tempo of the execu- 
tion Jwm*, in 1961611. 



hope that more effective steps willjbe 
taken to improve the position from 
1962-63 onwards. 

8 8 D.G,. P. & T. The Committee trust that the instructions 
of the Ministry of Finance regarding 
adjustment of payments made in 
satisfaction of Court decree and Arbitrsl 
awards against State Governments would 
be followed by all concerned to avoid 
misclassificat ions in future. 

Do. Subject to the observations of Corn- 
mittce upon the standard or bAg:tin 
in the P & T Department in para I o 
this Report, they recommend that the 
cxcess under 'Voted' grant referred 
to in para 8 may be regularised by 
Parliament in the manner prescribed in 
Article I 15  of the Constitution. 

Do. The C~mrnittee would like to be informed 
of the final decision regarding making 
provision in the Budget for the entire 
projects and not component-wise. 
They would also urge that it should be 
ensured by the P & T Department 
that the instructions issued by them 
in June, 1960 to reduce the number of 
unbudgetted works !vide Annexure 
XI of the 3rst Report of the P.A.C.- 
Second Lok Sabha) are strictly fol- 
lowed by all concerned to avoid the 
recurrence of such cases. 

Do. The Committee regret to note that while 
the installation of the plant and 
machinery within the exchange was 
completed in hlarch 1960, even the 
detailed estimates for cable laying were 
sanctioned as late as February, 1960. 
The time taken (more than two ~~) 
in finalking the detailed estimates can 
hardly be justified. Further, as the 
project involved both installation of 
the plant and machinery inside the 
exchange and cable laying outside the -- - --- 



exchange, procurement of stores both 
for expansion of internal and external 
plant should have been planned 
simultaneously. It is apparent that 
there had been lack of proper planning 
and coordination in the execution of 
the work. 

12 12 D.G,. P. & T. The Committee view with concern 
instances of lack of co-ordination in the 
procurement of stores and the execu- 
tion of works resulting in avoidable 
storage and interest charges on Stores 
procured, besides loss of revenue due 
to delay in the execution of works as 
disclosed in para 12 of the Audit Report. 
They desire that remedial measures 
should be taken to ensure that such 
cases do not recur. 

13 13 Do. While the Committee note the ditK- 
culties in the construction of buildings 
they cannot overlook the fact that 
some of these plots were acquired 
as far back as 1926-27. It is, therefore, 
apparent that due attention had not 
been paid to the utilisation of these 
vacant sites. The Committee trust 
that all these cases would now be exa- 
mined in detail by the P & T Board 
and early decision taken regarding uti- 
lisation/disposal of the vacant plots. 
The Committee would like to bc fur- 
nished with a comprehensive statement 
giving the details of the vacant sites 
acquired by the Department indicating 
the place, the date of acquisition, the 
amount paid etc. 

1 4 I 4 b. Since the accumulation of obsnletc storer 
results in avoidable expenditure on aue 
and maxntenance staff and on storage 
acmmmodatlon, besides loss of interest 
on capital unnecessarily locked up, 
the Committee desire that a suitable 
procedure should be evolved for periodi- 
cal review and disposal of such $tom. 



15 15 D.G.,P&T. The Committee desire that the clcminc~ of outstanding balances under stores 
suspense accounts especially of old 
items pertaining to period upto 
1955-56 should be expedited. They 
trust that the setting up of the proposed 
Committee for the clearance of these 
balances would result in substantially 
reducing the outstanding balances. 

r 6 16 D.G..P.&T. The Committee regret to note that not 
only was the revised date for the instal- 

W.H.&S. lation of Air-conditioning P h t  not 
adhered to by the firm but the insulation 
and deducting had been done by some 
material which had been considered 
unsuitable by the P & T Deparfment. 
The delay in replacing the insulation 
by other suitable material was also 
inordinate. The Committee were 
informed that the question of chiming 
compensation from the firm for delay 
in commissioning the plant was under 
consideration of the D. G.S.&D. They 
would like to be informed of the final 
decision taken in this regard and the 
amount remvered from the firm. 

17 17 D.G.,P.&T. The Committee trust that with the setting 
up of the repair Centres at Delhi and 
Madras the delays in repairs to stores 
will be avoided. They would like to 
watch the position in this regard 
through future Audit Reports. 

I 8 I 8 Steel 8. The Committee would like to be informed 
H e a q  In- of the proposals of the Scrap Corn- 
dustries mime regarding withdrawal of restrio 
(Dcptt. of tions on sale of scraps and the dcd- 
Iron and sions taken by Government thmon. 
Steel). 

19 rg D.G.,P.&T. The Committee trust that the instructims 
issued by the D.G.S. & D. for 

W.H. & S. on promptly credits for sale o P""U storm 
to the P & T Depanment m d d  be 
followed by all concerned to avoid the 
delays in passing on such credits. 



20 20 D.G., P.&T. The Committee would like to be informed 
of the final decision taken regarding 
devolution of further authority for the 
disposal of unserviceable stores. 

2 I 2 I Do. The Committee would like to be informed 
in due course of the decisions regarding 
appointment of a fairly high level police 
officer in the P & T Department to 
coordinate with the State Governments, 
the measures for reducing cases of loss 
of copper wire. They are of the view 
that the matter requires close and 
constant attention of the P & T Board 
till the theft cases are brought down 
substantially. if not eliminated alto- 
gether. 

22 22 Do. The Committee observe that there had 
been inordinate delay in fixing res- 
ponsibility for delay in utilisation or 
disposal of Repeater. They would 
invite attention in this connection to 
para 6 (Introduction) of their Twenty- 
second Report (Second Lok Sabha) 
and trust that prompt action would now 
be taken against the delinquent officials. 

23 23 Do. The Committee note that although about 
10 years have elapsed since the Genera- 
tor set was recovered from the Exchange. 
no final decision ha5 yet been taken 
regarding its disposal. They could 
not get any satisfactory reply for this 
inordinate delay. They suggest that 
an early decision should be taken to 
dispose of the set and a repm submitted 
to the Committee. 

24 24 Do. The Committee regret to note that the 
Departmental authorities had not only 
failed to make proper test of the coils 
before making over to the Controller 
of Telegraphs Stores but also failed to 
follow the instructions issued by the 
P & T Department in March, 1951 
regarding inspection of the Stores by 
the indentors. They desire that this 
matter should bc lookcd into and the 
responsibility fixed. 



25 25 D.G., P. & T. 

26 26 Do. 

27 27 Do. 

28 28 Do. 

The Committee would invite attention 
to para 39 of their 22nd Report 
(1ggg6o)wherein they had recommen- 
ded that early and effective steps should 
be taken for the modernisation of the 
Workshops. They desire that this 
matter should receive urgent anention. 

It is unfortunate that disregard of the 
fundamental principles of undertaking 
a trial order before establishing the 
manufacture of new item resulted in 
avoidable loss to the Department in 
the case mentioned in para 22(b) of 
Audit Report. The Committee uust 
that the instructions now issued by 
the Department would be strictly 
followed to avoid such cam in future. 

The Committee observe that apart from 
locking up of capital funds, and possible 
deterioration by long storage, the saving 
in expenditure which had been esti- 
mated in 1956 at Rs. 1,655 per month 
by means of not pickling process has 
not been realised as a result of the 
delay of over fifteen years in bringing 
the boilers into use. They desire 
that prompt and adequate disciplinary 
action should be taken against the delin- 
quent officials and a report submitted 
to them. 

'I'he Committee regret to note that ex- 

E nditure to the tune of Rs. 22,382 
s been incurred on the purchase and 

repairs of the grinder machine without 
examining its utility to the Department. 
They also observe that after sending 
the machine to the Government Machine 
Tool Prototype Factory for repairs, 
the Department failed to take adequate 
steps to get the repairs expedited r e  
sulting in unnecessary locking up 
of funds. The Committee desire that 
an early ciecision should be taken 
regarding the disposal of the machine 
and a report submitted to them. 



29 29 D.G., P. & T. The Committee would like to watch the 
practical effect of the various measures 
taken by the Department to minimise 
the cases of defalcations or loss of public 
money through future Audit Reports. 

30 30 Do. The Committee observe that in some of the 
cases of Savings Bank fraud brought 
to their notice, although the fraud 
was spread over a long period of timl 
(three to five years) it remained u n  
detected despite the Post Ofices con 
cerned having been visited severa 
times by the Inspecting Officers. Th 
Committee would urgc that remedia 
measures should be taken to make these 
inspections more effective and laxity 
on the part of Inspecting Officers 
in exerasing the prescribed checks 
dealt with promptly and suitably. 
Public continue to reposc confidence 
with thc P 8: T Organisation, particu- 
larly in matters pertaining to p?oney 
transactions. In recent years there 
has been an cnormous increasc in the 
number of new offices opened, parti- 
cularly in the rural areas. Therefore, 
in order :hat the confidence of the 
public may not get shaken, the Com- 
mittee strongly recommend that a 
suitable programme of inspections of 
every office to take place strictly within 
a specified period should be laid down 
and implemented through an ade- 
quate inspectorial staff. 

3 1 3 1 Do. The Committee would like to  be informed 
early of the action taken against the 
delinquent cfficials for infructuous a- 
penditure due to non-utilization of a 
vacant departmental building. 

32 32 Do. The Committee feel concerned to note 
that there has been a progressive in- 
crease in the instances of short rc- 
covery and failure to issue telephone 
bills, the amount having increased 
from Rs. 2.9 lakhs in 1956-57 to Rs. 
12.97 lakhs in I 960-61 with the same 



percentage of test check by audit. 
The representative of the Department 
promised to look into the question of 
progressive increase in the amount 
involved in these cases and furnish a 
note to the Committee. This note is 
still awaited. 

The Committee would like the P & .T 
Board to take effective steps to minirmse 
the instances of short recovejes and 
failure to issue bills. 

33 33 D.G., P.&T. While it might not have been possible 
for the Department to have recovered 
the full rent for the canteens amounUng 
to Rs. 18,500 it is not clear why a 
proportionate recovery based on the 
amount of royalty actually collected 
by the Associations from the contrac- 
tors, (Rs. 15,900) could not have been 
effected instead of the nominal rent 
of Re. I , -  per month. 

The Committee share the anxiety of the 
Department to keep these canteens 
running for the amenity of the staff. 
They would, however, observe that if 
according to the Postmaster-General it 
was not possible to run the canteens 
on co-operative basis or departmentally 
the alternative of running them 
through contractors should have been 
examined instead of acquiescing in the 
irregular practice. 

34 34 Do. The Committee need hardly emphasise 
the imperative need for expeditious 
dispsal of audit objections which 
continue to be fairly large. They trust 
that the setting up of the committees to 
settle audit objections would accelerate 
the clearance of such objections. They 
would like to watch the position through 
future Audit Reports. 

35 35 Do.'! The Committee are concerned over casts 
of delays in a commercial Department 
like the P & T. They trust that in the 



interest f of economy and efficiency 
effective steps would be taken by the 
Department to avoid the recurrence of 

D. G. P & T such cases. 

36 36 All other The position in regard to the submission 
Ministries.'. to the Committee of the notes, memo- 

randa pursuant to action taken on the 
.recommendations of the Committee or 
on points arising from the Accounts 
examined by them has continued to 
remain unsatisfactory. In some cases 
although more than one year has elapsed, 
the information called for by the 
Committee has not been furnished by the 
P & T Directorate. Further, despite 
the assurances given by the Chairman, 
P & T Board during the course of evi- 
dence in July 1962 to expedite the 
submission of the notes pursuant to 
'action-taken' on the outstanding re- 
commendations of the Committee, in. a 
number of cases the notes are still 
awaited. The Committee, would 
reiterate their earlier recommendation 
in paras 6 and 7 (Intro.) of their 42nd 
Report and would emphasise that the 
Ministries concerned should anach 
greatest importance to the submission 
of notes etc. to the Committee within 
the time-schedule laid down for the 
purpose. 



46. Psbptdu TO. Hind Bo& a, U.K 
--f - L n ~ k  D m  53. -tar, Home, -1 mtnt Degutment, The Rad,N.rD.ibCr* 5 ~ B a a h e l l ,  4, Smt High c~~mdmbn 

N u a t P r ~  -kW, of India, Idh Hourc, 
h P ,  Aldwych, WNDON, 

w. C.4. 



@ 1962 BY Lor S m ~ a  S~c~mmrar 

p u - ~ ~ ~ ~ a n ,  UNDER R m  382 OF THE R u m  OF PROCEDURE AND CONDUCT or 
BUSINESS m LOK SABRA (FIFTH EDITION) AND PRINTED AT TRI. PARLIA- 

MXNTARY Wmc OF THE GOVERNMENT OF INDIA PRESS. NEW Dmm. 




